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THE BUDGET (GENERAL), 2005-2006 - Contd. 

 

MR. DEPUTY CHAIRMAN: Hon. Members, 25 Members are yet to speak. So, I 

request you that you should confine to the time allotted to your respective parties. Only 

the time allotted will be allowed. No further time will be allowed. We have to conclude the 

discussion and the reply today. Mr. C. Ramachandraiah. Your party has 15 minutes. You 

have to conclude within 15 minutes. 

SHRI C. RAMACHANDRAIAH (Andhra Pradesh): We can dispense with the lunch 

hour, Sir. 

MR. DEPUTY CHAIRMAN: Even after dispensing with the lunch hour, it would be difficult. 

So, please confine to the time allotted. 

SHRI C. RAMACHANDRAIAH: Sir, thank you for giving me this opportunity to 

make some observations on the Union Budget, 2005-06.I was not much disappointed by the 

Budget because I did not expect more than that has been presented in the Budget proposals. I 

am more concerned about the very important issues and I will discuss only those 

issues. Fiscal consolidation is the need of the hour and it is highly imperative at this 

juncture. Looking at the proposals and observing the scenario that is prevailing in the country 

and the climate that is going to prevail in the next two or three years, I feel, fiscal 

consolidation and maintenance of fiscal discipline have become much more important. 

The Government of India has done a very convenient thing. Based on the 

recommendations of the Twelfth Finance Commission, it has transferred the responsibility of 

raising the resources, to the States themselves, thus increasing the fiscal deficit of the 

States. So, what I am trying to say is that the fiscal deficit of the country, as a 

(consolidated one, has to be taken into consideraton while you deal with the economy of 

the country. Just cleaning your books of accounts won't serve the purpose. Every year you 

have been transferring Rs. 26,000 crores to 29,000 crores of rupees to the States as loan 

and grants. Now, you have fixed the responsibility of the States. You know the financial 

precariousness of the States. Sir, the greatest disappointment I have is, I thought the 

Finance Minister might announce about the transfer 

216 



[18 March, 2005] RAJYA SABHA 

of Central schemes to the States. This was not done. Sir, I need some clarification 

from the Finance Minister as to what exactly is the quantified amount that is required to 

meet all the commitments made to the nation, for which no provisions have been made in 

the Budget. And, how are you going to raise all those resources? You have not made any 

mention about disinvestments in the Budget, which neither our friends want... 

SHRI JAIRAM RAMESH (Andhra Pradesh): We also do not want this. 

SHRI C. RAMACHANDRAIAH: Then, the very purpose of creating the National 

Disinvestment Fund does not arise. It is better to abolish it. So, my apprehension is that 

the Finance Minister might indulge in a heavy dose of taxation in future. But yesterday, I 

went through his speech which he made in the Lok Sabha; he has assured the nation that 

he would make a very stable taxation policy. If that is the case, Mr. Minister, how are you 

going to raise resources? You are not going to indulge in a heavy dose of taxation, as you 

have promised that a stable taxation policy will be maintained. And, you are not 

going to disinvest. If at all anything is disinvested, it will be transferred and kept in a 

separate account called the National Disinvestment Fund. So, it is a very good policy 

because you are disposing of the family jewellery, and that should not be used for reduction 

of fiscal deficits. A very good policy, indeed; let it not be thrown hotchpotch into the joint 

family of the Consolidated Fund of India and spent for unproductive purposes. But can you 

assure us that you are not going to indulge in disinvestment? Then, how are you going to mop 

up the resources? That is the greatest question which needs some clarification. And, there is 

no possibility of reducing the expenditure. Expenditure in a developing economy should 

have been more compared to the prevailing level that is there in this country. And, you 

cannot roll back the promises you have made, that is, reduce the expenditure. That is 

not desirable also. And the only alternative is, you have to create an atmosphere where 

there should be spurt in revenue. And how will the revenue be derived? Again you assured the 

nation that it is not going to be by way of taxes. You have said, it would be a stable taxation. 

So the only alternative left in the country is to increase the overall growth rate. But 

yesterday he was very emphatic; he said, "Unless there is investment, there is no 

growth." Very good; it is correct. Unless there is growth, there is no equity, which, till today, 

no planner of this country has ever contemplated. So, unless there is investment there is 

no growth. But where is the atmosphere for investment? He said, "so 
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many hectares of land"— I don't remember the correct figure— "will be brought 

under irrigation." How are you going to do that just by Rs. 4000 crores or Rs. 

5,000 crores? How can you complete various projects in the States with this 

meagre amount? Each State may get an average of Rs. 200 crores. Will this be 

sufficient to complete the irrigation projects? How are you going to create irrigation 

facilities? and, you say, "It is a State subject. I am only a facilitator, and I will 

provide the ideas"; as if there is dearth of ideas in the country. As if there are 

very weak fellows who are ruling the States, they don't have brain at all. Yesterday, I 

heard the Finance Minister saying, "we will provide the idea. The States have to 

implement it." I respectfully submit that there are equally good brains in the 

States, which are ruling the States. 

SHRI N. JOTHI (Tamil Nadu): They are brighter. 

SHRI C. RAMACHANDRAIAH: I cannot say that they are more bright 

compared to Mr. Chidambaram; but there are equally good brains, and I am 

proud that Mr. Jairam Ramesh is from my State. (Interruptions) 

SHRI N. JOTHI: Mr. Chidambaram has got a godown of brains. He can 

distribute from there. (Interruptions) 

SHRI C. RAMACHANDRAIAH: So, unless there is an overall growth, the 

Government would not be in a position to mop up the required resources. 

SHRI MURLIDEORA (Maharashtra): He will convey your suggestion to the 

Finance Minister. 

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S. 

PALANIMANICKAM): There are some cases of diversion of Central funds by the 

States. 

SHRI C. RAMACHANDRAIAH: Yes, yes. I will come to that point. Thank you for 

reminding me. Have you made a substantial provision for the contingencies 

which the States are facing? Have you made a cushion in the provision of the 

funds for the States to face any contingencies? You give the suggestion and we 

have to implement it there. It is we who will face the people there, not the people 

sitting here in the Government. So, what I want to say is, you have not made a 

substantial provision for that. You are retaining more than 70 per cent of the 

revenue. Only 30 per cent is being devolved to the States. It is ultimately the 

States' responsibility to eradicate poverty in the States, and formulate schemes 

which are suitable to the people. They always knock at the doors of the 

Government of India 
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as beggars in order to get more funds. And you accuse the States that they are 

diverting the funds. When there is a famine, you mean to say that we should allow 

our people to die with thirstiness. In case of a drought, you want us that we 

should allow our people to die out of starvation. I am telling you that if at all we 

have diverted the funds, we are fully justified in that. We are fully justified 

because, after all, the entire funds of the Government are to keep the people 

happy, to keep the people surviving. 

SHRI S.S. PALANIMANICKAM. You can also include Tsunami. 

(Interruptions) 

SHRI C. RAMACHANDRAIAH: Yes, yes. Whatever it is, it is a national calamity. 

Very conveniently, he has said it in a beautiful language. Ultimately, the language is 

not going to delivery the goods. I am telling you that it is nothing but an extension 

of a joint family budget. And the Finance Minister says that he will pass the 

burden. Can you expect that the State Governments will do it? You impose 

the responsibility; you preach the financial discipline, financial consolidation 

without the cooperation of the States, where more than 50 per cent of expenditure 

is being borne by the States more than 60 per cent revenue is coming from the 

States. (Interruptions). It might be five per cent this way or that way. But, a major 

portion is coming from the States. My friend is not accepting it. I am not an 

expert on it, as I am not fully equipped with the figures. But, I am giving the overall 

picture. (Interruptions) If such is the case, without taking into consideration the 

financial precariousness of the States, the problems that are being faced by 

the States, can you do fiscal consolidation? 

MR. DEPUTY CHAIRMAN: You have five minutes more. I am reminding you. 

SHRI N. JOTHI: Sir, he is speaking very well. 

MR. DEPUTY CHAIRMAN: He is speaking very well, I know. I want him to 

consolidate whatever he wants to say in the next five minutes. 

DR. ALLADI P. RAJKUMAR (Andhra Pradesh): Sir, he is giving very good 

suggestions to the Government. 

SHRI C. RAMACHANDRAIAH: This state of affairs is the net result of the 

ruling of the successive Governments. I am not blaming a particular 

Government. I can't expect miracles within nine months, though Mr. 

Chidambaram has claimed that on the National Highways they have provided 

more lanes. But, he forgot to say about 45 years of Congress rule. 
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SHRI DIPANKAR MUKHERJEE (West Bengal): There should be an increase in 

the allocation of time. 

MR. DEPUTY CHAIRMAN: That is why I reminded him about the time. 

(Interruptions) 

SHRI N. JOTHI: The Opposition should be given more time, 

MR. DEPUTY CHAIRMAN: I cannot. (Interruptions) 

SHRI C. RAMACHANDRAIAH: Sir, I am very thankful to the hon. Finance Minister 

because he has brought the FRBM Act into operation. But, in the very first year, we failed to 

implement it, and we are throwing the blame on the Twelfth Finance Commission, as we 

had thrown the blame on the Fifth Pay Commission earlier. It is true that these are all 

the contingencies which arise. But these are the contingencies in the States also. You 

have to keep on remembering it. That is what I am trying to say. When you are making a 

proposal or a Budget formulation, you have to take into consideration all these 

contingencies and make provisions for it. Only then it will be a sound Budget, a 

pragmatic Budget. 

We are supposed to bring down by 0.5 per cent in the revenue and 0.3 per cent in 

the fiscal deficit for this year. Ultimately, we are maintaining the same 2.7 per cent in the 

revenue deficit and 4.3 per cent in the fiscal deficit; this is as per the Revised Estimates of 

2004-05. We are maintaining the same because we are maintaining the pass button. I 

do admit there are constraints. I don't blame. But, at the same time, you don't blame the 

States. The States are equally facing fiscal problems. 

Sir, the national fiscal deficit should have been more by 0.7 per cent just because 

you have transferred the responsibilities of mobilising loans from the market, to the 

States. You could be able to reduce it by 0.7 per cent. 

Sir, I can give you the figures: 39 per cent of the combined revenue receipts and 56 

per cent of the combined expenditure is from the States. This figure I took from the 

Economic Survey. So, you should consider this as absolutely impossible for you to maintain 

the fiscal consolidation of the country unless you operate the financial discipline closely in 

tandem with the States. Yesterday, the Finance Minister has made a very significant 

remark on Bharat Nirman. What is Bharat Nirman? It is the aggregate of so many 

schemes. In that connection only, Sir, he said, "We will provide 
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that, the States have to implement it." What is this Bharat Nirman? I think, yesterday he built 

up a case as if States fail to implement You provide the funds and we can ensure that 

every scheme, that is being planned by the Government of India, will be implemented in its 

spirit and action. But you provide funds. (Interruptions) We are not the type of people who 

can argue very conveniently. 

Sir, the capital formation in agriculture has gone down considerably. It is at 1.92 per 

cent of the GDP in the 90s and 1.28 per cent in 2000. No Government has initiated 

any concrete measures for the capital formation, Sir, I tell you, the Finance Minister has said 

that he is encouraging private investment. You may get private investment in the power 

sector; you may get private investment in the road sector. But till now, can you quote me 

one single case where any State Government could mobilise private investment in 

the inigation sector? In spite of our best efforts we have failed, because of obvious 

reasons. Maybe, the rate of return is low or long gestation period, or whatever it may 

be. 

Sir, I make an advice to the Government. The banks are flooded with deposits. There 

are millions of tonnes of foodgrains rotting up in the godowns. The economy is in a very buoyant 

mood. Mr. Chidambaram is very lucky that he received a very good legacy. 6.9 per cent 

growth is very organic in nature, I tell you. It is very organic in nature. (Interruptions) 

Shining—he himself has accepted. If I may be permitted to explain, I will show the 

document 
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SHRI C. RAMACHANDRAIAH: That is the case in the godowns. You go in for 

mega irrigation projects which the States are not in a position to build. Yesterday the 

Finance Minister was telling that we require under Bharat Nirman commitment Rs. 67,000 

crores for building irrigation projects and while Rs. 50,000 crores are available the remaining 

Rs. 17,000 crores he has to mobilise. For your kind information, you kindly send a letter to 

our Chief Minister and in every meeting he would say that he is going to build Rs. 60,000 

crores worth of irrigation projects even in four years. ... (Interruptions)... In every single 

meeting he will say this. ...(Interruptions)... If Andhra Pradesh alone requires Rs. 60,000 

crores, how ...(Interruptions)... You are a very big man. You can do that ...(Interruptions)... 

You yourself 
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can complete all the projects. ...(Interruptions)... You yourself can complete all the 

projects. I have full confidence in you and our Chief Minister ...(Interruptions)... 

What I am trying to say is that if Andhra Pradesh alone requires Rs. 60,000 

crores, how will the nation be able to do it with Rs. 67,000 crores? 

MR. DEPUTY CHAIRMAN: Mr. Ramachandraiah, I cannot extend your time 

...(Interruptions)... You have already taken three minutes more than your allotted 

time ...(Interruptions)... You are also pleading. 

SHRI C. RAMACHANDRAIAH: I will conclude ...(Interruptions)... Now, I come 

to the National Agricultural Insurance Scheme. I have been expecting much from this 

scheme. But they said that status quo will remain. We have been interacting with 

them. Sir, there was no robust insurance scheme in this country. That is the reason 

why thousands of farming community people are committing suicide, thousands of 

people are dying out of hunger. Sir, I want to quota what the Finance Minister and 

the President of India have stated in their speeches. The Finance Minister stated, 

"This Budget, is an attempt to lay down a path in which growth and equity will 

reinforce each other and build a new India." The President of India said, "The UPA's 

vital contribution to the Nation has been the return of the polity to mainstream 

political values of pluralism, inclusiveness,..."—I do not know to what extent we 

have been included—secularism and economic growth with equity and social 

justice." Does that equity exist in this country when 40 per cent of our rural 

masses are undernourished, when 25 per cent of the urban masses are 

undernourished, when there is high percentage of malnutrition, when there is only 

30 per cent literacy and when 250 million people living below poverty line? 

MR. DEPUTY CHAIRMAN: Mr. Ramachandraiah ...(Interruptions)... (Time 

bell) 

SHRI C. RAMACHANDRAIAH: Thousands of people are committing suicide. 

What is the equity that we have achieved in this country over a period of time? 

So, let us not arrogate ourselves to things, which we have not achieved. Let us 

divert constructive efforts to achieve the objectives, which were enshrined in the 

Constitution. Yesterday, the Finance Minister was telling the very purpose of having 

the taxation is for two purposes, one is resources and the second saving. The vital 

point he has forgotten and which I want to remind him ...(Time-bell) It is mainly 

to remove the economic inequalities in this country. 
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MR. DEPUTY CHAIRMAN: Will you look towards me? ...(Interruptions)... I will 

not be able to ask him ...(Interruptions)... 

SHRI C. RAMACHANDRAIAH: Sir, it has been enshrined in the Directive 

Principles of the Constitution that the Government has to thrive for eradicating 

inequalities, which should be the prime motto of taxation in this country. It may 

be an instrument to mobilise resources, but the vital point we are forgetting and 

that I wanted to remind our hon. Minister ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: Next speaker. ..(Interruptions)... (Time-bell) please 

conclude. 

SHRI C. RAMACHANDRAIAH: I am concluding. You create conducive 

atmosphere for savings. Savings alone will get you investments. Wherever the 

private sector is unwilling to invest, kindly do it from the Government funds and 

wherever private sector is prepared, you invite them. At the same time, Sir, we 

have achieved growth. But it is jobless growth ...(Interruptions)... You create 

more jobs....(Interruptions)... It is because my mouth is dying up. 

...(Interruptions)... What I am trying to say is that you try to create equity by 

creating more jobs in this country. More than 25 crore youth are there in this 

country. They can cater to the needs of so many services in the entire globe. 

You train them; you motivate them ...(Time~bell) With these remarks, I 

support the Budget proposals. Thank you. 
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XY �� (��0� ह�$ �ह 2���� ह� �� 1990 �$ 2*�7 s��� ���� @�� XY 16.5 ;��:� #�, 1996 �$ 
12.4 ;���� #�, �� 2003 �$ �@��� 10.6 ;��:� ह� @��, �� G
�� (
 �$ �ह ���2� ���� ह� �� 
�V �W ��	���� �हE �ह�  ' G@� �ह ��	���� ह���, ����� G
�� XY ���� ����, \��� ���� 
���� �� 2*� �6ह$ S���� XY ���� ��  ��" ����� �ह��, ����� �ह ह�( �हE )� D���  ���Y (� 
�V �W ��  <�� �$ (
 "� )� XY 23��� �� 2�� �� �ह� ह* )� D�� ��  �ह� 10�E 
���Wc� ����� 
�� �� 9��@�9 �F� @�� #�, �ह 7,36,750 ���0 1
�� �� #�, 
��� ��� �$ �V W�7 �� 7,36,750 
���0 1
�� �� XY ���� �� ��� ह��� �F� #�, ����� D�  ��� ��  2�9 �� ��� (
 Z��� �$ 
�F$ )� D� ��� �� �� XY ���� @��, D��[��� ��m �$ �� (��0� ��" @" ह*, �ह 2,43,477 
���0 1
�� �� XY 2005 �� ���� @�� ' G	� �� ��� 2�� ह*, �� �WC �$ (
 4,93,173 ���0 
1
�� �� XY ���� �� 2�� �� �� ��� ���� ह*? �V �W ��2� � 89*�=@ ���9� ��  s��� �� ��A���: �� 
@B ह*, �ह �ह ह� �� (
 "� ��F, =�� ��F G#�� �� ��F, �� 	� XY ����� �� ���ह"  ��� 
�ह XY  �� \��� �� 
� �
�\  ������ ��� 'XY ��ह� G� � � 	� ह� ��6�� \��� �� G��� 
�� ह� ' ��� ��� �Q ;��:� �� �� �� XY ����� ह� , �� ���� ��	���� �,O� ;�+� ���� �$ 
��� �ह���� ��� ����  ह�' 

 

(
 ���F" �� ह[b9�O�� ��  ��" (
�� 680 ���0 1
�� �� ;�� �� �� ���� ह�' 
ह[b9�O��, G#Rt A� � �I\��7 �� ह���� ��: �$ �� �r
��� ह��� ह�, ���$ "� �WC �$ 60,000 
���0 1
�� ��  A� � �I\���� �`9 ह� ���� ह* ' ह���� 
�� ����  �F-�F�� �� ��B ^��8#� 
�हE ह� )� (
 A� � �I\��7 �� �r
��� 23��� �� 2�� �� �ह� ह* ' ��� ��8�� �$ ���$ 
G�	�VI� ���� �� 2�� (
 �����, �� (� 148 ������ 9� �� A� � �I\��7 ��  

225 



RAJYA SABHA [18 March, 2005] 
 

�� ह���� �r
��� ह�, �ह 23 �� 268 ������ 9� �� �� ���� ह�' ;�� ^�IP (������ 
�� Z��� �$ �F� ���� ���ह", ��6�� (� �� ह���� ;�� ^�IP (������ ह�, ��� ह� 
,�� �हE 
�� 
� �ह� ह* )� �,��� !� A� � �I\���� �`9 ह� �ह� ह*' 

 

(� ह���� ��: �$ ��� ���0 (- ��F ह��9��� 	,�� j�� ह�, ���� �V �W ��  ����� �$ ���� �� 
���� ह�, ��6�� (
 ��� �V �W ��  ����� �$ �हE �� �ह� ह*, �r
��� �हE 23� �ह� ह*' 

 

A, = �������9� �� ;�� 	� (� ह���� ����� F0� ह�( ह�' 1980 �$ ;�� ^�IP 180 ����J��  
A, = �
�\  #�, ��6�� (� 2004 �$ घ9 �� �ह 150 ����J�� �ह @�� ह� ' ह���� 23�� ह�B 
(2��� �� ��F�� ह�", ह�$ �V �W ��  ����� �$ )� G� � 	,�� �� ���� ह�@�, ����� �
M��  �� �WC 
�� G��	� �ह 2���� ह� �� 1.05 ���0 ह��9��� �V �W ��z� 	,��, G6� ���@7 ��  �@�� ��  ���Y 
�� ह� @B ह�' (� ह�$ D� 2�� �� !� 	� Z��� ���� ह�@� ' 

 

"� )� 2�� �� !� ह�$ Z��� ���� �� (������ ह�, (� �� �� ���� Ab9��D��C ह*, 

�89���D�� �� D6���9���D�� ह*, D� �2��  ���Y 	,�� �� ��C�� :IP �� ह��� �� �ह� ह�, 
��� 2���� ��  ��" ह�$ ����� F�� � ����� F��� �� !� ���� ह�@� ' ��: �$ ह���� 
�� �� 

:� � �
�\  ह*, ��� ��� Z��� �$ �F� ��" �� ह�$ ���� 440 ���0 ���%� 9� 2���-
Ab9��D�� �
�\  ह� ���� ह�' ह���� ��: �$ 15 ���0 ह��9��� 	,�� 
� ह�$ ����� Ab9��D�� 
�� (������ ह�? "� ह��9��� 
� 10 9� G#Rt �� � ������ 150 ���0 9� ' 440 ���0 9� 
F�� �� �r
��� <��� ह���� 
�� ह��� ��  2���,� 	� ह� D��� �
��@ �हE �� 
� �ह� ह* ' D� 

� �� �r
��� ��@� (�� ह�, �ह �� ���� Ab9��D�� �� ( � �� 	� �� ह� )� �ह 
8��8���� 	� ह�, 
�R��Y �� lI`9 �� 	� �
��P ह�, �A� 	� ���� �
��@ ह� �हE �� 
� �ह� ह* 
' ��H� �@�� ह� �� D� ��:� �$, �V �W ��  <�� �$ ��� ह� ��_������ �� �हE ����� ह* �� �ह I8#�� 
ह���� ��" �
��P �हE �ह�@� ' 

 

�
�	�
�� �ह���, J���Y ����� �� 2�� 	� �� @B ह�'.... 
 

�� 3��
���� : �V 
�� (
 �6��,= ����" ' 
 

�� ����
�8 ��ह�� : �ह���, �* )� 
��� ���9 �$ G
�� 2�� ���+� ���� ह,�' 
 
  

�� 3��
���� : (
��  
�qह ���9 ह� ����  ह*, (
�� 
�9c �� �,��� )� 	� 8
��� ह*'  
 

�� ����
�8 ��ह�� : N� ��9�� �� �� G	� �हE (" ह*' 
   
�� 3��
���� : �हE, �हE �,��� )� 	� 8
���C ह*' 
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�� ����
�8 ��ह�� : J���Y ����� ��  ��2�  �$ (�9�� 23��� �� 2�� �ह� @B ह*. ��� 
18,334 ���0 1
�� �� ���� @�� ह�' ��� lI`9 �� J���Y ����� �$ �ह ���� @�� ह�? (-�E 

���Wc� ����� �$ ��.=�.
�. �� 14 ;��:� J���Y ����� ��  ��" �F� @�� #�, �Q�E 
���Wc� 
����� �$ �ह घ9�� �Q ;��:� ह� @�� )� G2 ���E 
���Wc� ����� �$ J���Y ����� ��    ��" 
��.=�.
�. �� ;��:� घ9 �� ��AC  
��� ;��:� �ह @�� ह� ' (
 ��F$ �� J���Y ����� ��  ��" 
ह��� ���� F�C �$ ��.=�.
�. �� ;��:� �@���� घ9 �ह� ह�, D���" ��H�  �@�� ह� �� J���Y 
����� ��  ����� �� ��J�� �� ��F�� �� (������ ह� ' �* ��� �� D� 2�� �� G�@� ����� 
��ह,�@� �� ह���� ह� ��� ��  "� ������ ��8�, ह���� 2���@C ����, N� ���� ��:��F �� �� �Z� 
;��: ��  ����, 9 �$, ��� ;��� �� ;��@ ���� ह�, �6ह7�� 80 @��� 8����_2� 2�� ��" ' �ह�� G2 
2����@��� �� ��B ��8�� �हE ह�, (� �� G������ �� ��B ��8�� �हE ह�, ���9@�:� �� 
��B ��8�� �हE ह�' �ह�� 
� �� 80 @��� ह*, ���$ D� ;��� �� 
��I8#�� ���RY �� ह� ' �6ह7�� 
D� ��J �����!� ��  ��" �� 2��$ Z��� �$ �F�, �6ह$ �ह�� 
� ��9 ���� ��ह,�@� ' I What 

Nanaji Deshmukh says, "the land, vegetation, insects, animals and human 
beings are all invisible part of the nature. By coordinating them, sustainable 
development can be attained." 

 
 J���Y ����� ����, ��� ���� ��, ह���� �� ;�V �� ह�, ह���� @���7 �� �� 
��I8#�� ह�, 

���� Z��� �$ �F��, ��� ह� J���Y ����� �� 2�� ���� ह*, �� �ह ह���� ��" GgM� �ह�@� ' 
(� @���7 �� 
��I8#�� ��� ह�,  47 per cent children below the age of three years are 

malnourished, 36 per cent of married women suffer from chronic energy deficiency, 
and 50 per cent of pregnant women suffer from micro-nutrients deficiency in the 
villages. This is the situation. 

 

(
 �ह�� ह* �� ह��� J���Y ����� �� 2�9 23� ���� ह�. D��� �� ���� ह� )� ��ह-��ह 
�� �ह� ह*' �
�	�
�� �ह���, �* "� ��i� )� ���� ��ह�� ह,� ' 

 

�� 3��
���� : (
 �6��,= ��$ ' 
 

�� ����
�8 ��ह�� : ह���� 
�%����� ���� ��, G	� @����� �$ ह���� �ह�� (�� #�, �ह�� 
� 
2[��-=��� �� "� 2� ��� ' �ह�� 
� "� 2�� �ह� @B #�, "Bio-diesel plants grown in 11 

million hectares of land can yield a revenue of approximately Rs. 20,000 crore a 
year and provide employment to over 12 millon people. Also, it will reduce the 
foreign exchange outflow paid for importing crude oil. Bio-diesel does not have 
carbon monoxide emmission." 
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 ��H� �@�� ह� �� 2[��=��� ��  2��� �$ D� 2�9 �$ ��B j�� ;�� �� �हE ���� @�� ह�, 
�2�� ����  
�� 12 ������ ��@7 �� ���@�� ���� �� <��� ह� )� �� 20 ���0 1
�� �� (� 
"� ��� �$ (
�� �� ���� ह�' 

 

 �
�	�
 �� �ह���, D6��8%��� �� 2�� �ह� @B ह* ' 55 ह��� ���0 1
�� �� ���� 
��: �$ A�� ��D6� )� ���� ��D6� ��  ���� 2�$@� )� ����  ��" �� ;�� �� ��9��� ह*, ���$ 
�ह� ह� 8
�:� 
�
� ^ह��O� ��,  Sir, I am quoting from Economic Times. 

 

�� 3��
���� : �हE, (
��  
�� ��9 ���� ��  ��" D��� ��� �हE ह�' (
 �6��,= 
����" ' 

 

�� ����
�8 ��ह�� : ��, 2ह�� M�9� ह�' 

"The very little of Rs. 10,000 crores, for SPV, would trickle in for road 

development as funds are distributed on bankability of the projects. Except for some 

bypasses, tolling pass, tolling has not worked, and, therefore, roads are no 

financially viable in short or mid-term." 
 

�ह 10 ह��� ���0 1
�� �� "�
��� ����  (
�� 2�� ���� ह� �� ��$@� 10 ह��� ���0 
1
�� �� "�
���, ����� �ह 2��, 2*�� �2��9� �हE ह�, �� (
��  
�� �ह (�� ���� �हE ह� ' 
�
�	�
�� �ह���, ��H� "� 2�� @����� �� lI`9 �� �ह�� ह� ' 12TH

 A�D�$� ���:� �� �� 
��
�9C (B )� �� ��
�9C ��  2��� �$ @����� ����� �� D� �P "� ��;��9�:� ���� ह�' 

 

�� 3��
���� :  G2 (
 �6��,= ����" ' 
 

N� ����	�B ��ह��  : ��, ( � ���9 �$ Fr� ���� ह,�  ' @����� ����� �� "� ��;��9�:� 
���� #� �� @����� �� G#C���� ��  ���Y �� "�:�� =���
�$9 2*� ��, �O=C 2*� �� ��� ���� 

0� )� ��� ह��� ���0 1
�� �� F�C �ह�� 
� ह�(, �� �� ��� �� (
 J��9 �$ 
���b�� �� 
����"' D� 2�� �� 12TH

 A�D�$� ���:� �� �हE ���� ह�, ����� 12
th
 A�D�$� ���:� �� �ह 

�1� �ह� ह� �� ��� 9_�C 
� (
��  �O=C 2*� �� ��� ���� ह* �� "�:�� =���
�$9 2*� �� 
	��� ����� �� ����� ह�, ��� 9_�C 
� (
 2�� 9,  2�� @����� @��C�$9 �� ����" ' �ह 
��A���: ����� ह�@�, �� �,��� 2�� �ह� @B #� �� �ह�� 
� �� �� ;��:� �����C D6�� 9��� 

� �� ��� ��  ��" �WC 2001-02 )� 2002-03 �@� #� ' .....(��� �� घ�9�).... �ह 	� 
,�� �हE 
���� @��.....' 

 

�� 3��
���� : ���89, N� :��ह� ��Ii�� ' 
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�� ����
�8 ��ह��  : �* ����� �� (Jह �1� @� �� D� ���7 2��7 �� Z��� �$ �F�� 
@����� �� �� ���@ ह�, ��� 
,�� ���� �� �`9 ��$ '  6���� ' 

MR. DEPUTY CHAIRMAN: Shri Shahid Siddiqui, your Party has 23 

minutes. There are four speakers. Accordingly, divide your time. 

 
†SHRI SHAHID SIDDIQUI (Uttar Pradesh): Sir, I will take twelve minutes. �=+9� 

�����*� ��, (
�� 2ह��-2ह�� :��o�� �� (
�� ��H� 2���� �� �Q�� ���� ' ���_2�� ��ह2 
2ह�� GgM� �
�� ��F��� ह* D���" :��� �y 97 �� 2�9 ���� ��� 2�9 �ह� @�� #�' G@� 
ह� �6ह$ �
�7 �� �Q��@� �ह$ �� :��� @�� �हE ह�@� ' D� 2�� 	� D6ह7�� �
�7 �� 20� 
GgM� @���8�� 
�: ���� ह� ' �� ह���=C ��  
3� ह�" ह* D���" 	�WY 2ह�� GgM� ���� ह* ' 

ŚŲά ŀ¯  ŀΌ Ķˇ Ê ŃˇŚŲά ŀ¯  ŀΌ Ķˇ Ê ŃˇŚŲά ŀ¯  ŀΌ Ķˇ Ê ŃˇŚŲά ŀ¯  ŀΌ Ķˇ Ê Ńˇ""""ňά ¬ Ń  Ńƒ ¢ňά ¬ Ń  Ńƒ ¢ňά ¬ Ń  Ńƒ ¢ňά ¬ Ń  Ńƒ ¢ " " " " : ø ĶΎ ¬ ō΄ ŗΈ  ĶΟ  śŷ· ŗΦ  śŹΜΈ  śΉ  ¤ ¡ Ñ΅ ÑΎ Ńųˇ Ĺυ Ĺυ  ĶΟ ¤ ¡ Þ Ńˆ ‹Έ źǽ Е ڈ
 ŕˆ  ŀΎ Ķˇ  śŻ· ³ ¢ ›Ό  śƒ  ĶŹ΅ ¬  śŷΙˆ  śŹΗ ¢ Ĺυ ķǾ Ķ¯ Á ←Έ ŀǽ97 ŔΌ  ŃΆ ¢ ø Ķ₣  ĶźΆ  ĶŸ΅ ĺэ ŔΎ ̄  ĶΟ Â ¢ ĺэ  ĶΟ  ڈ 

  ŗΨ ›Ÿ΅  ŃΆ ¢ ¬ ŗˆ  ĶΟ Ã ŗγšˆ ›ω ¢  Ķź΅ ňδ ÑŢˆ ŀŵΆ  ĶŹǽ ¢  ¢ ńſ  ĶΟ Ã ŗγšˆ  śΉ  Ã ŗω ¢ Śⁿ  ̄  Ķſ ³ ¢ ø ĶΡ ŗΌ ›ω ŋŵ˝  ŀΎ Ķˇ
 ø›Ό  śƒ  Ń΅  śŹΗ ¢ Ĺυ ŕˇ Ķⁿ  śŻ· ³ ¢ ›Ό Î ŗΌ  śΊ  ń  ╒  ڈ ̄  Ä ̄  ĶΌ Ç Ä ø ι  

�� ����� ���� : �
�7 ��   �Q��@� �2 � � ह* ' 
 

†�� ���ह� ��9:�� : �ह �* ��F �ह� ह,� ����� �
�7 ��  �Q��@� (��� D � ह* ' (
 
��@ ��
�� ��F��� �� S���� ���ह� ह*' ....("�����)... �� �AO�� �
�� ��F��� ह*, (
 G��� �
�� 
��F��� ह* ' �� �� �� �� ��� घ�9� ��  ��" F�: �� ���� ह* ' (
�� �� F�:� ह�, �ह ��� ���9 �$ 
ह� Fr� ह� ���� ह�' 2ह�ह��, �* 2�9 ��  ��#C� ��  ��" F0� ह�( ह,� D���" ��H� ��� (��� �� 
2���� �� �Q�� ����" ' �* �� �� �� D� 2�� ��  ��" ������ ��� ���� �� �� ����A ���� 
��ह�� ह,� �� �6ह7�� D� 2�� 1�� =���
�$9 
� 32 ;��:� S����  � �� (2�9� ���� ह� '
��� 
�� 
��� "� 20� ��i� �ह� ह� �� 
� 43 ;��:� (2�9� 23��� ह� ' "J��O�� )� ��
v��:� 
� 
	� 39 ;��:� (2�9� 23��� ह� ����� D� �2��  2���,� 1�� ���9� �$ G	� 	� 
,�� 2�9 �� 
�� �� 6 A���� (2�9� ह* �2�� �=A$ � ��  u
� 18.8 A���� 2�9 F�C ह� �ह� ह�' ह�O# ��  u
� 
	� 23��� ह�, 23 ;��:� 23���� ह�B ह�, �:<� �$ 	� 38 ;��:� �� 23���� ह�D ह� ����� ह�O# �$ 
(� 	� 
,�� 2�9 �� ��AC  2.07 ;��:� �ह8�� ह� �2�� �:<� �$ 3.56 ;��:� ह� ' �* A�D�$� 
���� �� �� �ह �ह�� ��ह�� ह,� �� (
�� ह�O# 
� )�  

†Transliteration of Urdu script. 
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�:<� 
� D��� 
��� �� M: ;��:� ���� ह�@� �	� ह� ��: ��  G��� �ह� ����7 �$ ��@7 �� �:<� 
�� ��$ @� )� ह�O# ह� ��ह��7 )� @���7 �$ 
ह� ��� ��$ @� ' D���  ��# ह� "� ���� ��� 
� A�D�$� 
����89� ��ह2 �� Z��� ���� �� �1�� ह�, �ह ह� �=����� ���� ��S� �� ' ��7�� �� �
�� �� 2ह�� 
GgM� ��F� ���� ह� ����� �=����� �हE ह��� ह*' ���� �� ����� @�� � �� �� �ह� #� 1
" �� 
�� �� 17 
��� ह� ���� @��� �$ 
ह� ���� ह� )� �ह 2�� �6ह7�� (� �� :��� 20 ��� 
ह�� �ह� #�'  

 ŚŲά ŀ¯  ŀΌ Ķˇ Ê Ńˇ ŚŲά ŀ¯  ŀΌ Ķˇ Ê Ńˇ ŚŲά ŀ¯  ŀΌ Ķˇ Ê Ńˇ ŚŲά ŀ¯  ŀΌ Ķˇ Ê Ńˇ  :  ĶΌ ̄  ŘųΎ ¬ ›Έ Ç Ä ›Έ  śΉ  ĶŹ΅ ¬  śŷΙˆ ¿ ŗ· ¤ ¡ ø›Ό  ŃΊ ¬ ¢ œΟ ¨ ¡  ŃΆ ¢ ¬ ŗˆ  ╒ Ã ŗγšˆ ŕųź· Ã ŗΌ
 ›Ό  ŃΌ ĶΈ Ç ¬ ĶΎ ±.....Ĺŵǿ ¢ ŀΈ..... ‹ƒ Ŕ΅  śˆ  Ŕ΅ Ç Ä ø›Ό  śƒ  ĶŹ΅ ¬  śŷΙˆ Śŵ¯ ¢ ¤ ¡ Þ›Ό  śƒ  ĶŹ΅ ¬  śŷΙˆ ŚŶŵ  ¢ Ä

 ›Έ ÞÀ ĶǾ Ńυ ø ι Ѓ ĶǼ  ŗΌ ŔŢǿ ›Ό ›Έ ĺŷΈ ‹ƒ Ç Ä Þ ι Śˇ ŗǿ  ŗǼ Śų ¡ ø›Ό  śŢ∆ ¬  Ń΅ ´ ŗǿ  śŻ·  ╒  śţŷŹΆ
э ¥ Ķſ ³ ¢ Ŕ΅  śˆ  Ŕ΅ ›Έ ø śŻΜΎ ¬ ō΄ ŗΈ  ĶΟ  śŷ· ŗΦ  śˆ  Á ¢ ̄  ¡  ¢ ̄  ®  śŹΜΈ  śŻ· ³ ¢ Ã ŗΌ  ¢ ŗΌ  ¢ ńŹ΅ ›Έ ŕ₣ ŃŶˆ  ╒ ĺ

  Ń ĺŷŶš· ŗά ڈ À ̄  Ä ̄   ̄  Ķſ ³ ¢  śΉ  Ã ŗω ¢ Ñ΅ Ã ŗΌ  ĶŢΌ Ķǽ  ĶΉ Ń΅ ŏά ŃůΨ А Ћ Ê →ŷΈ ¥ Ä  śŻΉ ĶΈ  śŻ·  ╒32 Ç ¬ ĶΎ ±  ŀūδ 
  Ń ³ ¢ Þ ι  ĶΌ ̄   Ķ˜ ŀΈ  ¢ ńſ őΎ ¢ І Ķ  ĶΟ  śŷΚ  ι ‰ŷſ ¡  ĶΟ ŕΊ ¬43ūδ   Ń ŕŪά ̄  ŗΧ ̄  ĶΟ  ̄  Ä ¢  ŃŦŵųΎ ŃŴΎ ¢ ø ι  ĶΎ ĶΊ ńſ ‰Ή Ä ¡  ŀ

 Śⁿ39 » Ń¯  ĶΟ ĺэ  Í ̄  ŗΧ Śⁿ Śⁿ ¢ ›Έ  ↓ųźˆ À ̄  Ä ̄   ¬ ŗǼ Ä Ķſ  ╒ ķˆ ³ ¢ ŕųź· Þ ι  ĶΎ ĶΊ ńſ ‰Ή Ä ¡  ŀūδ 6 
  Ń Ä ¢  ╒ Ňγź ڈ Ñ΅ ķǼ Þ ι ‰Ή Ä ¡ Ê ŀūδ18.8 Þ ι  ĶΎ ĶΊ ńſ Śⁿ  Ń Ä ¢  ╒ ΩŵźΌ ø ι  ĶΌ ̄   ŗΌ © Ńǿ ĺэ Ê ŀūδ 

23 ι Ј ŗΌ Ê Ńƒ ŗΊ ńſ  ŀūδ  Śⁿ ›Έ  ĶŪųˇ ø38  Í ̄  ŗΧ Śⁿ ¨ ¡ ›Έ ΩŵźΌ ŕųź·  ι Ј ŗΌ Ê Ńƒ ŗΊ ńſ А Ê ŀūδ 
 » Ń¯  ĶΟ ĺэ2.07 ›Έ  ĶŪųˇ Ñ΅ ķǼ  ι ÑūǾ  ŀūδ 3.56  ĶŷŸ΅ ÑΎ  śˆ  Ћ Ê →ŷΈ ŇγŷΏ Ķ ›Έ ø ι  ŀūδ 

Έ ľźŧ¯  ̄  ŀΉ ¢  ╒ ňά ¬ ŔΌ Ś₧ƒ  ĶΡ ŗΌ  ĶΉ κ  ŀūδ ÑŹǽ  śˆ  б Ķ  ŗ΅ ³ ¢  Ń  ĶŪųˇ  Ä ¢  Ń ΩŵźΌ  ŗ΅ ¤ ¡ Ñ΅ Ã ŗΌ  ĶŢΌ Ķǽ Ã ŗγů
 őΎ ¢ ŚΌ ⅜ Ķˆ  ╒ ³ ¢ ø ╓ ›ųˆ  ĶŦŷφ ›Έ Ã ÄÔ ĶΡ  ̄  Ä ¢ Ã ŗΨ Ķϊ ¬ ŔΌ ΩŵźΌ  ̄  Ä ¢  ╓ ›ųˆ  Í ¬  ĶŪųˇ  ŗ΅ Ã ŗΆ ŗ· ›Έ
 Ç Ä ÑųΉ ŗδ΅ ø ĶΟ Á ≠źųźΈ Ê ̄  ŗδ· ڈ  ι Ç Ä Þ ι ¥ ̄  Ä Ń˘ А  śŷ∆ ¬ Â ĶźΊ ¬  ŗ΅ ķǾ Ķ¯  ↓ũγΈ ŇγŷΏ Ķ  Ń ŇǼ ÑŵŻũΈ

  ĶũδǼ ø ι Ѓ ŗΌ ›ω Ê ̄  ŗδ· ڈ ŕųź· ›Ό  śŢ∆ ¬  ĶŹ΅ ¬  śŹΗ ¢ Ĺυ  ŗΨ  śŷΙˆ » Ń¯  ĶΟ  śΓ  Ä ̄   Ķ₣  ĶŸ΅  śΉ  Ћ Ê ŀΉ ĶΡ ŗδǼ ¢ ̄  Ñ΅
17  ŀΎ Ķˇ  śˆ  ¨ ¡  śΉ  Ã ŗω ¢ ¥ Ķſ ÑΎ  Ä ¢  ι  ĶŢŦŷφ ›Έ ÃÔ ĶΡ  śΝΚΉ ŚΌ Ñũδ 20øŚ₣ ŚŸ΅  śŵφ À Ķˆ   

  ←ŶΈ  ± ŅůΈ őΎ ¢ :15 Ķ₣  ĶŸ΅  śũΚ ø  
  

†Transliteration of Urdu script. 
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;� ������ ��&� : 15 
��� �ह� #�'  
 

†�� ���ह� ��9:�� : 15 
��� �� 17 
��� ����� (� ��H� �@�� ह� �� 
��� 
��� 	� ���� �हE 

ह� �� 
��� ' ����  ��" �2 �� (
 �=����� ���� ��S� �� -�� �हE ��$@�, �2 �� (
 D� 
��ह �� ^��8#� �हE 2��"�@� ����� 
,�� ��ह �� D� 
� ��� �F� �� ���  )� �[689$9 
�[��9?�@ ह� �� ���� 
��� �� �� �� �ह� ह�, �2 �� ��B A���� �हE ह�@� ' F�:� �� 2�� �ह ह� �� 
(
�� 
�����7 �� D� 2�� 400 ;��:� 23��� ह� )� 
�����7 ��  ���" D� 2�� 
���  �� F�C ह�@� 
' �* ��H�� ह,� �� D��� ��A� D_;,��$9 ह�@� ����� (� 	� D��$ 2ह�� S���� �[��9?�@ �� 
�1�� ह� ��7�� (� 	� 
� �� �
9� �� A, = J�� ��� �ह� ह�, �ह ��AC  155 ����J�� ह*, �� 
(���� ��  
ह��, �,��� �ह���� ��  2�� ����� 
� �� �
9� #�, (� 	� ���� ह� ह� – ���$ 
23���� �हE ह�B ह*' �2�� �� ��
� ��� ह�, �� 	��� �$ ��
� ��� ह�, 0.01 ;��:�, �� ��
� ��� 
�� 23���� 285 ;��:� ह�B ह�' �ह �� I8# �� ह�, G@� D� I8#�� �� (
 2���� ��ह�� ह*, G@� 
(
 �ह� ����7 �$ @��2 �� 2�� ���� ह*, ����� �� 2�� ���� ह*, ���,� �� 2�� ���� ह* �� 
D��� (
�� 2���� ह�@� ' �* F�� �Q� 
� ह�# ��0��, 2ह�� ���� ��, G�2 �� D� ��O� �� 
G�����7 �� 2�� ���� ��ह,�@� ' G�����7 �$ F�� �Q� 
� �������7 �� 2�� ���� ��ह,�@�  �� 
15-16 ���0 ह* )� ����� (b#� I8#�� (���� ��  2�� �� �2@0�� ��� @�� ह�' ���� 
�2@0�� �������7 ��  ��" �� ��������� ह* ह�, ��: ��  ��" 	� 2ह�� ��������� ह* ' �* ��H�� ह,� 
�� ���� 	� ��: �$ G@� ���� "� �@C ��  ��" ���� ������ 2�� ह� ��"�, �F0����� 2�� ह� ��"�, 
����  
�� ����� ��  ��B ��8�� � �ह� �� �ह ��: ��  ��" F��� ह� )� ��: ��  ���� ��@7 �� D� 

� ?��� ^�P ���� ���ह", �ह ��AC  ���� ?��� �� ��W� �हE ह� ' ����� ��H� �ह ��F  ह� �� ��� 
�	� �� �*�� 2ह� ��F�, 2ह�� �� ��@7 �� D�� �-��� ' G@� ��B ������� ह��� ह� �� D� 2�� 
�� �-� ���� ह� ' ��H� F�:� �2 ह�@� �2 �,��� ��@ 	� D� ��W� �� �-�"� )� ���� ��$ �� 
�������7 �� ह��� ��7 2��� ��ह �� �
M0�� �� �ह� ह�' �* �ह�� ��ह,�@� �� ह���� ��: �$ (� 
�������7 �� ह��� ����7 �� 2��� ह� @B ह* ' �* ��B ह��B 2�� �हE �ह �ह� ह,� ' (
 @�
�� 
���:� ��
�9C �� 
�b����$9 �$ �F�� )� ��F�� �� ���$ ��� ��F� ह�' ��D�[��9� ���:� ��  
�����*� ह���� �ह�� ह�, ����� ��D�[��9� ���:� �� ��
�9C �	� �हE �F� @B ' �� ��
�9v �� 
���F", (� �Q����7 �$ ������� �� ;��:� 	� �हE ह� ' 
���� )� AQ� �$ =�3 ;��:� �हE ह�' 
(
 ��D�$� ���� ह*, 
�%�� 
_
 ���� ह* , �����$ ���� ह*, D��� j�[9�$9 �$ �������7 �� �,�-�,� 
�� �हE ��� �हE (�� ह�' �������7 ��  ��" ���� ������ (
�� 2�� �� ��" ह* ' �
M�� ��� 
���_2�� ��ह2 �� G�IO���7 
� 2ह�� Gह��� ���� #�, 
,�� 
��� ��70 1
" ��D�[��9� 
=����$9 A�D�$� ���
���:� �� ��  u
� ���� @�� #� – 
��� ���0 1
" ��" @" #� ���� 
�:<� ��  ��", �� 
��� �� ��� ह�( ? �ह 
��� �:<� ��  ��" ����� ����? �Q���� (��� 
j���� :� A���=�:� �� �हE ����, ��D�[��9� =���
�$9 A�D�$� �[�
���:� �� �� ���� @�� ' 
�� �� F�C ह�(? 
��� ���7 �$ =�."�. ��  
�� "�-"� ���0 1
�� 	�� ���� @��' �� ���7 �$ 
�ह�� ������� 
g���-���  
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;��:� ह*, �ह�� 	�� ���� @��, ����� �ह 
��� �������7 
� F�C �हE ह�(, �ह ���� 
� F�C 
ह�( ' �� (
�� 2ह�� 20� "ह��� ���� ' ��,C �$ �ह�� ह* �� “ह������B �� �� 
� ��� ��� ��” 
�� ��ह2, (
�� 
��� ���0 1
�� �������7 �� �� ���� ' ����  2�� ह��� ��I���� ��FE, 
; �� ���� �� �� ��F�, ���_2�� ��ह2 �� ��F�, ��D�[��9�� �� D� 
� ��A� :�� �����, 
����� ����  2�� ��� ह�(? D� ��� ��  2�9 �$ , �� (
�� 20� GgM� 	�WY ���� – ���� �� 
�*�� �ह� �� (
 ���� ह* – ��D�[��9� �� G�@ �� 8
����A� ह�= 2���� @��, ह��� ���� :��� 
D��$ 2ह�� 	��� �� M ����� ���� ह�, )� ���� �� �� ���� �� "Minorities would have to be 

brought more into the developmental process. I propose to increase the equity support as may 
be required for the National Markets Development and Finance Corporation." 

 
 

�* ����� ��ह�� ह,� �� as may be required �� ��� ���2 ह*  ? ��� (
 �हE ��H�� ��  far 

it is required now, at this juncture, at this moment? 
��� ���7 �� ��� �1�� �हE #� ? (� ��� 
S���� �1�� �हE ह�? (� �6ह7�� (
��  ��A ��F� �हE ह�, (� �6ह7�� "� ������� ����� 
2���� �� 2�� �हE �� ह�' �� (� (
��, may be required �� ��� ���2 #�? (
 �ह�� �� ह��, 
ह� �� �ह� ह* �Q ���0, ह� �� �ह� ह* �� �Q ���0 )� �ह� ���_2�� ��ह2 #� ��6ह7�� ��D�[��9�� 
=���
�$9 A�D�$� ���
���:� �� G
�� ��� 2�9, 1997 �$ 2���� #� )� �� �P �ह� #� �� 
ह� �Q ���0 �� ह� D��$ �[��
� 2�� �ह� ह*' ह� ��� �Q ���0 23��� ��"�@�, (� �� 23��� 
�हE ���� )� (� ���� ��   may be required �� 2�� �� �ह� ह*? 

 

����  2�� �ह�� ह* ��C �:<� G�	��� �$ ह� ��D�[��9�� ��  "����� �$ ��F$@� �� ��C �:<� 
G�	��� �� 
��� 
ह� ��� ' �* ����� ��ह�� ह,� �� �2 ��C �:<� G�	��� �� 2�� ह� �ह� ह� �� ��� 
��D�[��9�� ��  2g�� D� ��: ��  :ह�� �हE ह�? ��� �� �� ;��:�, 
�qह ;��:� �हE ह�? ��� 
��-
�qह ;��:� �� 
� F�C �हE ह��� ���ह" ? �* �ह�� ��ह�� ह,� �� �� S���� �
M0� ह�" ह*, 
���$ �:<� �� S���� ��� ह�, D���  �� 	� ���Y ह7 – j��ह���� ���Y ह7, (b#� ���Y ह7, 
��: ��  ��	��� �� ���Y ह� – ��  	� ���Y �ह� ह7, �� �:<� �$ S���� �
M0� ह�" ह*, D���" (
 
�� �� �� ��C �:<� G�	��� �� 
qह ;��:� ��D�[��9��, F�� �Q� 
� ��I8�� ��D�[��9�� 
��  ��" (���9� ����" ' ���� �2 �� (
 �हE 2�� $@�, �ह �� �� 
ह� ���� ���� �हE ह�, ��7�� 
���� experience ���� ��  u
� �ह ह� �� ��ह� ��C �:<� G�	��� ह�, ��ह� (���-����� �� 
����� ह�, ��ह� D����� @�� � (��� ����� ह� – ��B 	� ����� �� ह��� ह�, ���$ �� ���� 2�-� 
ह�( GA�� ह�, �ह ������� �� �ह8�� �हE ���� ' ������� �� F2� 	� �हE 
ह� ���� �� ��� ह� 
�ह� ह� )� �� �� ����� ह� )� �2 �ह apply ���� ह�, �� ��� �हE ����� ' D���" �2 �� (
 
���� 2�� $@� �हE, �2 �� (
 ���� A��C �हE ��$@�, �2 �� ���� ����� ���� �हE ह�' 
D���" �* ��: ��  �ह� �$ �ह�� ह,� �� D��� (
�� ���� ���ह" '  F�:� �� 2�� ह� �� ���_2�� 
�� ( @" ह* ' ��,C ��  ��" 	� �6ह7�� 20� ��ह\2� ��F�B ह� ' ���� �2�� 20� �:���� �ह ह� �� ��,C 
�� ��D�[��9� �� 	�W� �ह� @�� ह�, ��D�[��9� ��  ह�= �$ �F� @�� ह� ' �* �ह�� ��ह�� ह,� �� ��,C 
��D�[��9� �� 	�W� �हE ह� ' ह� 2��-2�� D� 2�� ��  
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�ह�� ह* �� �ह ��,C ��  ��# G6��� ह� ' ��,C D� ��: �� 	�W� ह�, D� ��: ��  ���� ��@7 �� 	�W� 
ह� ' ��,C �� Fr� ���� �� �ह� ह� )� D� ��: �� �� ह���7 ���7 �� @�@� – ����� �ह��2 
#�, ���� Fr� ���� �� �ह� ह�' ....("�����)... 

 ŚŲά ŀ¯  ŀΌ Ķˇ Ê Ńˇ ŚŲά ŀ¯  ŀΌ Ķˇ Ê Ńˇ ŚŲά ŀ¯  ŀΌ Ķˇ Ê Ńˇ ŚŲά ŀ¯  ŀΌ Ķˇ Ê Ńˇ  :15  ĶΎ  śũΚ 17 ¨ ¡ ŕųź·  śũΚ  ³ ¢ ø Ķƒ Ķ Ľŷφ ›ω  śΝΚΉ Śⁿ Ñũδ б Ķ Ñ΅  ι  ĶŢŴ·  śŹΜΈ
 ›ω  Ķ℅ˆ ŗά Ä А ª Ń˙ ³ ¢ ¤ ¡ őƒ ķǼ Þ ╓ ŖΎ Ń΅ ›ω őź₤  ŗ΅ Á ≠źųźΈ Ê ̄  ŗδ· ڈ ¤ ¡ őƒ ķǼ  śŻ·  ╒
  śũΚ΅ Ñũδ  śΝΚΉ Ñ΅  ŗΌ ŒΉ ↓Ή ĶΈ ĺŷźţũΫ ĶΟ  ̄  Ä ¢  śųˆ  ĶǼ ŚŹ΅ ̄   ŃŮΫ  Ń ³ ¢  śˆ  ª Ń˙ Ê ̄  ŗΧ  śˆ  ŇǼ  ╓ ›Ώ Ķŷſ

Ώ Ķ Ј ŗ΅ őƒ ķƒ Þ ι  ĶΌ ̄   ĶǼ  ̄  Ķſ ³ ¢  ŗ΅ Ã ŗΰΎ ĶŦŷ  śΉ  ¤ ¡ Ñ΅  ι ÑΎ ¥ Ķſ А Śˇ ŗǿ ø ĶΡ ŗΌ ›ω Ç ŀ400  ŀūδ 
 ĺŷΈ Ä Ä ↑Έ ¢ Њ ĶΟ  śˆ  ³ ¢ Ñ΅ Ã ŗΌ  ĶŢŹťŶˆ ›Έ ø ĶΡ ŗΌ © Ńǿ  ĶΟ  śũΚ  ̄  Ķſ ³ ¢ Ñůά ̄  ®  ╒ Ã ŗΰΎ ĶŦŷ  ̄  Ä ¢  ι  ĶΎ ĶΊ ńſ

Έ ŕΎ ŃΆ  ڈ ŗ  ŗǼ  Ķţźšź΅ Ń Śⁿ ¨ ¡ ÑųΉ ŗδ΅  ι ¥ ̄  Ä Ń˘ А ŒŷΎ ↓Ή ĶΈ Ç ¬ ĶΎ ± Ĺυ ›Έ ³ ¢ Śⁿ ¨ ¡ ŕųź· Б ŗΌ  ĶΌ ̄  œ
 » Ń¯ Ç Ä Þ ι155 Śⁿ ¨ ¡ Þ Ķ₣  Ķţźšź΅  Ń  ĶŷŢǼ  ŀůΦ  ╒ È ŀΎ  ĶŸΈ  Í Ńˆ Ä ¬ Þ śŵφ  ╒ Ê ¬ ¢ ± ¡  ŗǼ  ι Á ¢ ŃΆ  ŗŵ΅ 

Þ ι © ̄   ↑ˆ ›Έ ¥ ̄  Ķⁿ  ŗǼ Þ›Ό © ̄   ↑ˆ ŇǼ Ñ΅ ķǼ ø ι Ј ŗΌ ›ω Ê Ńƒ ŗΊ ńſ ›Έ ³ ¢ ø ι ŚΌ  Ķŷƒ ¢0.01 
 Ê Ńƒ ŗΊ ńſ А © ̄   ↑ˆ ³ ¢ Þ ŀūδ285 ¢  ŃΆ ¢ Þ ι Д℅ˆ ¢  ŗǼ ÑΎ ø ι Ј ŗΌ  ŀūδ   śŢΕ Ķǽ  Ķŷ· ŀſ ¤ ¡  ŗ΅ Д℅ˆ ¢ ³

 ›Ό  śƒ  Ń΅ ¥ Ķſ А Á ŗŵŮΈ Þ›Ό  śƒ  Ń΅ ¥ Ķſ А  ̄  Ä ŅŶΟ Þ›Ό  śƒ  Ń΅ ¥ Ķſ А ķΎ Ń˝ ›Έ Ã ŗγůΈ ľźŧ¯ ¤ ¡  ŃΆ ¢ Þ›Ό
 А Ã ŗΰźŵ΄ ¢ А őŵΈ ³ ¢  śˆ  £ ¬ ¢ Þ śˆ   Ķƒ ŃŶΉ Ĺυ Þ Ń΅  ° ŗǼ ⅜ ĶΌ  Ń  ̄  ŗ˙ µ Ķǿ ›Έ ø ĶΡ ŗΌ  Ķŷ· ŀſ  ŗ΅ ¤ ¡  ŗ΅ ³ ¢  ŗΨ

  ̄  ŗ˙ µ Ķǿ ›Έ Ã ŗΰźŵ΄ ¢ ø ĶΠΉ ŗΌ Ķǽ  ĶΉ Ń΅ ¥ Ķſ  ŗǼ  ĶΠΉ ŗΌ Ķǽ  ĶΉ Ń΅ ¥ Ķſ А Â ĶŶŵũΈ  Ń16­15 А ŕǼ  ̄  Ä ¢ ›Ό  ° Ä Ń΅ 
 ÞŚΌ  ι Ç ¬ Â ĶūŲΫ  śŻ·  ╒ Ã ŗΫ ĶŶŵũΈ  ĶΉ ńŴſ  ĶΟ ³ ¢ ø ι ЙΆ Śŵǽ Ѓ ńŴſ  śˆ   ŀůΦ  ╒ Ê ¬ ¢ ± ¡ Д℅ˆ ¢ ő₣ ̄  ¡
  śŻ·  ╒ ¿ ̄  Ä őΎ ¢ Śũ΅  ŃΆ ¢ ›Έ ňά ¬ Śⁿ Śũ΅ Ñ΅ Ã ŗΌ  ĶŢŹťŶˆ ›Έ ø ι Ç ¬ Â ĶūŲΫ Śⁿ  śŻ·  ╒ ňά ¬

Ώ ĶǼ  ŗΌ  ŀŷſ  Í ± ¢ Ä ̄  ¬  Í ̄  Ķˆ  ╒ ňά ¬ ÑΎ  ŗΨ  ι ̄  ÑΉ ÑŢˆ ¢ ̄  Ј ŗ΅  ĶΟ ³ ĶΟ Ä ³ Ķ  ╒ ³ ¢ Þ›Ώ ĶǼ  ŗΌ  ŀŷſ  Ķź΅ ńŹ΅ Þ›
  śˇ  Ä  ĶΟ  ĶŢŷǽ Ê ↨Έ » Ń¯ ÑΎ ø śŻΕ Ķǽ І Ń΅ ĹųΎ Ä  ĶŢŷǽ  Ń ³ ¢  ŗ΅ Ã ŗΆ ŗ·  Í ̄  Ķˆ  ╒ ňά ¬  ̄  Ä ¢  ι Ç Ńŭǿ  śŻ·
 Ј ŗ΅  ŃΆ ¢ ø śΉ  Ã ŗΆ ŗ· Ŕ΅ Ĺυ ÞŚŹųΎ ¬ Ļя  śΉ  ›Έ Śⁿ А  Ķ₧ˆ ½ ŗ· Ñ΅  ι Ř΅ ¬ ÑΎ  śŹΜΈ ŕųź· ø ι ›ω

Έ  śˇ  Ä ³ ¢ Śⁿ ½ ŗ·  Í Ńˆ Ä ¬ Ñ΅ Б ŗΌ А ¥ Ķſ ³ ¢ Śˇ ŗǿ  śŹΜΈ ø ι  ĶŢΎ ¬  Ķ₤ ¢  ŗ΅ ¥ Ķſ ³ ¢  ŗΨ  ι  Ķƒ ŗΌ Â ĶŶŵũ
  ĶΡ Ã ŗΌ Ķǽ  ĶŷŸ΅ ›Έ ø ι ŚΌ ̄   ĶǼ Ѓ ńŹѓ  śˆ  ª Ń˙ Ê Ńſ Ã ŗδ΅ Ĺ· ĶǾ А Ã ŗΫ ĶŶŵũΈ Ñ΅ ŖΎ Ń΅ À ¢ ŗˆ  ̄  Ä ¢ ›Ώ Ķ₤ ¢  ŗ΅

Ј ŗ΅ ›Έ ø ι ЙΆ ŗΌ  Ńƒ ŀſ  śˆ  Ã ŗΰ· ¬ Ĺ· ĶǾ А Ã ŗΫ ĶŶŵũΈ ¨ ¡ ›Έ ňά ¬  Í ̄  ĶŶΌ Ñ΅ÑŸ΅ ›ω ¥ Ķſ Ј ¢ ŗΌ   

†Transliteration of Urdu script. 
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 Є ̄  ĶŷΏ ĶΈ ø ι  ĶŹųź·  Ķź΅ ›Έ ³ ¢ Ñ΅  śŢŹųΎ ¬  ̄  Ä ¢  śŢŹ΅ ̄  ›Έ ĺŷŶź· ̄  Ķ  ŗ΅ ¦ ̄  ŗΧ ̄  ŕŪδŶΟ À Ķ ŗΆ ¤ ¡ øÃ ŗΌ  ĶΌ ̄
 ̄  ›ω Ś₧΅ ¦ ̄  ŗΧ ̄  А ŕŪδŶΟ Є ̄  ĶŷΏ ĶΈ ŕųź· Þ›Ό Ã Ķϊ  Í ̄  ĶŶΌ ‹Έ źǽ  ╒ ŕŪδŶΟ Â ¢ øЙΆ ŚŹ΅

  ŀūδ È ńΎ ¬ ›Έ ¨ ŗ  ̄  Ä ¢ Ňδ· ŗΧ ø›Ό ›ω Śⁿ  ŀūδ  Ä ¬ Â ĶŶŵũΈ ›Έ Ã ŗά Ń΅ ŗΫ ¨ ¡ Þ śŻŹųΎ ¬  ŗ΅ Ã ŗΩ ̄  ŗΧ ̄
  ĶΟ Ã ŗΫ ĶŶŵũΈ ›Έ ĺŷŶǺ κ ¢ А Â ¢ Þ›Ό  śŢ∆ ¬ ›Ή ĶΟ ¬ Þ›Ό  śŢ∆ ¬ ĸŶ À Ä ↓ź Þ›Ό  śŢ∆ ¬ Ňγũε· ¤ ¡ ø›Ό ›ω

 ± ¢ Ä ̄  ¬  Í ̄  Ķˆ  śŻ·  ╒ Ã ŗΫ ĶŶŵũΈ ø Ķƒ ¡ ›ω Á ĶΉ ›Ÿ΅ őƒ  ̄  Ä ¬  ̄  Ä ¬ À Ķˆ  śŵŹѓ ø›Ό  śΏ  ¬  Ń΅  ŀŷſ  śΉ  ¤ ¡  Í
 ĺŷŶš· ŗά ڈ Є ̄  ĶŷΏ ĶΈ  śΓ  Ä ̄   ° Ä Ń΅ ³ Ķѓ  Í ̄  ŗΧ Þ Ķ₣  Ķź΅ Â ĶũǾ ¢ Ĺυ  Ń Ã ŗΰźŵ΄ ¢  śΉ  ķǾ Ķ¯ Á ←Έ ŀǽ
  ° Ä Ń΅ б Ķ Љ Ķſ  ̄  Ä ¢  Ń Ã ŗΫ ĶŶŵũΈ  ° Ä Ń΅ Ç ̄  ŀŷ  ╒  ĶŢˆ Ä ŀŷΌ ÞÂ ĶũǾ ¢  ¢ ńſ  Ķŷƒ ¢ ø ś₣  śΏ  ¬  ŗ΅ ŕŪά ̄  ŗΧ ̄   ĶΟ ŇγŷΏ Ķ

 ° Ä Ń΅ ³ Ķѓ ø Ķ₣  ĶźΆ  Ķź΅  Ń Ä ¢  ╒  ≡Ǻ ̄  ĶŷΏ ĶΈ Ç Ä é ¢ ŗΌ  Ķź΅  ĶΟ  śũΚ ³ ¢ Þ śŻ·  ╒  ĶŪųˇ А Â ¢ Þ ś₣  ╖  śΏ  ¬  śΓ  Ä ̄  
 ŇγŷΏ Ķ ĺŷŶš· ŗά ڈ Є ̄  ĶŷΏ ĶΈ Þ ĶΎ ¬ ›ω  ŗ΅ ŕŪά ŁΉÔ Ķ ŕŪδ΅ ŗẄ ¢  ¬ ¢ ± ¡  ĶΉ κ ŗΈ é ĶΎ ¬  ŗ΅ Ň΅  śŻ·  ╒  ĶŪųˇ Ñũδ
 ļźⁿ Ñź Ä ̄   ° Ä Ń΅ őΎ ¢ őΎ ¢ ³ Ķ  ╒ ŔΎ ¢ Ê ڈ ›Έ Ã ŗůŵ˘ ³ Ķѓ é ¢ ŗΌ © Ńǿ  śũΚ΅ ø ĶźΆ  ĶΎ ¬  Í ¬  ŗ΅ ŕŪά ̄  ŗΧ ̄  ĶΟ

 ĶźΆ  ĶΎ ¬ Ã ŗΫ ĶŶŵũΈ Ñũδ Ç Ä ŕųź· Þ ĶźΆ  ĶΎ ¬ ļźⁿ Ã ĶΌ Ä Þ›Ό  ŀūδ Ňδƒ Ňδѓ Â ĶŶŵũΈ Ã ĶŸǼ ›Έ Ã ŗůŵ˘ Â ¢ ø
 Ñ΅ ›Ό  śŢΛ΅ ›Έ  Ä ¬ ̄  ¢ ø Ķź΅ Â ĶũǾ ¢  ¢ ńſ Ĺυ  śΉ  ¤ ¡  ŗΨ ø ¢ ŗΌ © Ńǿ  Ń ōŵ˘ Ç Ä Þ ¢ ŗΌ ›ω © Ńǿ  Ń" А Ј Ķ˙ Ŕƒ ĶǾ

Ê ¬  ̄  ĶΈ ¥ κ  Ń  ←΄ " ø ĶΎ ¬  Í ¬  ŗ΅ Ã ŗΫ ĶŶŵũΈ Ñź Ä ̄   ° Ä Ń΅ ³ Ķѓ  śΉ  ¤ ¡ ÞķǾ Ķ¯ Ñ΅  śΉ  ŔΌ  ŀůΦ  ╒ ³ ¢
 Þ ĶΎ ĶŦΈ  ̄  ŗˇ Њ ĶΟ  Ń ³ ¢  śΉ   ≡Ǻ ̄  ĶŷΏ ĶΈ Þ›Źų·  ŗ΅ ķǾ Ķ¯ Á ←Έ ŀǼ Þ›Źų·  ŗ΅ Ћ Ê →ŷΈ Â ĶΊ ¬ Ń Þ›Źų· Ã Ķźℓǽ
 ¤ ¡ Ñ΅  ĶŸ΅  śΉ  ›Έ Ñ΅  ĶũδǼ Þ Ķź΅ ŕˇ Ķⁿ  ĶŹǽ ¢  ¢ ńſ  śΉ  ¤ ¡  ŗǼ Þ›Έ ĺэ  ╒ À Ķˆ ³ ¢ é ¢ ŗΌ  Ķź΅  ŀůΦ  ╒ ³ ¢ ŕųź·

Ύ Ķŷſ  ŁźΌ őűũδšˆ ¢  śˆ  Œ· ¢  ĶΟ  ≡Ǻ ̄  ĶŷΏ ĶΈ ø›Ό  śƒ  Ń΅  śŷŵΈ ŘŦ΅ Ê ̄  Ķⁿ Ĺυ ›Έ ³ ¢ ÑΎ Ķˇ  Ķǽ ŗˆ  śΉ  ŔΌ Þ ĶźΆ  Ķ
Ñ΅  ĶΉ ĶΈ  śΉ  Ћ Ê →ŷΈ  ̄  Ä ¢ Þ ι  κ ¢ Ä"Minorities would have to be brought more into the 

developmental process. I propose to increase the equity support as may 
be required for the National Markets Development and Finance 

Corporation".  Ñ΅ Ã ŗΌ  ĶŢΌ Ķǽ  ĶŷΉ ĶǼ ›Έas may be required ›ω ¤ ¡  Ķź΅ é ι ķŵŭΈ  Ķź΅  ĶΟ 
Ñ΅  śŢŹťŶˆit is required now, at this juncture, at this moment? А  śˆ  Ã ŗ· Ķˆ ³ Ķѓ 

 ¨ ¡ Þ ι ›ω  ĶŹųΎ ¬ » Ń˙ А ¤ ¡  śΉ  Ã ŗω ¢ ¨ ¡ é ι ›ω ¥ ̄  Ä Ń˘ Ç ¬ ĶΎ ±  Ķź΅ ¨ ¡ éŚ₣ ›ω ¥ ̄  Ä Ń˘
Þ ĶΟ ¤ ¡ ¨ ¡  ŗΨ ø ι  Ķź΅ ›ω ¥ Ķſ А  śΉ  Ķŷſ  ̄  ĶΟ Ńˆ  Ń· ŗųźˆ őΎ ¢  śΉ  Ã ŗω ¢may be required ķŵŭΈ  Ķź΅  ĶΟ 

ŔΌ ÞÃ ĶΌ Ñ΅  śŢΛ΅ ¤ ¡ é Ķ₣  
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  śΉ  Ã ŗŸŷǼ  ś₣ ķǾ Ķ¯ Á ←Έ ŀǽ Śϊ  ̄  Ä ¢  ° Ä Ń΅  ŗˆ  Ä ¬ ›Ό  ι ̄   Í ¬ ŔΌ Þ ° Ä Ń΅  ŗˆ ›Ό  ι ̄   Í ¬
 ŇγŷΏ Ķ ĺŷŶš· ŗά ڈ  ≡Ǻ ̄  ĶŷΏ ĶΈ ĺэ ŔΎ ̄ ̄ śŷΓ ¢  ŗ΅ ŕŪά  ڈ   ŗΧ ̄  ĶΟ1997  ŃΌ Ñ΅  Ķ₣  ĶŸ΅ Ĺ΄ Ä ³ ¢  ̄  Ä ¢  Ķ₣  ĶΎ Ķŷſ ›Έ 

  ĶΎ ¬ ›ω  Ń΅  ĶΊ ńſ őƒ ¨ ¡ Þ ╓ ›Ώ ĶǼ  śƒ  ĶΊ ńſ  ° Ä Ń΅  ŗˆ À Ķˆ  ŃΌ ø›Ό  ι ̄   Ķŷſ ŇΧ ̄  ĶΟ ›Έ ³ ¢ ŔΌ  ĶΟ  ° Ä Ń΅  ŗˆ
  ŗΨ  ĶΎ ¬ ¨ ¡  ̄  Ä ¢may be requiredø›Ό  ι ̄   Ń΅ ¥ Ķſ А   

 ŔΌ ›Έ Â Ķźⁿ ¢  ĶŪųˇ Ä Ńˆ ›Ό  śŢΛ΅  ŀůΦ  ╒ ³ ¢  ĶΟ Â Ķźⁿ ¢  ĶŪųˇ Ä Ńˆ Ñ΅  ╓ ›ŹųΎ ¬ ›Έ  ± ĶΎ ŃΎ ¢  ╒  ≡Ǻ ̄  ĶŷΏ ĶΈ
  śΝΒ  ╒  ≡Ǻ ̄  ĶŷΏ ĶΈ  Ķź΅  ŗΨ  ι ŚΌ ̄   ŗΌ ¥ Ķſ А Â Ķźⁿ ¢  ĶŪųˇ  Ä Ńˆ ķǼ Ñ΅ Ã ŗΌ  ĶŢΌ Ķǽ  ĶŷΉ ĶǼ ›Έ Þ śΝŷφ Ñũδ
 Ñǽ Ńǿ  Ń Â ¢  ŀūδ Ç ̄  ŀŷ ³ ¬  Ķź΅ é›Ό ›ω  ŀūδ Ç ̄  ŀŷ Þ ŀūδ ³ ¬ Ç Ä  Ķź΅ é›Ό ›ω Ê ŃŸˇ  ╒ ňά ¬ ³ ¢

éĂι Ķǽ  ĶΉ ŗΌ ›ω ³ ¢ Þ ι ŚŶΟ Ç ¬ ĶΎ ± А  ĶŪųˇ ›Έ Â ¢ Þ›Ό  śΏ  ŗΌ  Í ńŹѓ Ç ¬ ĶΎ ± Ç Ä Ñ΅ Ã ŗΌ  ĶŢΌ Ķǽ  ĶŷŸ΅ ›Έ 
 Â ̄  ĶΟ Śⁿ  ŗǼ Þ ŗΌ Â ̄  ĶΟ  ĶΟ ŕǼ Ķⁿ Ä  ╒ ňά ¬ ÞÃ ŗΌ Â ̄  ĶΟ ő₣ ̄  ¡ ÞÃ ŗΌ Â ̄  ĶΟ őˆ Ķχ ¢ ÞÃ ŗΌ ¥ ĶΌ ŗǼ Ä Śⁿ  ŗǼ А

δ Ç ̄  ŀŷ  ĶΟ Â Ķźⁿ ¢  ĶŪųˇ Ä Ńˆ Ŕ΅  śˆ  Ŕ΅ ¤ ¡  śŻ· ³ ¢ Þ›Ό  śΏ  ŗΌ  Í ńŹѓ Ç ¬ ĶΎ ± ›Έ  ĶŪųˇ Ç Ä Ã ŗΌ  ŀū
 Þ ╓ ›Ί ŀΉ Ķſ ›ω ¤ ¡ őƒ ķǼ  ŗ΅ ³ ¢ ø śŻΜź΅ ĹţΉ Ä ¡  śŻ·  ╒  ≡Ǻ ̄  ĶŷΏ ĶΈ ŔŵũΈ  Ń  ̄  ŗ˙ µ Ķǿ Þ ≡Ǻ ̄  ĶŷΏ ĶΈ

  ¢ ↨Έ ÑųΉ ŗδ΅ Þ ι ›ω  κ ¢ Ä  śŷΝŷφ őƒ Â ¢ Ç Äexperience  ĶŪųˇ Ä Ńˆ  ι Ķǽ Ñ΅  ι ÑΎ  Ń Ä ¢  ╒ ‹Έ ± 
 Ј ŗ΅ ø ŗΌ ³ ĶΟ Ä ³ ¢ Ä ¡ ŚΊ ŀΉ ĶΡ  ¢ ̄  ŀΉ ¢  ι Ķǽ Þ ŗΌ  ĶŷǼ ŗά А ³ ĶΟ Ä ³ ¢ Ä ¡  ι Ķǽ Þ ŗΌ Â Ķźⁿ ¢ Ѓ ŗΌ  ŗǼ  ĶŷǼ ŗά Śⁿ

 ›ω Śⁿ  ←ǿ őƒ Â ĶŶŵũΈ ø ĶŢΎ ¬ ›ω ÑūǾ  ŗ΅ Â ĶŶŵũΈ Ç Ä Þ ι  Ńũ ¢  ¢ ŗΌ  Ķℓźſ  śΝΚΉ  ŗǼ ›Έ ³ ¢ Þ ι
 Ç Ä ķǼ  ̄  Ä ¢  ι  ĶŷŵΈ  śũΚ΅  ̄  Ä ¢  ι  ĶΌ ̄   ŗΌ  Ķź΅ Ñ΅ ДŦŷφapply  śŻ· ³ ¢ ø ĶŢŵΈ ›ω  śˆ  ¢  ŗΨ Þ ι  Ķƒ Ń΅ 

΅ ›ω ³ ̄  ŗ  ŗ΅ ³ ¢ ¤ ¡ őƒ ķǼ Þ›ω  ╓ ›Ί ŀΉ Ķſ  ŗ΅ ³ ¢ ¤ ¡ őƒ ķǼ  śŷŵΈ  ŗ΅ ³ ¢ őƒ ķƒ Þ ╓ ŖΎ Ń
 Ñ΅  ι ¥ Ķſ А Є ŗǿ øĂι Ķǽ  ĶΉ Ń΅  ŗ΅ ¤ ¡  ŗ΅ ³ ¢ Ñ΅ Ã ŗΌ  ĶŢŸ΅ ›Έ ĹΌ  ╒ ňά ¬ ›Έ  śŻ· ³ ¢ Þ ι ›ω  κ ¢ Ä
 ¥ ĶΎ ĶΞˇ Ê ńſ  śˆ  ķˆ Ê ↨Έ ø ι Ј ĶŹ΅ ¬ ĹŠŧΈ Ê ńſ  śΉ  Ã ŗω ¢ Śⁿ  śŻ·  ╒  Ä ¬ ̄  ¢ ø›Ό  ╖ ¡ Ћ Á ←Έ ŀǽ

 ĶŷΏ ĶΈ Þ ι  ĶźΆ  ĶŸ΅  Ķˇ Ķⁿ А Є ̄  ĶŷΏ ĶΈ  ŗ΅  Ä ¬ ̄  ¢ Ñ΅  ι ÑΎ Ñ΅ Ã ŗΌ  ĶŢΌ Ķǽ  ĶŷŸ΅ ›Έ ø ι  ĶźΆ  ĶŹ΅ ̄  ›Έ  ŁźΌ  ╒ Є ̄
 ³ ¢  Ä ¬ ̄  ¢ ø ι  śΏ  ĶźΉ ¢ ⅜ Ķˆ  ╒  Ä ¬ ̄  ¢ ÑΎ Ñ΅ ›Ό  śŢΛ΅  ŗ΅ ¥ Ķſ ³ ¢  ̄  Ķſ  ̄  Ķſ ŔΌ ø ι ›ω  Ķˇ Ķⁿ А Є ̄  ĶŷΏ ĶΈ  Ä ¬ ̄  ¢
 А ňά ¬ ³ ¢  ̄  Ä ¢  ι  ĶΌ ̄   ĶǼ  Ķź΅ ŔŢǿ  ŗ΅  Ä ¬ ̄  ¢ ø ι  Ķˇ Ķⁿ А Ã ŗΆ ŗ·  Í ̄  Ķˆ  ╒ ňά ¬ ³ ¢ Þ ι  Ķˇ Ķⁿ А ňά ¬

Ã ŗ· Ķˆ Ã Ä ̄  ¢ ŅΌ  ŗǼ ø ι  ĶΌ ̄   ĶǼ  Ķź΅ ŔŢǿ  ŗ΅ ³ ¢ ÞŚ₣ ķΎ łχ ЗŶǼ  ĶΠŷΆ А .....Ĺŵǿ ¢ ŀΈ.....  
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2ह�� 	��� ��� ह�' G@� ह� G
�� ��: ��  ����7 ��  ��", �����  ��" ह���� ���� 	����"� ह*, 
6253 ���0 1
�� (2��9� �� ���� ह* , :�w,� ��89 )� :�=�,O= %�D\� ��  ��", �* D��� 

,�� ��#C� ���� ह,� ' ��� D� ��: ��  �������7 ��  ��" 
��� �Q ���0 (2��9� �हE �� ���� ? 
�Q���� (��� "���� :� A���=�:� ��  ��" ह� 
��� �Q ���0 �हE �� ����? ���� ह� ���$ 40 
���0 1
�� ��� �� , ���� "���� :� 
�, 8�[���:
 ��  ��" F�C �� ��$  ' (� �� �Q ���0 
1
�� �� �ह� ह*, ����  
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����� ����@�, ���� ����@� (- ���0 ��� �� ' D� (- ���0 �$ �� ��� ���0, 
��� 
���0 1
�� �� "=����8%�:�, (�A� 
� F�C ह� ��"�@�' �������7 �� "���� :� ��  ��", 
���� 8�[���:
 ��  ��", 8�, � 2���� ��  ��" ���, ��3� ��� ���0 1
�� �$@�, G@� (- 
���0 	� �@�"� �� ह� ������� ��  �ह8�� �$ 
��� 
��� (�� ह* ' (
 20� ��D����9�� �� 2�� 
���� ह� ' (
 ���� ���S� 2����, �����$ 2�� �� �@���� ह* ' (
�� ���� ���S� ��  ��� 
�, 
���� ���S� �� ��
 –��= 2�� ���� ह�' ����� �ह� ����7 �$ ���� ���S � �2 ��F� ��", �2 (
 
D� ��: ��  �
M07 ��, ��D����9�� ��, �� ��7 ��, (@� 23��� ��  ��" ��� ��$@� ' D� ��ह �� 
����  ��# ���� �हE ���� ��"@� ' (� �� ह� �ह� ह�, �* ��H�� ह,� �� �ह ��D����9�� ��  
��# "� ���� ह� ' .......(��� �� घ�9�)..... 

 ŚŲά ŀ¯  ŀΌ Ķˇ Ê Ńˇ ŚŲά ŀ¯  ŀΌ Ķˇ Ê Ńˇ ŚŲά ŀ¯  ŀΌ Ķˇ Ê Ńˇ ŚŲά ŀ¯  ŀΌ Ķˇ Ê Ńˇ  :  Ä ¬ ̄  ¢  śŻ·  ╒  śŷΚ· ¦ Ä Ä  ĶΟ Є ̄  ĶŷΏ ĶΈ Śⁿ Ћ œǺ ¢ ø ι » Ń˙ Ã ŗΫ Ä ¬ ÑΎ ø ι » Ń˙ Ã ŗΫ Ä ¬ ÑΎ

Π·  ŃŦźǺ  Ä ¬ ̄  ¢  ° Ä Ń΅  Ä ¬ Þ ś₣  śƒ  Ń΅ ¥ Ķſ А  ╒  Ä ¬ ̄  ¢ ›Έ  ̄  Ķυ ÞЂ ø ŗά Ñ΅  ĶźΆ  ĶŸ΅ ÑΎ ÞÀ ĶǾ  Ńυ Þ ś₣  śƒ  Ń΅ ¥ Ķſ А  śΉ  Ķ

 ³ ¢ Ñ΅  ĶΠ· ÑŢ  ŗΨ  Ķź΅ ÑŢ  śΉ  ›Έ ķǼ ø ĶźΆ  Ķź΅ ›ω ĹţΉ Ä ¡ Ñũδ Ј ŗ΅  śŻ·  ╒ Â ¢ ŕųź· Þ ╓ ›Ώ ĶǼ  śΏ  ĶΠ· ³ ŃŦźǺ

 ¨ ¡ Ñ΅  ĶΡ Ã ŗΌ Ķǽ  ĶΉ ĶŢſ  ŗ΅ ¤ ¡ ›Έ ø ĶΡ  śΏ  ĶǼ  ĶΎ ¬ Ñź Ä ̄   ° Ä Ń΅ őΎ ¢  śŻ·  ╒ ³ ŃŦźǺ  Ä ¬ ̄  ¢ ›Έ ĺэ ³ ŃŦźǺ  ╒  Ä ¬ ̄  ¢

 Þ ι  Ķƒ Ń΅ ø Í ¢ øЁ  śˆ   Ä ¬ ̄  ¢  ŗǼ Ñ΅  ι ›ω œŠźŵΎ Ä ¢  śŻ· ³ ¢ Þ ι ›ω œŠź· Ä ¢ Ã ŗδ΅ Ç Ä ø ι ›ω œŠźŵΎ Ä ¢

 ›Έ ŕŪδţšŶΟ ³ ¢ Ç Ä  ̄  Ä ¢  ι  ĶŢŵΈ ›ω ŕŪδΈ ŁΎ ¢ ›Έ ο ĶΟ  ŁΎ ¢ øЁ Śũ΅  ŗ΅ ³ ¢ Þ ι  Ķƒ Ń΅  Í ¢ øŔΎ ¢  ŗǼ  śΉ   Ä ¬ ̄  ¢

 ̄  ¢ ķǼ ¤ ¡ Ñ΅  ι  Ķƒ ŗΌ ÑΎ ÑťźŢΉ  ĶΟ ³ ¢ ø ι  Ķƒ Ķ ¡ ›ω ‹ω ³ ŃŦźǺ  ╒  Ä ¬ ̄  ¢  ŗΨ ›Ό  śŢΕ Ķǽ  ĶΉ ĶΠ· ³ ŃŦźǺ  ╒  Ä ¬

  ŃΆ ¢ ÞЋ Á ←Έ ŀǽ øŖΎ Ń΅ Á ĶΟ  ĶΟ  śŷ· ŗŹ΅ ο ĶΟ ŒŷŷΎ ŃǺ ³ ŃŦźǺ  Ä ¬ ̄  ¢ Ñ΅  śˆ  Ŕ΅ Ñ΅  ĶΡ Ã ŗŸ΅ ÑΎ  ŗΨ  ≡ǽ Śŵφ ›Έ ø›Ό  śŢŵΈ

  ̄  Ä ¢ А ¥ Ķſ А  Ä ¬ ̄  ¢  śΉ  Ћ Á ←Έ ŀǽ ø śŻΜΎ ¬  Í ¬  śΓ  Ä ̄   ° Ä Ń΅ Ňδſ ³ ¬ Ò·  ╒ ³ ¢  ŗΨ  ι ĹŠŧΈ  śˆ   Ä ¬ ̄  ¢  ŗ΅ ¤ ¡

ſ Ê ̄  Ķˆ  ĶΟ ĺŷŶš· ŗά ³ ڈ ̄  ŗˆ ̄  ŕΈ ŗδΌ  ŗǼ Þ ι Ŕźųˆ ¢  śŻ·  ╒ ŇαũǼ œˇ ŗˆ А Â ¢ Śⁿ  ŗǼ ŕųź· Þ›Ό А ›ƒ Ķ

 ŕŪδ΅ ŗẄ ¢  ¬ ¢ ± ¡  ĶΉ κ ŗΈ £ ¢ ø ι ›ω ν ¢ Ä  śŷΝŷφ Ŕ΄ ̄  Ç Ä Ѓ Ã ŗΰźŵ΄ ¢ ÑΉ ̄  Ä  śŻΜź΅ ĹţΉ Ä ¡ ¤ ¡  ŗ΅ ³ ¢ Þ ι Ñũδ

ŇǼ Þ Ķ₣  Ķŷſ ŇΧ ̄  ĶΟ  ĶΟ  ° Ä Ń΅  ŗˆ őΎ ¢  śŻ·  ╒ ³ ¢ Þ ĶΡ Ã ŗΌ Ķǽ  ĶΉ Ń΅ ¥ Ķſ А ŕŪά ŁΉÔ Ķ ›Έ 70ŕŪδ΅ ŗẄ ¢  śΓ  Ä ̄   ° Ä Ń΅   
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  ̄  Ä ¢  ś₣  śŵΈ  ŗ΅ ňά ŁΉÔ Ķ30 ĺˆ ↓Ή ¢ Ç Ä  ̄  ĶΟ Ńˆ Þ Ķ₣  ĶŢŵΈ ĺˆ ↓Ή ¢  ŗǼ  śˆ  ³ ¢ ø ś₣ ³ Ķ  ╒  ̄  ĶΟ Ńˆ  śΓ  Ä ̄   ° Ä Ń΅ 
 А  śΉ  ĶΊ ńſ  ̄  Ä ¢  ŗ΅ ³ ¢ øŚ₣ ДΎ ¬  ŗ΅ ŕŪά ŁΉÔ Ķ ŕŪδ΅ ŗẄ ¢  ¬ ¢ ± ¡  ĶΉ κ ŗΈ ⅜ ĶΌ  śΉ  ķǾ Ķ¯ Á ←Έ ŀǼ ŕųź· ÞŚ₣ ¥ ̄  Ä Ń˘

 ÑΎ ›Έ  Ķ₧ˆ ½ ŗ· ŚΌ œΟ ø›Ό Śⁿ  ŃΆ Ä ¬ ĶǼ ŚΌ ⅜ Ķˆ ›Ό  śƒ  ĶŹ΅ ¬ Ј Ķű¯ ŚŹǽ ¢ Ĺυ А ⅜ ĶΌ ÑΎ øЈ ĶŹ΅ ¬ Ј Ķű¯ А
 ŇΧ ̄  ĶΟ  ĶΟ ŕŪά ŁΉÔ Ķ ŕŪδ΅ ŗẄ ¢  ¬ ¢ ± ¡  ĶΉ κ ŗΈ  śΉ  ŔΌ Ñ΅  Ķź΅ Â ύ˜ ¢100 Ç Ä ø ĶΎ ¬  Ń΅  ĶΟ  ° Ä Ń΅ 100 ŚΌ  śˆ   śŵφ  ŗΨ  ĶΟ  ° Ä Ń΅ 

 ø Ķ₣70  ° Ä Ń΅   ŗǼ  ̄  Ä ¢  Ķ₣ ›Έ ⅜ ĶΌ  śΉ  ³ ¢30  śΉ  ¤ ¡ ø Ķ₣  ĶŢŵΈ Śⁿ ĺˆ ↓Ή ¢  ĶΟ ³ ¢ Þ Ķ₣ ³ Ķ  ╒  ̄  ĶΟ Ńˆ  ° Ä Ń΅ 100 
 б Ķ Ŕ΅  śˆ  Ŕ΅  ŗΨ  ι ŚΌ  ĶΉ ¢ Ń΅ ŗ΅ ¤ ¡  ŃΆ ¢ ø śŻΜź΅ ĹΈ ¼ ¢ łΈ ÑΎ ¤ ¡ ø ι  ĶΎ ĶΊ ńſ ›ω Śⁿ Ñũδ őΎ ¢ Ç ¬ ĶΎ ±  śˆ   ° Ä Ń΅

øĂι Ķǽ  ĶΉ ŗΌ ĶΟ  ° Ä Ń΅  ŗˆ  

  ŃΆ ¢ ÞЋ Д Ķ₧ˆ ¤ ¢500⅜  ĶΡ ŗΌ ŇΧ ̄  ĶΟ  ĶΟ  ° Ä Ń΅  40 Þ śŻ·  ╒ Ê ¬ Ķſ ¡ Ê ńſ Зƒ ¢ ø ĶΡ  śŵΈ ĺˆ ↓Ή ¢  ĶΟ À Ķˆ Ñź Ä ̄   ° Ä Ń΅ 15 
  śŻ·  ╒ Ê ¬ Ķſ ¡ А  ° Ä Ń΅40  śŻ·  ╒ ŕǼ Þ śŻ·  ╒ Ã ŗΰ· ¬  ╒ ňά ¬  śŷΓ ¢ ŔΌ  ŃΆ ¢ ø ι  ≡ǽ Ê ̄  Ķⁿ Ĺυ ĺˆ ↓Ή ¢  ĶΟ  ° Ä Ń΅ 

 Þ›Ό ›Ώ ĶΉÔ Ķⁿ Ê ̄  Ķˆ Ê ̄  ĶŶΌ6253·  ╒ ŇήΏ ¢ ŃǺ À Ä Łźˇ  ̄  Ä ¢ ĺˆ ĶΟ À Ä Łźˇ Þ›Ό  śŢųˆ  Ń΅ ĹţΉ Ä ¡ Ñź Ä ̄   ° Ä Ń΅  Þ śŻ
 é›Ό  śŢųˆ  Ń΅ ›ω ĹţΉ Ä ¡  ° Ä Ń΅  ŗˆ б Ķ  śŻ·  ╒ Ã ŗΫ ĶŶŵũΈ  ╒ ňά ¬ ³ ¢  Ķź΅ øÃ ŗΌ  Ķƒ Ń΅ ŕ₣ ŃŶˆ  ¢ ̄  ŗΧ  ĶΟ ³ ¢ ›Έ

 ŔΌ  śŻ·  ╒ ŕŪά ŁΉÔ Ķ ŕŪδ΅ ŗẄ ¢  ¬ ¢ ± ¡  ĶΉ κ ŗΈ500 ›Έ ³ ¢ ŔΌ Ñ΅ Ķƒ é śŢųˆ  Í ¬ ›ω  ° Ä Ń΅ 40 Þ ╒ À Ķˆ Ñź Ä ̄   ° Ä Ń΅ 
Ǽ ¨ ¡ ø›ųˆ  Ń΅ © Ńǿ  śŻ·  ╒ ĸˇ  Ń· ĶΞˆ ¢ Þ Ń ŕŪδ΅ ŗẄ ¢  ╒ Â ¢  ŗ100  ĶŷŢ΅  śˆ  ³ ¢ Þ›Ό  ι ̄   Í ¬ Ñź Ä ̄   ° Ä Ń΅ 

  Ń Ň ¡ ÞŕŪά ↓ũγΈ ŁΎ ¢  ŗΨ Ñź Ä ̄   ° Ä Ń΅ б Ķ Þ ° Ä Ń΅  ̄  Ķǽ  śˆ  ›Έ  ° Ä Ń΅ ⅝ ¡ ³ ¢ ø ĶΟ À Ķˆ  ° Ä Ń΅ ⅝ ¡  ĶΡ  śŵΈ  śˆ  ³ ¢ Þ ĶΡ  śŵΈ
 Þ‹ƒ  śŻ·  ╒  śΉ  Ķŷſ À ŗųˆ ¢ Þ śŻ·  ╒ ĸˇ Ń· ĶΞˆ ¢ А Â ¢ Þ śŻ·  ╒ ŕŪδ΅ ŗẄ ¢ А Ã ŗΫ ĶŶŵũΈ ø ╓ ›Ώ ĶǼ  ŗΌ ¨ Ńǿ

 Ä ̄   ° Ä Ń΅ ‹ƒ  śΊ  ° Ķˆ ¤ ¡ ø›Ό  śƒ  ¡  śũΚ ³ Ķѓ ›Έ  śūǾ  ╒ Â ĶŶŵũΈ  ŃΌ  ŗΨ ›Ώ ĶΠ· Śⁿ  ° Ä Ń΅ ⅝ ¡  ŃΆ ¢ Þ ╓ ŖΎ ¬ Ñź
 ≡Ǻ ̄  ĶŷΏ ĶΈ Ê ńſ  
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 Ŕ΅ Á ± Ń· ŗųźˆ  Ń Á ĶΉ  ╒ Á ± Ń· ŗųźˆ  śΉ  ¤ ¡ ø›Ό  śƒ  ¢ ŃΆ  Ń΅  Ķŷſ ŖΎ ̄  ĶΟ Ńˆ Þ Ń΅  Ķŷſ Á ± Ń· ŗųźˆ ¤ ¡ ø›Ό  śƒ  Ń΅ ¥ Ķſ  Ķź΅
¤ ĶΈ­ ŕųź· ø ι  ĶΎ ¬  Ķŷſ  ŁΉ ¬ Þ ŗ΅ Ã Ä ńŹѓ  ╒ ňά ¬ ³ ¢ ¤ ¡ ķǼ  śΏ  ĶǼ  ĶŹųΎ ¬ ķƒ Á ± Ń· ŗųźˆ ›Έ Ã ŗγůΈ ľźŧ¯

 ø ĶΡ  śΏ  ĶǼ  Ķź΅ ›ω ¼ ¢ łΈ ⅜ Ķˆ  ╒ Â ¢  śˆ  ª Ń˙ ³ ¢ ø ╓ ŖΎ Ń΅ Á ĶΟ  śŻ·  ╒  śΉ  ĶΊ ńſ  ╓ ¡ Þ ŗ΅ Ã ŗŵŦ΅ Þ ŗ΅  ≡Ǻ ̄  ĶŷΏ ĶΈ
 ø ι ¼ ¢ łΈ ⅜ Ķˆ  ╒  ≡Ǻ ̄  ĶŷΏ ĶΈ Ç Ä Ñ΅ Ã ŗΌ  ĶŢŹťŶˆ ›Έ Þ ι  ĶΌ ̄   ŗΌ  ŗǼ ¨ ¡).....ЕŷŹΆ А Ĺ΄ Ä.....(  

SHRI JANARDHANA POOJARY (Karnataka): The Government should take 
note of all these points. He has made specific points. He has made good 
suggestions. 
 
 

†SHRI SHAHID SIDDIQUI: Thank you, very much. But, unfortunately, I do not 
think that anybody has paid attention to what I had been saying, and it is 
because I am speaking in Urdu or whatever. (�F� �$, �* G
�� ;��:, ��� ;��: �� 
2�� ���� ��ह,�@� ' �* ��ह,�@� �� ���_2�� �� ��� ;��: �� !� Z��� �$ '  ��6���, ��� ;��: 
2ह�� �
M0� ह�( ;��: ह� )� �ह�� 
� 18 ���0 �� (2��� ह� ' D� 18 ���0 �� (2��� ���� 
;��: ��  ��" (
�� ��B ��� �हE �-��� ह� ' G@� ��# �$ ��� ;��: �� ���RY �हE ह�@� �� 
(
 �� ��: �� (@� �� ���� �� 2�� ���� ह*, 	���-���RY �� 2�� ���� ह*, �ह 	���-���RY 
�� �� �_	� ह�@�? ��� ;��: �� (
 �� 8
�:� 
��� � ���@�, ����� �� ��A Z��� �हE ���� @�� 
' �ह�� ��  ��h� ����, ; ������ �� �� (�� ����, ���_2�� �� �� ����, ����� �� 
� ��B Z��� 
�हE ���� @�� ' (
�� ������� �$ 8
�:� D������ 
��� � ���� ह� '(
�� �ह�� 
� 8
�:� 
D������ ��� 2���� ह� ' �ह�� 
� �*%� "���D� w,9� �$ (- �� �Q2�� ;��:�, �� ��� ��  
��" "z�_
:� ���� @�� ह� ' D��� 9��� �$ "z�_
:� ����  ह� , ��� ;��:� 
��� ��� ��  ��" 
' ����� ��� ह� �ह� ह�? ह���� ��� ;��: �$ �ह���
��, 2����, ����A��@�, ������2��, ���
�� 
���� D���7 �� ���@7 �� 
���� ह� �ह� ह�' �ह6��8��� ���� ������� �$ G
�� A� �%� ���� 
��� @B ह* �0� ��  D� 
�� ��� ;��: ह*, �0� ��  �� 
�� ������� ह* ' �ह�� 
� "z�_
:� ह� 
"z�_
:� ह�, �ह�� 
� "z�_
:� �हE ह� ' �ह �� �� G��� ह�? �� �ह�� ह* �� �ह �
M0� ह� , �ह 
�
M0� �हE ह� ' (
�� "� ;��: 2���� #�, 2ह�� GgM� ���� �� 2���� , ����� ह���� ��# �� 
�ह G6��� �� ����" ' ह���� ��� ;��: �� 
��� � ����� ���ह" ' G@� �ह 
��� � �हE ����@� 
�� G����� ह�@� ' �* ��ह,�@�  �� �2 ��� ���� G
�� ���2  
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�$ �2 2��"� �� �ह ��7 ह*? 
��� � ���� ���� �� ��� ��
��= ह*? ��� 
��� � ��" ���� �� �ह 
��
��= ह� �� (
�� ���� �� ��9 ���� ह�, ���� �� ��9 �हE ���� ह�? ��� �������� ��
��= ह�? 
G@� �������� ��
��= ह� ��  	��� �� ���RY �हE ह� ���� ' 	��� ��  ���RY ��  ��" ������� 
�� u
� �-�� (b#� ��
��= 2���� ह7@�' (
 ह�$ ����", �� ����", �,��7 �� ����" ����� 
��B ��
��= "� ह� ....("�����)... 

SHRI SHAHID SIDDIQUI: Thank you, very much. But, unfortunately, I do not think 

that attention to what I had been saying, and it is because I am speaking in anybody 

has paid 

Urdu or whatever Ћ Á ←Έ ŀǽ Ñ΅  ĶΡ Ã ŗΌ Ķǽ ›Έ ø ĶΡ Ã ŗΌ Ķǽ  ĶΉ Ń΅ ¥ Ķſ А ňά ¬ Ń Ńƒ ¢ Þňά ¬ Ń  śŷΓ ¢ ›Έ Þ›Έ  Ńǿ ¡ 
øŖΎ ¬ Â ĶźΊ ¬ » Ń˙ А ňά ¬ Ń  Ńƒ ¢  

  Ń Ã ĶΌ Ä  ̄  Ä ¢  ι ňά ¬ Ń  ¢ ŗΌ  ¢ ńŹѓ Ĺυ ňά ¬ Ń Ńƒ ¢ Þ ̄  ŗδΉ ĶΈ18³ ¢ ø ι Ê ¬ Ķſ ¡ А  ° Ä Ń΅  18  ╔ ¢ Ä Ê ¬ Ķſ ¡ А  ° Ä Ń΅ 
  ŗ΅ ňά ¬  ŗǼ ¤ ¡  ŗΨ  ĶΡ ŗΌ ›ω Â ĶΈ ŃΉ  ĶΟ ňά ¬ Ń Ńƒ ¢ ›Έ ⅜ Ķˆ  ŃΆ ¢ ø ι  ĶΎ Ķ₤ ¢ ›ω Á ŀ΄ Ј ŗ΅  śΉ  ¤ ¡  śŻ·  ╒ ňά ¬ Ń
 ňά ¬ Ń Ńƒ ¢ é ĶΡ ŗΌ ŕųŶΈ  śũΚ΅ Â ĶΈ ŃΉ ¥ ̄  Ķⁿ Ç Ä Þ›Ό  śƒ  Ń΅ ¥ Ķſ А Â ĶΈ ŃΉ ¥ ̄  Ķⁿ Þ›Ό  śƒ  Ń΅ ¥ Ķſ А  śΉ  ĶǼ  ╔  ╓ ¡

 ¢ ŕųź· Þ ĶΠΉ ĶΈ ļųź œŪδšˆ ¢  śˆ  ¤ ¡  śΉ  śˆ  Ћ ŔŮ˜ ¢ ŃΎ ± Ä ÞŚŵ˜ ¢  ŃΎ ± Ä  ╒ Ã ĶΌ Ä ø ĶźΆ  ĶΎ ¬ ›ω Â ĶźΊ ¬ » Ń˙ ³
 ļųź ŚΈ ŗΫ ŗ΅ ¢ œŪδšˆ ¢ ›Έ œẁ ¢ Ńƒ ¢  śΉ  ¤ ¡ ø ĶźΆ  ĶΎ ¬ ›ω Â ĶźΊ ¬ Ј ŗ΅  Ń ³ ¢ ŕųź· Þ śŵΈ  śˆ  Ћ Á ←Έ ŀǽ Þ śŵΈ  Ń΅ ¡

ſ ŗǽ  śˆ  ⅝ ¡ ›Έ Є ŗά ڈ  ŅΏ ĶũųΎ ¢ œţŷźˆ  Ń Ã ĶΌ Ä ø ι  ĶΎ ¬  Ķŷſ Â Ä ± ŚΈ ŗΫ ŗ΅ ¢ œŪδšˆ ¢  Ń Ã ĶΌ Ä  śΉ  ¤ ¡ ø ι  ĶΎ ¬ Ňδ
  ╒ À Ķˆ б Ķ  ŀūδ Ňδƒ Þ ι  ĶΎ ¬ ŕŪίŶΎ ŅŴΎ ¢ ›Έ ŇųźǺ ŔųΉ ¢ ø ι  ĶźΆ  ĶΎ ¬ ŕŪίŶΎ ŅŴΎ ¢  śŻ·  ╒ À Ķˆ ³ ¬ Þ ŀūδ
  śũΚǼ  ̄  ŗίΈ ¢ ̄  Þ ¬ Ķſ ¡ ¬ ¢ │ Þ ŃŴΉ  ŃűŮΈ ÞŚŵΎ Ńſ Þ ̄  ŗίΉ ̄  ĶŸˆ ›Έ ňά ¬ Ń  Ńƒ ¢  Í ̄  ĶŶΌ é ι  ĶΌ ̄   ŗΌ  Ķź΅ ÑťźŢΉ ø śŻ·

 ›Έ œẁ ¢ Ńƒ ¢  ̄  ŗδ· Â ĶŢˆ Ä ŀŷΌ ø ι  ĶΌ ̄   ŗΧ ŕΎ ύ  ĶΟ Ã ŗΰůγ¯  śˆ  Ã ŗ΄ ύ˜ ½ ńˆ ø ι ЙΆ Śŵǽ  Ńųź· Ê ↓ųź З ¢
  Ń Ã Ķϊ Þ ι ŕŪίŶΎ ŅŴΎ ¢ ŚΌ ŕŪίŶΎ ŅŴΎ ¢  Ń Ã ĶΌ Ä ø ι œẁ ¢ Ńƒ ¢  ̄  Ķ ³ ¢  ╒ ½ ńˆ Þ ι ňά ¬ Ń  Ńƒ ¢  ̄  Ķ ³ ¢  ╒
 ňά ¬ Ń őΎ ¢  śΉ  ¤ ¡ ø ι ›ω  ¢ ńŹѓ Ç Ä Þ ι  ¢ ńŹѓ Ç Ä Ñ΅ ›Ό  śŢΛ΅ ÑΎ é ι ¼ Ń  Ķũδ΅ ÑΎ ø ι ›ω ŕŪίŶΎ ŅŴΎ ¢

Þ ĶΎ Ķŷſ  ŗǼ  Ķź΅  ĶŹǽ ¢ Ĺυ Þ Ķ₣  ĶΎ Ķŷſ  ĶŷŵΈ ļųź  ŗ΅ ňά ¬ Ń Ńƒ ¢  Í ̄  ĶŶΌ ø śŻΜź΅ ĹΈ  śΏ  ĶźΉ ¢ ÑΎ  ŗΨ ⅜ Ķˆ  Í ̄  ĶŶΌ ŕųź· 
ŖΎ ¬ £ ¢ ŗǼ  Ķŷ ¢ ¥ Ķź· ĶΈ  ŃΎ ± Ä ķǼ Ñ΅  ĶΡ Ã ŗΌ Ķǽ ›Έ ø ĶΡ ŗΌ ›ω Ĺˆ ĶŷΈ  ŗΨ  ĶΡ  śŵΈ ›ω ļųź ÑΎ  ŃΆ ¢ ø śŻΕ Ķǽ  

†Transliteration of Urdu script. 
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 ι Ã ŗδ΅ ÑΎ Ñ΅ ›Ώ ĶŢſ ķƒ¤ ĶΈ  Ķź΅  ĶΟ  śΉ  ĶǼ  ś∆  ¬ ļųź é­¤ ĶΈ ÑΎ  ĶΟ  śΉ  ĶǼ  ś∆  ¬ ļųź  Ķź΅ é ι  ŁΉ ¬ ­ ¤ ¡ Ñ΅  ι  ŁΉ ¬ 
¤ ĶΈ Śˆ Ķźˆ  Ķź΅ é ι  ĶΎ ¬ ›ω ¦ Ä Ä  śΉ  Śũ΅ Þ ι  ĶΎ ¬ ¦ Ä Ä  śΉ  Śũ΅  ŗ΅­¤ ĶΈ Śˆ Ķźˆ  ŃΆ ¢ é ι  ŁΉ ¬ ­  ι  ŁΉ ¬ 

¤ ĶΈ ő₣ ̄  ¡  Ń΅ ⅝ ¢  Ń Ä ¢  śˆ  Ĺˆ Ķźˆ  śŻ·  ╒ Â ĶΈ ŃΉ  ╒ ¥ ̄  Ķⁿ ø ĶŢųˆ  ŗΌ ›ω Â ĶΈ ŃΉ  ĶΟ ¥ ̄  Ķⁿ  ŗΨ­ ¬   Í Ķŷſ  ŁΉ
¤ ĶΈ Ј ŗ΅ ŕųź· Þ śŻΜΎ ¬  ŗ΅ Ã Ä Ńˆ Ä ¬ Þ śŻΜΎ ¬ ĹΈ Þ śŻΜΎ ¬ ›ŶΌ ¤ ¡ ø ╓ Ã ŗΌ­  ŗΌ őΎ ¢  ŁΉ ¬ .....Ĺŵǿ ¢ ŀΈ.....  

 
 

�� ��=�� ��� ��6� (��ह��) : ��� (��@ �� ��� ;��: �� ����� �� ��� �ह� #�?  
 

�� ���ह� ��9:�� : ��B �� ��
��= ह� ....("�����)... 
 

�� 3��
���� : G2 (
 �6��,= ����" ....("�����)... 
 

†�� ���ह� ��9:�� : ��B �� ��
��= 2���� ���", ��B �� 2������ 2��D" ' �� 
2������ 
� (
 ��$@� �� ����� �ह ह�@� �� 	��� �� ���RY ह� 
�"@� ���� �* �हE ��H�� �� 
	��� �� ह� ��� ��ह �� ���RY ��ह�� ह*, ��� ��ह �� ����� ��ह�� ह*, �ह ह� 
�"@� ' �* F�� 
�Q� 
� ��D����9� ��  ���� 
� ��ह,�@� 
,�� ��� ���� ��#C� ��$ ����� ��D����9�� �� �� 
2�� ह�, �ह F�� �Q� 
� D� ��: ��  �������7 �� 2�� ह� ' (� G@� D� ��: ��  �������7 �� 
ह�$ ������ ���R �� ह�, D�A�� 
-�� ���� ह�, ����� F�� ���� ह�, �� D���"  ���� ह� ��7�� 
�� <��7 �$, �AO� ��  <�� �$, ��@�� ��  <��, 8
�f�C ��  <�� �$ ��B 	��	�� �हE ह��� ' �� ������� 
<�� ह* ' �* �ह�� ��ह�� ह,� �� �AO� ��  2��� �$ 2ह�� 2��� 2��$ �ह� ���� ह� ����� �* 	��� �� D� 
�AO� D�=8%� �� ���� ���� ��ह,�@� �� �ह "� ������� �ह� ���� ह�, ����� �* 	��� �� D� 
�AO� D�=8%� �� ���� ���� ��ह,�@� �� �ह "� ������� �AO� D�=8%� ह� , �ह �2�� S���� 
������� �AO� D�=8%� ह*' �ह ��: �AO� �$ ������� ह�, ��@�� �$ ������� ह�' 

 
 

G@� ह� �ह�� ( ���� ह* �2 �� �� ��7 �हE 2� ����? ������2�� �� �� ���7 �� ��m<Y 
���� @��, �ह�� :ह� ��  G��� ������� ��- �� ��� ;��:� ह�,  �� ���7 �$ ������� 
q�ह 
;��:� #�' ��� ������� �� �� 	� �हE 2� ���� ? �2 (
 8�, 9�, 9���� �� ��D�$� ���� ह*, 
���$ 	� ������� �� �हE ����, �ह ��7 �हE �����? ������� �$ ���ह��� ह�' ����@� ��  
G��� :ह�� ह��� ���� �$ (- ;��:� ������� #� ' AQ� �$ ����� ;��:� ह*? AQ� �$ �� 
;��:� ह� ' AQ� �$ �� ;��:� ह� ����� :ह�� ह��� ���7 �$ (- ;��:� ह* ....("�����).... ���� 
	�B, �2 
�9� �� 9�=� �� 2�� (�� ह� �� 
ह�� ������� ��� (�� ह�, �����  �2 ����� �� 
2�� (�� ह� �� ������� ��� �हE (�� ' ��7 ह���� ह� �0�� ������ ���R �हE 2�  
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���� ह� , 2� ���� ह� ' ��7 ह���� ह� �Q���� ����@� 
� ���� :ह�� �हE ह� ���� , ह� 
���� ह�' (
 �Q�� ����" ' �ह ��: ��  ������� ����� ��  ��", (������ �� �0�� ��  ��", 
��: �� 2��9�� ���7 �� �0�� ��  ��", �� ह���� ��: ��  ���� � ह*, �� ह���� ����� 
0��� ह*, ���� 
�0�� ��  ��" �ह G�� (���� ह�' �ह G�� (���� ह�, D���  ��" �* �2�� ��#C� ��ह,�@�, 
2ह��-2ह��  6���� ' 

 ŚŲά ŀ¯  ŀΌ Ķˇ Ê Ńˇ ŚŲά ŀ¯  ŀΌ Ķˇ Ê Ńˇ ŚŲά ŀ¯  ŀΌ Ķˇ Ê Ńˇ ŚŲά ŀ¯  ŀΌ Ķˇ Ê Ńˇ  :¤ ĶΈ  ŗΨ Ј ŗ΅­ ÑΎ ÑťźŢΉ  ŗΨ  ╓ ›ŵǽ ¤ ¡  Ń  ¬ Ķźŷſ ³ ¢ ø śΚΏ Ķŷſ  ¬ Ķźŷſ  ŗΨ Å ŗ΅ Þ śŻŵǽ  Ń΅  Ķŷſ  ŁΉ ¬ 
 Ķⁿ Ñ΅  ĶŢŹťŶˆ ›ω ›Έ ÑΉ ̄  Ä  ĶΡ  śΏ  Ķ  ŗΌ Â ĶΈ ŃΉ  ĶΟ ¥ ̄  Ķⁿ Ñ΅  ĶΡ ŗΌ ŇǼ Þ›Ό  śŢΕ Ķǽ Â ĶΈ ŃΉ  śˆ  ª Ń˙ ŇǼ ŔΌ  ĶΟ ¥ ̄

  ¢ ↨Έ Â ŀˆ  ¢ ̄  ŗΧ Ñ΅  ĶΡ Ã ŗΌ Ķǽ  Ń À ¢ ŗˆ  ╒ Є ̄  ĶŷΏ ĶΈ  Ń  ̄  ŗ˙ µ Ķǿ ›Έ ø ĶΡ  śΏ  Ķ  ŗΌ Ç Ä Þ›Ό  śŢΕ Ķǽ ³ ĶΟ Ä  śˆ  ª Ń˙
 ¨ ¡ ø ι ¥ Ķſ А Ã ŗΫ ĶŶŵũΈ  ╒ ňά ¬ ³ ¢  Ń  ̄  ŗ˙ µ Ķǿ Ç Ä Þ ι ¥ Ķſ  ŗǼ А  ≡Ǻ ̄  ĶŷΏ ĶΈ Ñ΅ Ã ŗδ΅ Þ Í Ń΅ ŕ₣ ŃŶˆ

Ό  śΉ  Ã ŗΫ ĶŶŵũΈ  ╒ ňά ¬ ³ ¢  ŃΆ ¢  śŻ· ³ ¢  ŗΨ Þ ι  ĶΎ ¬ Â Ķǿ Â ĶŶŵˆ Þ ι  ĶΎ ¬ Â Ķℓ Â Ķ Ń˜ Þ ι Ê ¬  ¢ ± │ ÑźΉ Ķǻ ›Ŷ
 ŇΩ ̄  ŗίˆ ¢ Þ →źŹǽ  ╒ ¦ ̄  ¡ Þ ›Έ  →źŹǽ  ╒ ĹźŴŷˆ Þ›Έ  →źŹǽ  ╒ Ŕŵ Þ›Έ Ã Ä →źŹǽ Â ¢ ÑųΉ ŗδ΅  ι  ĶΎ ¬

›Έ  Í ̄  Ķſ  ╒ Ŕŵ Ñ΅ Ã ŗΌ  ĶŢΌ Ķǽ  ĶŷŸ΅ ›Έ ø ι  →źŹǽ  Ń· ŗųźˆ ÑΎ ø Ķƒ ŗΌ ›ω Ô Ķⁿ  ŀźⁿ Ј ŗ΅ ›Έ  →źŹǽ  ╒ Ĺυ 
 Ŕŵ  Ń· ŗųźˆ őΎ ¢ ÑΎ Ñ΅  ĶΡ Ã ŗΌ Ķǽ  ĶŷΎ ¬ Á ύˆ  ŗ΅ Ê ↓ˆ ŁΉ ¢ Ŕŵ ³ ¢ А ¥ ̄  Ķⁿ ›Έ ŕųź· Þ›Ό Ѓ ĶǼ ŚŸ΅ ›ƒ Ķſ Ê Ńſ
 ›Έ ĹźŴŷˆ Þ ι  Ń· ŗųźˆ ›Έ Ŕŵ ňά ¬ ÑΎ ø ι Ê ↓ˆ ŁΉ ¢ Ŕŵ  Ń· ŗųźˆ Ç ¬ ĶΎ ±  śˆ  ķˆ ÑΎ Þ ι Ê ↓ˆ ŁΉ ¢

ø ι  Ń· ŗųźˆ  

 ¬ ¢ │ é śŢųˆ ŕſ ›ω Ã ŗδ΅ Śŵ΄ ķƒ Þ›Ό  śŢųˆ ¡ Ã ĶΌ Ä ŔΌ  ŃΆ ¢  ╒  ŃŸˇ Ã ĶŸǼ Þ ĶźΆ  Ķź΅ ŕŪųΎ Ä Ńˆ  ĶΟ Ã ŗδŵ΄ ›Έ  ¬ Ķſ ¡
 ŕſ ›ω Śⁿ Śŵ΄ Â ĶŶŵũΈ  Ķź΅ Þ ś₣  ŀūδ Ç ̄  ŀŷ Â ĶŶŵũΈ ›Έ Ã ŗδŵ΄ Þ›Ό  ŀūδ  →ˆ  śˆ  ⅝ Ķˆ Â ĶŶŵũΈ  ̄  ŀΉ ¢
 é ĶŢŵΈ ›ω Ã ŗδ΅ ÑΎ Þ śŢ∆ ¬ ›ω  ŗ΅ Â ĶŶŵũΈ Śⁿ ›Έ ³ ¢ Þ›Ό  śŢ∆ ¬ Ňγũέ κ  ĶΟ ŚũųźǺ Þ ŃǺ ŗųˆ ¢ £ ¡ ķǼ é ĶŢųˆ

 ĹźǾ ύ¯ ›Έ Â ĶŶŵũΈ  śŷŢ΅ ›Έ ¨ ŗ ø ś₣ Â ĶŶŵũΈ  ŀūδ ⅝ ¡ ›Έ Ã ŗ· ¢ Ä  śΉ  ŗΌ  ŀźŸˇ  ̄  ŀΉ ¢  ╒ œΡ ̄  ĶΟ ø ι
 ›Ό  ŀūδ ⅝ ¡ ›Έ Ã ŗ· ¢ Ä  śΉ  ŗΌ  ŀźŸˇ ŕųź· ›Ό  ŀūδ  Ä ¬ ›Έ ¨ ŗ ø›Ό  ŀūδ  Ä ¬ ›Έ ¨ ŗ é›Ό  ŀūδ

.....Ĺŵǿ ¢ ŀΈ..... 

†Transliteration of Urdu script. 
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ÞЈ Ķⁿ  Í ↨Έ  ŗΨ  ι Ѓ ¡ ¥ Ķſ А ³ ĶΟ Ä ķǼ ŕųź· Þ ι  Ķƒ ¡  ¬ ĶΎ Â ĶŶŵũΈ  śŵφ  ŗΨ  ι Ѓ ¡ ¥ Ķſ А  ¢ ڈ ĶǺ  ĶǺ ŗΧ ķǼ 
 œΡ ̄  ĶΟ Â ¢ ŗǼ ŗΫ  ŃΌ  ¢ ̄  ĶŶΌ Ã ŗδ΅ ø ι Дųˆ ŕſ ÞДųˆ ŕſ ›ω  ¢ ± │ ÑźΉ Ķǻ А ń·  ŃΌ Ê ̄  ĶŶΌ Ã ŗδ΅ ø Ķƒ ¡ ›ω  ¬ ĶΎ Â ĶŶŵũΈ

ŷˆ  ╒ ňά ¬ ÑΎ ø śŻΜΎ ¬ ō΄ ŗΈ ¤ ¡ ø ι  ĶŢųˆ  ŗΌ Þ ĶŢųˆ  ŗΌ ›ω  ŀźŸˇ  Ń΅  ĶǼ  Ń  śˆ   ¬ ¢ Ä őŷƒ ¡ Þ śŻ·  ╒ ³ ĶΟ Ä ĹŵŢ
 ŕŶˇ ¬  Í ̄  ĶŶΌ  ŗǼ Þ›Ό ŚΊ ¬ Ä ̄  Ä  ╒ ňά ¬  Í ̄  ĶŶΌ  ŗǼ Þ śŻ·  ╒  śΉ  ń·  śˆ  Ã ŗ· ¢ Ä  śŷţΉ Ķſ  ŗ΅ ňά ¬ Þ śŻ·  ╒  śΉ  ń·
  ĶΟ ķˆ ›Έ  śŻ·  ╒ ³ ¢ Þ ι Ê ̄  Ä Ń˘ Ĺυ ÑΎ ø ι Ê ̄  Ä Ń˘ Ĺυ ÑΎ  śŻ·  ╒  śΉ  ń·  śˆ  Â ¢ Þ›Ό Śˆ Ä ń

ø ¬ ¢ ŗδŷΊ ¬ Ĺυ Ĺυ ø ĶΡ Ã ŗΌ Ķǽ ŕ₣ ŃŶˆ  

MR. DEPUTY CHAIRMAN: The House is adjourned to meet at 2.30 p.m. 

The House then adjourned for lunch at thirteen minutes past one of the 

clock. 

The House reassembled after lunch at thirty minutes" past two of the 

clock, 

MR. DEPUTY CHAIRMAN in the Chair. 

MR. DEPUTY CHAIRMAN: Dr K. Malaisamy, your party has got 23 

minutes. I hope you will adhere to time...(Interruptions)... and, you will spare 

some time for others also. 

DR. K. MALAISAMY (Tamil Nadu): Mr. Deputy Chairman, Sir, I thank you 

very much for enabling me to make my presentation on behalf of the AIADMK 

Party, which is the ruling party in Tamil Nadu. It is my pleasure and privilege to 

speak on the most important subject, namely, the General Budget, which is the 

axis and assistance around which the entire Government revolves. 

Sir, the Budget is not only a statement of receipts, expenditure, estimation 

of resource and resource mobilisation, but, on the other hand, it is also the policy 

of the Government. Sir, in the process of the three Ps, namely, planning, 

preparing and performing the Budget, it is viewed with the political, social, 

administrative realities of the country as a whole. 

243 



RAJYA SABHA [18 March, 2005] 

Sir, many Governments have presented the Budgets. One Government may 

come and present it, and, some other Government may come and go. So, the 

frequent changes of the Government lead to a hurdle for consistency and 

continuity of policies and effective implementation. Not only that, when a new 

Government comes, they invariably undo, particularly when they are opposing 

the earlier Government, what all they have already done. So, in other words, 

Budgets are subject to various other compulsions and constraints. For example, 

the UPA Government has got its own constraints and compulsions from its allies 

and partners. The Government has seen the compulsions and other things. Thus 

many Budgets are made in an ad-hoc manner under political compulsions. Sir, 

this is the way that I look upon the background of this Budget and its 

presentation. 

Now coming to the Budget, the hon. Finance Minister, by virtue of his 

background as a well-informed and well-learned Finance Minister under his 

apex leadership has been able to prepare the Budget speech and present it. In 

his presentation, in his opening remarks itself, he said that the UPA Government 

has charted to reap the concept and harvest of the utiliarian theory, namely, the 

greatest happiness of the greatest number. This is what he has said. 

Then I could also see that the langthuage and the jargons used are very much 

attractive and highlighting. By making use of the word power and 'word play', 

literally they have tried to add charm to the Budget. The bureaucrats as well as 

the Finance Minister have done a good exercise to prepare an attractive Budget. 

SHRI V. NARAYANASAMY: You were also a bureaucrat, Sir... 

.(Interruptions)... 

DR. K. MALAISAMY: Thirdly, the hon. Minister has been very cautious while 

making remarks in his speech on certain areas, particularly the outlay and the 

outcome. While making jargons like 'assault on poverty and unemployment', 

'empowering people', 'thrust', 'focus', etc., in the case 
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of 'outflow and outcome', he has been very cautious. He had his reservations on this 

wit an object to explain later how it could not be done. Sir, a close friend of mine, 

a journalist and a good critique-turned politician, used to say that a "clever 

politician is one who throws umpteen number of promises left and right and then he 

must know to explain later why such promises could not be complied wit and 

could not be fulfilled." The reason why I am saying this here is that, probably, our 

Finance Minister is also not an exception to it. 

Sir, now, I come to the other aspect, the main feature of the Budget. Much 

has been said about the plus and minus points of the Budget and we have seen 

it in papers, in the media. Some of them have given the pat and praise on the one 

side, some others have given brickbats, on the other. The ills and evils of the 

Budget have been highlighted on the one side, while some "well" aspects of the 

Budget have also been highlighted on the other. To illustrate a little, the Budget has 

risen up to the challenges. Secondly,, the Finance Minister has been praised for 

his skilful job of preparing the Budget. It has also been said that it is a growth-

oriented and balanced Budget. It is also said that it is a 'gender justice' and 

'friendly Budget'. These are all plus sides of the Budget. On the negative side, it is 

said ihat it is a directionless Budget; it is a half-baked Budget; and a lot of sectors 

have been neglected. It gives lot of hopes and dreams, but it will be difficult in 

execution or reality; then, 'it is more out of political experience' etc. This is the other 

side. There are some people who are in between-neither here nor there. If you 

ask me what is my opinion, then I would say, \ like to be very objective and I like to 

be fair and there are certainly a few plus points in the Budget. At the same time, 

there are umpteen number of grey areas also. Sir, the Finance minister has quoted 

in his Budget Speech a famous couplet of Thirukkural. In this connection, I am 

reminded of a couplet of Thirukkural of the great saint Thiruvalluvar, viz. 

Gunam naadi Kutramum nadi, 

Avatrul migainaadi mikka kolal 

which means to reach a conclusion of an issue, analyse the plus and minus 

points, and whatever is on the higher side one should lean to it in 
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making a decision. As far as I am concerned, Thirukkural couplet is going to be 

adopted, in appreciating or deprecating the Budget. My first observation is... 

(interruptions) 

MR. DEPUTY CHAIRMAN: Now, you have come to the first observation! 

(Interruptions) 

DR. K. MALAISAMY: Sir, my first observation is this. It sounds very well but 

whether the sound will be really heard is a question mark. Secondly, Sir, they have 

preached very wed, but can K be put in practice? That is my second question. In 

other words, there is a great gap between the precept and the practice. My 

second observation is that he has given umpteen number of schemes. But most 

of the schemes which have been enunciated or incorporated in the Budget speech 

are mostly the schemes of the earlier Governments and those schemes have been 

tailored, in such a way, or, named in such a way to give an impression as if it is a 

new one. In other words, the old wine has been put in a new bottle. This is my 

second observation. Thirdly, Sir, he has said that by his Budget speech, he has 

touched several hearts. Nicely worded, I mean, to be honest with you. But in many 

places, it is likely to dry up the hearts also. Why I say so can be illustrated. Sir, in 

the recent past, the Dandi Yatra, I mean the 75th anniversary of the Dandi Yatra, 

was flagged off in Gujarat in which Shrimati Soniaji was also a participant. The 

celebration is well taken. The entire House knows that the Dandi Yatra was 

initiated by the great Mahatma Gandhi to protest against the levy of tax on 

common salt. This was the purpose of Gandhiji's dandi Yatra. Now, I am sorry to 

say that under VAT, this item is charged. What is your precept? You are 

preaching Gandhian principles but what are you actually doing? 

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): I think this is too 

serious issue to be taken light heartelly, Sir, VAT is not a Central tax, VAT is not 

imposed by Parliament. VAT, as Mr. Jaitley and Mr. Ravi Shankar will confirm, is 

under Entry 54 List 2 and is a State law. Empowered Committee of State Finance 

Ministers have recommended various rates, it is entirely for the States to either 

impose or not impose. Parliament has 
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nothing to do with it; the Central Government has nothing to do with it. The , Budget 

has not imposed any tax on salt. I don't think you should give the impression that 

the Budget has imposed tax on salt. 

DR. K. MALAISAMY: Thank you very much for the clarification. Sir, coming 

to the other issue. On this point, the Finance Minister has been so considerate to 

reduce the custom duty, import duty, encouraging some of the items of import. What 

exactly is the net result? Most of the' products which are manufactured in India, 

particularly by small-scale industries and khadi and village industries, they 

could not compete with the multinational companies, they could not compete with 

the products which are coming from elsewhere. Are you protecting the small scale 

industries or the khadi and village industries? That is my question. My next point 

is about de-reservation of several items from small-scale industries. Many of the 

small-scale industries are depending upon such of those items. Once you 

dereserve them, what will happen to the fate of those small-scale industries? 

This is my point. 

Sir, coming to the most important aspect, in which everyone is interested, namely, 

the personal taxation. Shri Ramachandraiah spoke about it. He is arwAuditor and 

Chartered Accountant. Mr. Deputy Chairman himself is a Chartered Accountant. I 

have consulted some Chartered Accountants on this issue. I want to place before 

the House to consider whether are the high sounding concessions or relief that have 

been announced, are really true or not. Sir, you will see, we were very happy when 

we read that the gender justice has been done viz. upto for 1.25 lakh, there is no 

income tax for women. There is no tax for senior citizens up to 1.5 lakhs. All these 

things were well taken by everyone. Then he has said that up to Rs. 1 lakh for 

everyone, it is exempted. But on close analysis, we could see that there was no 

tax at all up to one lakh even earlier. Now he says it is exempted. What is the 

jugglery? What is the net result? Even up to one lakh for others, there was no tax 

earlier as well. Now, they say it is 'exempted up to one lakh'. What does it 

mean? This is my first point. Secondly, as regards women, in the earlier budget, 

Rs. 5,000/- relief was allowed to women. Even this relief of Rs. 5,000/- which was 

allowed to women in the last Budget, is 
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not available to them now. If you apply this Rs. 5,000/- relief, you can go beyond 

Rs. 1.25 lakhs. What I am trying to say is that, though it may look as if some benefit 

has been given to the women folk, in reality, it is not so. This is the calculation 

given to me by the auditors, (Interruptions) In the case of senior citizens, in the 

earlier Budget, they had given the relief up to ^Rs. 20,000/-. If you apply Rs. 20,000 

relief, .and if you calculate all these things, you will find that there is no benefit at all. 

What I am again trying to say is that either in the case of women or in the case of 

senior citizens, it looks as if a great benefit has been allowed to them by the Finance 

Minister, by way of this Budget but in reality, it is not so. 

• Thirdly, I come to the standard deduction. Standard deduction has been given a 

go-by once for all. So, the salaried class has been severely hit. Earlier, up to Rs. 

1.2 lakh, they could have a ceilling. The standard deduction was there. What I am 

trying to highlight is that in respect of personal taxation, whatever benefits, 

reliefs or exemptions seem to be there, in reality, they do not exist at all. 

Coming to the corporate tax, they have reduced the corporate tax from 35 per 

cent to 33 per cent. If is well taken. Again, by decreasing the depreciation rate, 

it has been offset. What I am trying to highlight, is the technique, the strategy of 

the Finance Minister. He will give something by right hand and take it away by 

left hand. He is the giver as well as the taker. The latter part is not understood by 

many of us. We are not conscious of it. In case of direct taxation, he will give 

some concessions or exemptions. By way of indirect tax, he will impose some 

levy. This is my observation. 

MR. DEPUTY CHAIRMAN: Dr. Malaisamy, five minutes are left. You should 

make your observations very, very carefully. 

DR. K. MALAISAMY. Now, I come to another important aspect. The Finance 

Minister has said that his Budget will bring the greatest happiness to the greatest 

number of people. I would like to know the composition of 
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population in India? Nearly 70 per cent of the people are poor, and they are to be 

taken care of. I am told that one-third of world's poor are in India. Nearly 35 

crores of people are below poverty line. Nearly 50 per cent of the population is 

either having low income or under-employed. Such people are using impteen 

number of products. All these products have been taxed. So, where is the question 

of bringing greatest happiness to the maximum number of people? The poor and 

unemployed people are hit hard in one way or the other. This is my point. 

Then, I come to the question of employment. Employment needs 

investment and proper infrastructure should be created. As far as the question 

of creation of employment is concerned, this Budget is totally silent on this point. 

They are making tall claims. Under the Bharat Nirman Scheme, they are seeking 

about hundred lakh rural jobs. But not a single pie has been set apart for the said 

purpose. They may try to say that resources can be created here and there. But I 

would like to know whether it is feasible from the practical point of view. No 

specific allocation has been set apart for this purpose. 

Another aspect is about the Centre-State relations, which is very, very relevant. 

Sir, the Finance Minister has said that the Plan allocation to the States, as far as 

this Budget is concerned, has been reduced to the extent of Rs. 15,000 crores, from 

last year to this year. What are they going to do in such a situation? The answer is 

that the States can go to the market for borrowing money. How can they go and 

borrow it from the market, Sir? They are already on red track. They did not have 

enough money. They are depending upon the Centre for allocation of funds, but you 

ask them to go and borrow money from elsewhere! How can they go and borrow 

money? How can that happen? Sir, they are empowering the backward States with 

a regional grant or fund, we are not against their assisting the backward districts 

or the backward States. My point is that a well-performing State should not be 

penalised and an ill-performing State should not be encouraged. On the other 

hand, giving this kind of grant or money adds to the burden of the borrowing 

States. 

As far as the Centre-State relationship is concerned, hon. Finance Minister 

will appreciate that most of the schemes are implemented by the States. What is 

the mechanism you have got for coordination with the States? Most of the 

schemes concerning agriculture, education etc., and 
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the schemes which are often talked about, are being implemented only by the 

States. You are giving funds; they are also using their own resources. Ultimately, the 

schemes are implemented by them. What is the mechanism you have got for 

coordination with the States, particularly with States which are not seeing eye to eye 

with Central Government. This is a very important point. You may be interested in 

States having partnership with UPA. But there are umpteen number of States 

which are not used to join with you on all issues; they should not be looked upon 

from a hostile angle. I will illustrate it a little later, Sir, how... 

MR. DEPUTY CHAIRMAN: No; not a little later! 

DR. K. MALAISAMY: Sir, in this connection, I would like to bring to the notice of 

the hon. Finance Minister...(Interruptions]... He is a Minister for the entire 

country; there is no doubt about it. But he is hailing from Tamil Nadu; he cannot 

afford to miss Tamil Nadu; he cannot afford to ignore Tamil Nadu. He should 

take care of ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: You have come to the final point. That is 

good...(Interruptions)... 

DR. K. MALAISAMY: He should take care of every State. But he should have 

some soft corner as far as Tamil Nadu is concerned. 

MR. DEPUTY CHAIRMAN: He will appreciate it. (Interruptions)... 

DR. K. MALAISAMY: Sir, you are normally considerate, but you are now 

showing...(Interruptions)... 

MR. DEPUTY CHAIRMAN: I am very considerate to you already. 

DR. K. MALAISAMY: Sir, I have not consumed my time of 23 minutes. 

MR. DEPUTY CHAIRMAN: The stopwatch is here. 

DR. K. MALAISAMY: Sir, normally, the first speaker is given more time. 

MR. DEPUTY CHAIRMAN: The problem is, I want to tell you, and also to the 

other Members, that there are names of 23 members more, and we have to 

complete it in two hours; at 5 0' clock, the hon, Minister has to reply, So, that 

is the constraint. 

DR. K. MALAISAMY: Sir, are you going to give me another ten minutes? 

(Interruptions)...  
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SOME HON. MEMBERS: Sir, please extend the time by one hour... 

(Interruptions)... 

MR, DEPUTY CHAIRMAN: Please conclude. 

DR. K. MALAISAMY: Sir, I wont's be able to highlight all the points. 

MR. DEPUTY CHAIRMAN: That is why I said in the beginning, "Please be 

brief." 

DR. K. MALAISAMY: Will you exclude the time taken by the Chair and the 

Members in interruptions? 

MR. DEPUTY CHAIRMAN: No, not; please conclude. 

DR. K. MALAISAMY: Sir, I will tell you how Tamil Nadu has been 

neglected, whether done consciously or unconsciously. I would like to bring it 

to the notice of the House and the hon. Minister, in particular, that tall claims have 

been made about the Setusamudram project. Sir, this is a project which we have 

been talking about it for a century. During the last Government, the BJP 

Government... (Interruptions)... 

MR. DEPUTY CHAIRMAN: Mr. Narayanasamy, please don't interrupt. There 

are other speakers also...(Interruptions)... 

DR. K. MALAISAMY: it took some shape. Now, it is being well-talked about, 

an often-talked about project. Whenever they come from Delhi-I do not mean or 

Finance Minister: I mean the Ministers from Tamil Nadu-when they make tall 

claims that they have done this or that, but I am surprised to see that nothing 

has been set apart for the Sethusamudram project. It does not 

get...(Interruptions)... But they may try to explain that it '^...(Interruptions)... 

MR. DEPUTY CHAIRMAN: Mr. Narayanasamy, don't interrupt him. You should 

cooperate with us...(Interruptions)... Mr. Narayanasamy, when your turn 

comes...(Interruptions)... 

SHRIMATI S.G INDIRA (Tamil Nadu): We are also having so many 

records. The State Government is fully cooperating with the Centre.. 

.(Interruptions)... 

MR. DEPUTY CHAIRMAN: Mr. Narayanasamy, please don't interrupt 

him...(Interruptions)... Mr. Narayanasamy, you will reduce the time of all the 

speakers... (Interruptions)... Mr. Narayanasamy, please take your seat. 

(Interruptions)...You will reduce the time of all the speakers. (Interruptions). 
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DR. K. MALAISAMY: Coming to the second issue regarding Tsunami, as you 

very well know, Mr. Deputy Chairman. Tamil Nadu is the worst hit. Out of a total of 

10,000 people who died in the Tsunami, 8,000 odd people are from Tamil Nadu 

and it suffered the greatest losses. The other day, when the Home Minister was 

answering a question, he said that they were making all-out efforts and 

resources were not a problem at all. He said that they were giving all-out 

assistance. We are very happy to take note of it. The Finance Minister in his 

Budget Speech said that he had set apart, subject to correction, Rs. 10,000 

crores or Rs. 13,000 and odd crores. Our Chief Minister has sent a proposal 

justifying all the requirements and demanded Rs. 4,800 crores as one-time 

allocation from the Centre. The Central Team has visited Tamil Nadu also 

corroborated the requirement. ...(Interruptions)... 

SHRI R. SHUNMUGASUNDARAM (Tamil Nadu): It is not reaching the people. 

...(Interruptions)... It is not reaching the people. ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: Please. You can say that when your turn comes. 

(Interruptions).. 

DR. K. MALAISAMY: Now, I want to put a specific question to the Finance 

Minister, whether the full requirements will be met. (Interruptions)... 

MR. DEPUTY CHAIRMAN. Dr. Malaisamy, you promised me in the 

beginning that you would adhere to the time. I can't further extend the time. 

My problem is how I can accommodate all the speakers. (Interruptions).... 

DR. K. MALAISAMY: Coming to the desalination plant, which is a very 

sensitive plant-our Finance Minister is well aware of it-an amount of Rs. 5 crores 

had been set apart in the last Budget. But nothing has been set apart in this 

Budget. How, there is a dearth of water in Chennai. We are making all-out 

efforts to do something in that regard. 

MR. DEPUTY CHAIRMAN: Next speaker, Dr. Subbarami Reddy. 

DR. K. MALAISAMY: Nothing has been mentioned about interlinking of rivers. 

Nothing has been mentioned about the desalination plant. The point is that the 

State Government is making all-out efforts. Why don't they give a substantial 

allocation by way of grant to the State Government? (Interruptions)... 
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MR. DEPUTY CHAIRMAN: Now, I have identified Dr. Subbarami Reddy. 

(Interruptions)... 

DR. K. MALAISAMY: Coming to railways...(Interruptions)... 

MR. DEPUTY CHAIRMAN: No, we are not discussing railways. 

(Interruptions)... 

DR. K. MALAISAMY: Though it relates to railways, the Minister will be 

interested to know, Sir. 

MR. DEPUTY CHAIRMAN: We are not discussing the Railway Budget. 

DR. K. MALAISAMY: The BG conversion from Tiruchi to Manamadurai 

...(Interruptions)... 

MR. DEPUTY CHAIRMAN. No, he will not answer that question. 

(Interruptions)... 

DR. K. MALAISAMY: and Madurai to Rameswaram should be taken up and 

executed immediately. ...(Interruptions)... I will take a couple of minutes. 

MR. DEPUTY CHAIRMAN: Please conclude. (Interruptions)... 

DR. K. MALAISAMY: Sir, kindly give me two minutes. Please give me two 

minutes. 

MR. DEPUTY CHAIRMAN: Please conclude. 

DR. K. MALAISAMY: You have said so many things by way of tax reforms. 

I would like to say that while generating revenue, the paying capacity and the 

willingness of the tax payers should be taken into account. To quote Arignar 

Anna... (Interruptions)... 

MR. DEPUTY CHAIRMAN: Don't quote. 

DR. K. MALAISAMY: ...."pat the poor, tap the rich, and extract tax without 

tears". You reduce the rates of your taxation, improve your equity horizontally and 

vertically, improve the administration by way of simplification and rationalisation of 

the procedure, etc., broaden your tax base and minimise leakages. 

(Interruptions)... 

MR. DEPUTY CHAIRMAN: Okay, Dr. Malaisamy, please conclude. 
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DR. K. MALAISAMY: Sir, this is the last sentence. The following things are 

needed for a good Budget and its execution. 

MR. DEPUTY CHAIRMAN: You said that. 

DR. K. MALAISAMY: Sir, I want to say only a few words. They are, (1) 

direction; (2) political will; (3) professional skill to execute the political will; (4) 

enough vision and mission; (5) decisiveness and commitment. I don't know... 

(Interruptions)... 

MR. DEPUTY CHAIRMAN: I think all these things the Finance Minister has. 

(Interruptions)... 

DR. K. MALAISAMY: It is up to him to react. (Interruptions)... Thank you. 

MR. DEPUTY CHAIRMAN: Dr. Subbarami Reddy. You have five minutes. 

(Interruptions)... 

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Then I won't speak. 

(Interruptions)... 

MR. DEPUTY CHAIRMAN: I can't help it. (Interruptions) 

SHRI V. NARAYANASAMY: Sir, he can speak for 10 minutes. 

MR. DEPUTY CHAIRMAN: Your party has got 30 minutes. There are five 

speakers from your party. (Interruptions)... 

DR. T SUBBARAMI REDDY: I will speak for 15 minutes, whether you agree 

or not. That is all. (Interruptions)... 

SHRI RAVI SHANKAR PRASAD (Bihar): We would like to have the wisdom 

of the great Member. (Interruptions)... 

MR. DEPUTY CHAIRMAN: Mr. Narayanasamy, you have to cooperate and 

see to it that we' complete it in time. If he takes 15 minutes, other Members 

should not complain. 

DR. T SUBBARAMI REDDY: I will take 15 minutes. 

MR. DEPUTY CHAIRMAN: I leave it to your party. 
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3.00 P.M. 
 
DR. T. SUBBARAMI REDDY: Mr. Deputy Chairman, Sir, let me 

congratulate the Finance Minister for having given a magical budget which made the 
entire nation spellbound. In fact, every sphere of life, every section of the society was 
simply enthralled, thrilled and electrified with his magical budget. I must say a 
small verse from the Bhagawad Gita, “������....��1
� : “lt means his 

presentation is a matchless phenomenon, unparallel spectrum. My friends, rather 
thamloving the Budget, for name's sake and with great difficulty could find little flaw 
in it and while concluding the said, "I like it and I would like to support it". I read in 
The Hindu, where respected Atal Bihari Vajpayee said, "The Budget seems to be 
good for growth but it would lead to inflation", D��� ���2 �ह ह� �� ��� �� �� �� D� 
2�9 �� ����A �� �ह� ह*, ��6�� u
� �� �,� ह� �ह �ह� ह* �� D��� D6���:� 23�@� ' Like that, 

Shri Ramachandraiah, who is a leader of the Telugu Desam Party, had criticised a 
few points. But in conclusion he said, "I support this Budget". That means, in a 
democratic country, even if it is a policy matter, we must accept a good cause 
and a good result, irrespective of the political parties. Through this Budget, Shri 
Chidambaram has conquered the hearts of millions and millions of Indians. 
People have appreciated this Budget all over the world. Normally, when the 
budget is presented industrialists get upset, farmers get upset, manufacturers 
get upset, salaried people get upset, women get upset but here the women are 
happy because they have got income tax exemption up to Rs.1.25 lakhs. The 
senior citizens are happy because they have got exemption up to Rs. 1.50 lakhs. 
Farmers are happy. He has covered the agriculture sector, rural sector, rural 
infrastructure, rural electrification, textile sector, education, health, etc. My 
friends were saying that he has given money by one hand and taken away by the 
other hand. He cannot manufacture money. He has given a magical budget. He 
has prepared this budget conscientiously, judiciously, meticulously, practically and 
in such a way that everybody has admired it. The Finance Minister has met 
farmers' credit needs. Measures for sugar, horticulture, cooperative banks, micro 
irrigation, knowledge centres, SHGs, backward districts, housing and electricity 
are great. One of my friends said, crop insurance and vagueness on irrigation 
allocations are disappointing. But I do not agree with him. The Budget is fair and 
balanced. Increase in income tax exemption limit upto Rs. 1 lakh a year, slashing 
corporate tax rate by 30 per cent and cutting peak customs duty from 20 
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per cent to 15 per cent have initiated big ticket tax reforms. The Budget also 

seeks to give a major thrust to rural infrastructure and development. This Budget 

is in the right direction. The Finance Minister has taken a approach of all-round 

development with a focus on fiscal consolidation and tax reforms. The Budget has a 

strong focus on infrastructure investments, alongwith rural development and 

investments in the social sector like education and health care. Not only will this 

improve the standard of living but will also expand rural demand. The special 

emphasis given to the textile sector is positive and will lead to employment 

generation. The decision to cut corporate tax for domestic companies by 5 per 

cent is a positive step but actual impact on the companies will be only 1 -2 per cent. 

IT software continuing to get exemption is great news. Both hardware and 

software prices are expected to come down. So, I visualise growth for both. 

Job creation of seven million is possible only if investment is made for IITs, NIITs 

and IIITs. 

I must say the gross Plan has been increased by 17 per cent. The Central 

Plan has been increased from Rs. 87,000 crores to Rs. 1,10,000 crores, i.e. 26.5 

per cent. A total of Rs. 75,000 crores has been allocated to the priority areas of the 

Common Minimum Programme. You must also bear in mind that a road map is to 

reduce the fiscal deficit by 1.1 per cent by 2006-07. It is the dream of the 

Finance Minister. The FRBM Act stipulates that every year the Government 

must reduce the fiscal deficit by 0.3 per cent and revenue deficit by half a per 

cent. This year around, the Finance Minister, in all his capability, has reduced the 

revenue deficit, against a target of half a per cent, by almost one per cent, from 

3.6 per cent of the GDP to 2.7 percent of the GDP and the fiscal deficit figure from 

4.8 per cent of the GDP to 4.5 per cent of the GDP. Sir, one more thing that we 

appreciate is, there is a new deal for rural India. A sum of Rs. 50,000 crores 

has been kept aside out of the gross budgetary support of Rs. 1,70,000 crores for 

this purpose. The Government has decided to form a corpus of Rs. 8000 crores for 

infrastructural development fund. An amount of Rs. 400 crores has been set aside for 

micro and drip irrigation. We shall come to the midst of 2007. They want to provide 

in one lakh villages out of the six-lakh villages, a rural knowledge centre with the 

latest information communication technology. It is a challenge. Till now nobody 

has done. Our Government has come forward and our Finance Minister has to 

be admired. For expansion of village telephones about Rs. 4000 crores has 
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to be provided; and a universal service of national fund. One more important thing is the UPA 

Government is committed to raise allocation on education from 3 per cent of GDP to 6 per 

cent for the next four years. They have fulfilled it They have given an allocation of Rs. 18,337 

crores in this coming financial year against the previous year of Rs. 8225 crores, which meansi 25 

per cent he has given more to education. Even though some people were saying, education 

has not been provided funds, it is totally wrong. You cannot compare the total Budget and 

say 'why only Rs. 18,000 crore is given?' For Education, till now no Budget has provided 

Rs. 18,000. You must admit. Also substantial amount has been given to rural health, 

elementary education, mid-day meal, sanitation, drinking water, micro-rural development. 

Sir, one more thing I would like to say is, these are the highlights of the Finance Minister's 

Budget speech. Some more clarifications I would like to give. A part of the country is 

affected by floods and another part by drought. The Finance Minister must concentrate on 

how to solve this problem. The Indian economy is very much interlinked with drought and 

floods. Several times, several States on the same day face calamities. On the one side, 

some States face floods; and at the same time some States face drought. For that you must 

focus on irrigation. Water should not be wasted. The clarification, which I want from the Finance 

Minister, is as on today irrigation projects are the top most priority for every State in the 

country. Of course, for Andhra Pradesh he is having a very ambitious plan to have irrigation 

projects and complete them in five to six years; and bring 54 lakhs acres of land under 

irrigation and solve the irrigation and water problem permanently. To realise that, today, 

the commercial banks are flooded with funds. Institutions are flooded with funds, the 

World Bank is flooded with funds. The World Bank wants to invest in India only. Once 

upon a time there was a lot of difficulty faced by many commercial banks in deposit 

mobilisation. They are flooded with deposits. They are coming forward to give loans to the 

State Governments also. Any State Government'even with norms must take permission from 

the Central Government to borrow the money for any purpose. What I would like to ask 

for clarification is: in case any State Government wants to borrow money from any 

commercial bank on productive basis— production means, suppose if you borrow and invest 

money you are assured of getting back the money—it can pay back the money with 

interest. If you borrow money and give incentives you will become diwalia in no time. Nobody 

will accept such a financial system. Here I would like to have a clear cut clarification from 

the Finance Minister, is he going to give any mechanism for all the State Governments to 

borrow money from commercial 
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banks or from the public on a productive basis? Will they be liberal? if so, how 

much time will they take? They should not take much time. Sir, normally, I do 

not believe in repetition of the same points made by other hon. Members. I 

always consciously say about the new points. 

SHRI N. JOTHI: Every word is a new word! ...(Interruptions)... 

DR. T. SUBBARAMI REDDY: Therefore, I want a clarification from the tion. 

Minister. Is he going to give a clear-cut permission to Andhra Pradesh, whenever he 

gets a request from this State, for obtaining loan for productive purpose either from 

the public or from the financial institutions? 

MR. DEPUTY CHAIRMAN: Mr. Reddy, you have to cooperate with me. You 

have to conclude now. 

DR. T. SUBBARAMI REDDY: Sir, he has taken twenty minutes. I will take 

only three minutes. 

SHRI MURLIDEORA(Maharashtra): Okay, Granted ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: No, No individual Member can grant time 

...(Interruptions)... 

SHRI C. RAMACHANDRAIAH: Sir, 50 per cent of his speech goes in 

praising the Finance Minister. 

DR. T. SUBBARAMI REDDY: In our country, the steel sector is an 

important sector. Now, everybody is feeling that there is an abnormal increase 

in the price of steel. Everybody is feeling the burden of price increase. It is also 

proportionately responsible for inflation. It is also connected with the 

construction activity and infrastructure activity. I want a clarification on this from 

the hon. Finance Minister. Having presented such a beautiful Budget, he has 

increased excjse duty by 4 per cent— from 16 per cent to 20 per cent—on steel. 

The point is, it will not fall either on the manufacturer or the trader, but on the 

consumer. It will fall on the construction activity. It will slowdown the 

infrastrucuture activity. And, ultimately, it will lead to inflation. So, I want to know 

from the hon. Finance Minister whether it is possible to re-examine the decision 

once again. 

My last point is on real estate. The Service Tax charges imposed to the tune of 

10 percent. Here, I wish to mention that there are flats for rich and there are flats for 

common man and middle-class people. In cities, middle- 
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class people, salaried-class people and retired people want only flats since they 

cannot afford to have independent houses due to high prices. If you put 10 per 

cent Service Tax uniformly, then, there would be a burden on the middle-class 

people. I request the hon. Minister to look into it. 

Finally, in the Lok Sabha, after presenting the Budget, all our friends, who are 

sitting here, raised only one point—tax on withdrawal of Rs. 10,000 or more. 

MR. DEPUTY CHAIRMAN: You cannot quote the proceedings of the other 

House in this House. 

DR. T. SUBBARAMI REDDY: Yesterday, the hon. finance Minister gave an 

indication that he may roll back this proposal. What I would like to say here is this. 

There are people who want to withdraw money for marriage purpose. There are 

people who want to withdraw money to pay his agricultural labour once in a 

week. Due to this, you cannot issue a cheque to a small employee, a peon or a 

driver as their monthly salary. So, this proposal should be reconsidered. One 

cannot find this method of taxation in any part of the world. He says we can curb 

black money. Curbing black money is a good indication to the economy. But, 

there may be different methods to control black money. 

MR. DEPUTY CHAIRMAN: Please conclude now. 

DR. T. SUBBARAMI REDDY: Therefore, in conclusion, I once again 

appreciate and congratulate the hon. Finance Minister. Thank you. 

SHRI ARUN JAITELY (Gujarat): Thank you Mr. Deputy Chairman, Sir, for 

permitting me to speak on this Budget. Since this House does not really vote 

upon the General Budget, I wish to make a few points which are of very deep 

concern to me and my party with regard to what has been proposed by the hon. 

Finance Minister through his Budget. I am sure the hon. Finance Minister, a very 

distinguished professional would certainly need to some of our suggestions 

which deal with the concerns of our economy as also the plight of the common 

man. 

Let me just start with a lighter note wherein the very second paragraph of his 

Budget speech, the hon. Finance Minister considers his predecessor as a very 

lucky man. I think his predecessor, also a very distinguished Finance Minister, 

had the support of the Government in policy formulation, 
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and in giving a thrust to the economic development of this country. There were certainly very 

many difficult decisions which the Government of that time had to take. But the then 

Finance Minister had the support of the Government and also of the various groups, 

supporting the Government at that time. I think, Mr. Chidambaram is also substantially lucky, if 

not entirely lucky>lt is only a lucky Finance Minister who inherits an economy that was 

growing at 8.5 per cent. {Interruptions) 

AN HON. MEMBER: For one year. 

SHRI ARUN JAITELY: It is only a very lucky Finance Minister who inherits an 

economy where there is stable inflation rate where there is a record foreign exchange 

reserve, where exports are growing at 20 to 25 per cent. And, India is increasingly making its 

presence felt, as far as the economy is concerned in the world context, today. You are 

lucky, Sir, because nobody has a choice in the matter of selecting his predecessor, but you 

always have a choice is selecting your present company. That is • where your luck fails you, 

when you choose your present company. I can certainly see the enthusiasm and 

commitment with which you want to take certain steps. But, then a large number of your 

present company members do not permit you to do so. You want to take some radical 

steps, but face criticism from those who choose to support you. And, I think, it is this very 

problem that is going to be a serious problem for you in the course of the year and years to 

come that you really have to address yourself. I know, from the core of your heart, you want 

to unlock some of the resources in certain sectors by disinvesting, but your company does not 

permit you to do so. Your colleague attempts to give India a modem infrastructure in 

terms of airports, but your company does not permit you to do so. In fact, you are, at times, 

compelled to make certain announcements which really eat into the resources, which otherwise 

would have gone into more useful areas, such as, infrastructure creation. And, that is why, 

when you have to work towards these compromises, you produce a document. I must say 

that there are steps that you have taken towards rationalisation of taxes, etc., which have 

certainly been steps in a positive direction. But there are also some concerns which arise out of 

the proposals that you have made. And, that is something which disturbs me and it should 

disturb you also. When Budgets are normally announced by any Finance Minister, the public 

opinion, the reactions of the media, in the next few hours, are of a particular kind. And, in the 

context of this Budget, 
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one of the most significant and disturbing fact I found was that to understand this 

Budget, one did not have to watch television that evening, or, even read the next 

morning's newspapers. It was only 24 or 48 hours later that people started 

discovering that there is some devil in the details itself. And, that is the devil 

that creates problem. (Interruptions) 

DR. T. SUBBARAMI REDDY: What's the devil? 

SHRI ARUN JAITELY: Now, my friend, Subbarami, wants to know what is the 

devil. Let me tell you some of the problems that arose out of this Budget itself. 

Fiscal deficit, I think is an issue of concern for everybody. The revenue, the 

expenditure, the entire health of the economy becomes evident. And, that is one of 

the key indicators itself. The Budget document indicates that from a consistent 

fiscal deficit of 4.5,4.4,4.5, per cent in the past two years, will be coming down to 

4.3 per cent in the coming year itself. And when one went into some of the details 

itself, one of the reasons by which you manage to achieve this was not the 

accounting formulation that had been carried out in the last two years, but, there 

was a change which was brought about this year. Now, it may be a defence 

that this change has been brought about after the recommendations of the Twelfth 

Finance Commission itself. Shri Jairam Ramesh referred to the blue book, the first 

part Of the expenditure budget. For instance, the Central assistance to the States, 

both in terms of grants and loans, now you maintain the grants as in previous 

years, but as far as the loans are concerned, I find that there is a significant 

absence. There is an asterisk. For instance, in the Revised Estimates, the grant 

in the last year was Rs. 27,738 crores. It becomes Rs. 30,454 crores. The loan of 

Rs. 24,588 crores last year is not there this year. And when you look at the 

details itself, you discover, the asterisk says, that an amount of Rs. 29,003.22 

crores is included towards loans which the States of the Union Territories shall be 

unable to raise as market loans in terms of the recommendations of the 

Twelfth Finance Commission itself. Now, what is significant is not the switch over. 

The switch over is the mechanism whether you take loans from the Central 

Government of you take the loans from the market itself. That is a different 

formulation that you have brought about. But if these loans, as per the 

previous years practice, were added to the expenditure side, the concern with 

regard to the fiscal deficit itself would be much more significant and higher. And it 

is this that is amongst various factors which is causing concern as far as the 

state of the economy today itself is concemd. Now, 
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my friend, Shri Subba Rami Reddy says which the areas of concern are. Now, the 

first annoucement was made that corporate taxes are down from 35 per cent to 30 per 

cent. That is, the corporate taxes, for the first time, have come down to the level of 

individual taxation itself. Now, there was a significant welcome to this. From the 

corporate world to the Wall Street, we can earn kudos by making an 

announcement of this kind. But when we look at the actual impact of the entire 

Budget on corporate taxation, what do we find? From 35 per cent, the tax has come 

down to 30 per cent. But, immediately, in the same Budget the surcharge is increased 

from 2.5 to 10 per cent Therefore, what is reduced is really not 35 to 30, but that 30 

itself has become 33 because there is a 10 per cent surcharge itself. (Interruptions). 

The educational cess was there last year in the nine month Budget. It is there 

today. That takes it to 33.66 per cent. Then, the Finance Minister announces that 

the depreciation goes down, in certain categories from 25 per cent to 15 per cent. Now, 

in all the industries which have an intensive capital assets as a base, and it is here 

that the manufacturing industry would directly come in, the impact of the reduction 

of depreciation itself would be felt in the accounts of every corporate, and add to it the 

fringe benefit tax. I have read reports from one corporate to another. In fact, one of the 

newspapers gave a chart itself that the net effect of all the these steps, 35 became 30, 

but you add 3 to 30, you add .66 as the educational cess, you add the impact of the 

depreciation change, you add the impact of the fringe benefits tax, would be that 

the taxation in a large number of corporates would be 38 per cent to 40 per cent of 

even 41 per cent But the first annoucement in the Budget itself says that the 

reduction from 35 to 30 per cent has taken place, even in the context of individual 

taxation, as I said in the beginning. I have no hesitation in reiterating that Rationalisation 

of individual taxation was long overdue. It is a positive think that the Finance 

Minister has taken several steps in that direction. But having taken those steps, there 

are a large number of concerns which need to be addressed and when I read his 

statement yesterday in the newspapers today that since he would revisit some of 

these proposals, I am sure he would take this in the right spirit as a suggestion and 

revisit it because under the earlier scheme, from Section 80L to 88 to the Standard 

Deduction under Section 16, there are a large number of deductions which were 

available. Now, he has bracketed all of them, abolished those deductions and reliefs, 

which were entitled to, and made a 'one lakh' standard base, Now, there is a debate 

going on whether you get more, or, less, but I really will keep myself away from that 

debate. 
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But, Sir, one vulnerable section is the 'senior citizens,' And, in the context of senior 

citizens, today itself, I read in the 'Hindustan Times'a reasoned article working out 

the ctiart itself as to how the changed proposals in the context of the senior 

citizens actually increased the tax liability itself. Now, if this is correct, on the 

basis of the these calculations - and I tried to make some rough calculations on the 

back of the envelope myself- I do feel that some of these have substance. This is 

one area where the Budget prima facie looked attractive, but when you see the 

details, it doesn't really work out with the object with which it was intended and, I 

am sure, the Finance Minister when he responds to our suggestions, now or after 

the break when the Finance Bill itself is taken up, would certainly like to revisit 

this area which deals with the senior citizens, particularly, those whose tax 

liability has now increased as a result of these budgetary proposals themselves. 

Take, for instance, Sir, the proposals with regard to the Bharat Nirman scheme. 

This scheme was also referred to in the Presidential Address to the Joint Session 

of Parliament. And then I thought that there was a large amount of grant being 

made for the benefit of the rural sector itself. I thought after the Rastrapati's 

Address, some very significant initiative in the direction of Bharat Nirman is 

coming. We were anxiously awaiting the announcements because the President 

himself in the Central Hall had announced that the Finance Minister would deal 

with it in details in the Budget speech itself. But when I look at the Bharat 

Nirman proposal, to bring in an additional area of one crore hectare under irrigation, 

it is a very good proposal. But this very good proposal needs a huge amount of 

money to be allocated to it. I have'nt come across any money being allocated for 

it to connect all villages having a population of a thousand or five hundred people 

with road. It is a very good proposal, but then rather than grudging at us, you 

must, Sir, certainly say that Mr. Vajpayeeji's Government had taken this particular 

steps towards the Bharat Nirman. Bharat Nirman is not started on the 23rd of May, 

2004. If this was Bharat Nirman, it had started long ago. In fact, allocations 

have been made and for a very large number of villages of this country, literally 

lakhs of them, the connectivity process had already started. 

Now, there is a scheme for additional houses for poor. You can rename the 

'Yojanas'. But the 'Yojanas' has already existed. Drinking water, electrification, etc. 

are all bigh challenges, and if the Finance Minister, through all the initiatives 

which were taken earlier, particularly, after the Electricity Act and now, as far as 

the village sector is concerned, is able to 
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provide that connectivity, - because this has to be done really at the level of the States, and 

the States, and the States have to be persuaded to act in terms of these reforms, -I think we 

give him all credit for this. 

Finally, I come to telephony as far as the villages are concerned. It is also a great 

challenge. It is only in the last 7-8 years that this country has, post 1995-96, really seen the 

telecommunications revolution in this country. Out tele-services are expanding at one of the 

fastest paces. Almost 8.5 is today the tele-density of this country. In our first fifty years, it 

was less than one per cent. So, that really has proved how the change-over of the new 

policy of telecom has benefited the country. You have plurality of choice, you have better 

services, you have, probably, the cheapest telecom services in the world and one of the fastest 

growing telecom services. But one of the great challenges is that even those who have been now 

authorised by licences or otherwise to provide telephony have been inadequate in 

connecting our villages to it. Therefore, if this is all to be done, these are all existing 

schemes. So, when I said that when you look at the Budget, Bharat Nirman, the build-up 

after the Presidential Adderss, was that there are some very good innovative programmes with 

very large amount of fund being allocated for this which is coming, I find most of it is 

really a combination of the earlier initiatives taken by the earlier Government, by the 

Governments even before that, and that is an element of continuity which has been 

maintained. I find the same with regard to the National Rural Employment Guarantee 

Scheme. Now, as far as the National Rural Employment Guarantee Scheme is concerned, 

you can very well allocate about Rs. 5000 crores to it. But then, that is not an amount, 

which is going to provide to almost one-fourth of India one job for every rural family. For the 

rest, the 'Food for Work Programme' now becomes the 'National Food for Work 

Programme'. Now, already there is a 'Food for Work Programme' that is on. It has 

been called the 'National Fod for Work Programme' and then, it is expected that this would 

bring about an adequate change as far as that is concerned. I think, these are all initiatives, 

which have been going on, and if these initiatives really manage to produce the results, it is 

only then that a Finance Minister of Shri P. Chidambaram's calibre and capacity would 

really have a lot to smile about. 

As far as infrastructure is concerned, infrastructure needs resources. Infrastructure 

needs private-public partnership. The NDA Government has taken many steps towards 

the creation of infrastructure. In 
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Telecommunications, the earlier Government had brought about some changes in the 

whole policy and we gave an impetus to it. The Rural Roads, the National Highways 

Development Programme, These are all infrastructure programmes. But there are many 

areas of infrastructure; the power sector, particularly, is the most challenging out of that. It 

needs resources. It needs the will to implement, and that is something that the States 

have to come into. 

Look at the condition of our ports today. Our exports are increasing by something like 24-

25 per cent. The imports are increasing by 30 per cent. So, there the growth, as far as foreign 

trade is concerned, is three to four times more than our GDP growth. Therefore, that sector 

has the potential to become one of the great engines as far as growth is concerned, and the 

centre where this whole industry lies is really our ports. Now, if you look at the last few 

months, the kind of clogging on our ports, which is taking place, is absolutely, 

unimaginable and unbearable. Trade facilitation costs and costs of delays, are actually 

adding to the cost of our products and making them non-competitive. It is these areas, 

which we really have to look into and for this, we need a public-private partnership. Wherever 

you have expanded, even with private partnership, you have been the effect on efficiencies. The 

Nava Sheva port is a living example. The Prime Minister just went and inaugurated the new 

proposal as far as Valiarpadam is concerned. If that project takes off, it will go down as 

one of the most historical programmes as far as port expansions are concerned. These 

are areas where we need to invest the resources. But while we have to invest the 

resources, where will the resources come from? 

If the Finance Minister bears with me, in his last Budget Speech made nine to ten 

months ago, under the heading 'Infrastructure', the Finance Minister had said -I am just 

going to read those three sentences - "An Inter-Institutional Group in the power sector has 

succeeded in bringing six power projects to financial closure. Another ten projects are on the 

verge of achieving financial closure. The concept can be extended to some other infrastructure 

sectors. I am glad to announce that IDBI, IDFC, ICICI Bank, SBI, LIC, Bank of Baroda and 

Punjab National Bank have formed an Inter-Institutional Group (IIG). They will pool their 

resources on a callable basis, and a sum of Rs. 40,000 crore win be made available as 

and when necessary. The IIG will ensure speedy conclusion of loan agreements and 

implementation of infrastructure projects. Initially, airports, seaports and 
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tourism will be the target sectors of the IIG." It was a very well considered 

statement that the Finance Minister made. Now, how much of it has really taken 

of? 

Now, when I read the chapter on 'Infrastructure' on this Budget, I found that 

after Telecommunications, National Highways, Rural Electrification and Indira 

Awas Yojana, we come to a 'Special Purpose Vehicle'. Now as far as the Special 

Purpose Vehicle is concerned, the Budget does not make an allocation. It 

reads, "for 2005-06,1 propose to fix the borrowing limit at Rs. 10,000 crores." The 

borrowing limits have been fixed. Now, I do hope that something did happen last 

year. It is a fact that we want to know from the hon. Finance Minister. Now, I can 

understand a Special Purpose Vehicle for a particular project, whether it be for 

highways, or, ports, or, airports, or seaports, or, for some power projects. 

Now, the Inter-Institutional Group with a lending capacity of Rs. 40,000 crores 

last year, a borrowing limit of Rs. 10,000 crores for the Special Purpose Vehicle 

to be created, all these proposals look very fine as they are stated. But then, 

what really is the eventual object, which these are able to achieve? How much is 

the implementation of these which is really going to take place? Let me just tell 

the Finance Minister that there is a genuine concern in the country that some of 

the infrastructural projects need to be expedited far more than they presently are. 

There is a growing feeling about the National Highways Programme for instance, 

as to what is the expedition in that which is required for want to which is 

slowed down. Is it maintaining the same pace? There is a lot of cynicism that the 

kind of centre-stage that project occupies today it does not appear as far as 

that project is concerned. Having said so, Sir, I have certain specific suggestions 

for the hon. Finance Minister to consider in this Budget, and some of them are 

suggestions which we may even like to consider over later date. The Budget 

indicates that as far as duties are concerned, both in customs and excise, he 

separately dealt with them. They have been brought down. I heard the views of 

one of my colleagues from the Left Party yesterday where he was somewhat 

apprehensive about the custom tariffs in the manufacturing sector being brought 

down. Now, brining it down today has its own advantages. Our manufacturing 

sector has been somewhat slow to pick up over the last few decades, but now it 

seems to be indicating a situation where it can almost go ahead; it is crossing 

the 8 per cent growth figure and has the capacity to get into a double figure 
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growth. Manufacturing sector is where the jobs are. Inputs for the 

manufacturing sector are raw materials, capital goods, etc. If they are imported 

jnto the country on cheaper rates, raw materials increase, and that is an 

indication itself that your manufacturing sector itself is growing and if the 

manufacturing sector is growing, the advantages of it in terms of creation of 

employment, in terms of profitability, in creation of revenue, in terms of enrichment 

of Government, infrastructure creation, can be seen, and that is a positive circle 

which moves on. It is a positive step; I am not opposed to the step. I remember, 

only a few years ago when the peak rates in the manufacturing sector of duties 

was 35 per cent, and when gradually, 5 per cent every year, it came down to 20 

per cent last year and finally you brought it down by another 5 per cent this year. My 

only concern in this is: Should this reduction be announced every year in the 

Budget itself—even the previous Government, My Government, was announcing it 

in the Budget—or we must now seriously consider reducing this as a part of our 

multi-lateral negotiations? And, I say this with some sense of concern. The agricultural 

negotiations are separately taking place. NAMA, the non-agricltural sector 

negotiations are separate negotiations, which are taking place in the manufacturing 

sector. Now, the WTO is the forum where you do not get anything for free. You 

have to pay a price when you want something and you have to charge a price 

when others want something from you. Particularly, when there is a multi-lateral 

pressure on us to bring our customs tariffs down, any unilateral announcement 

really does not bring any credit as far as those negotiations are concerned, and 

therefore for future here is a point which the Finance Minister would like to consider. 

Secondly, Sir, there is an issue where I am one with my friend, Shri 

Subbarami Reddy. More and more sectors have been coming into the service 

tax roll. It is understandable for the reason that the entire burden cannot fall on 

customs duty or direct taxes or excise duties, which is mostly on the 

manufacturing sector. Service sector today occupies 52 per cent of the GDP 

and, therefore, service sector must also come within the tax net itself. But there are 

some sensitive areas, just as we mentioned the senior citizens in the case of the 

direct taxes, where service tax really requires reconsideration, and there are two 

specific areas in your Budget which require a reconsideration. One is in the 

context of apartments blocks—a building where there are 12 or more 

apartments—and second is the cleaning and maintenance services. Housing is 

one area where we have had tremendous growth in the last few years and this 

is one area 
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which is going to grow by leaps and bounds. When housing is going to grow 

and housing is something which every man, even from the poorer sections, 

desire, a lower middle-class man desires, the effect of this proposal has been 

that in every co-operative housing society, in every builder-developed apartment, 

the prices have overnight gone up by 10 per cent. I can see the disagreement 

with the Finance Minister, but I would like him to consider this matter. In the 

context of developers and others hiring contractors, some of it would be MODVAT 

able, but when developers and owners, and developers and housing societies sell it 

to their members or flat owners, in the hands of the apartment owner from a 

developer, it will not be MODVAT able. If I buy an apartment, there is no other 

duty against which it can be offset. The same is going to be the position and this 

is a very vulnerable section because the people living in apartments belong to the 

middle class, or to the lower middle-class. The cleaning and maintenance services-

every co-operative housing society in Delhi, Mumbai and all over the country, that 

is a new trend, now go in for community services, as far as these apartments 

are concerned. And, a ten per cent on top of that, I think, is an area of serious 

concern. 

I will only refer to it because he has made a statement yesterday that he is 

revisiting this whole concept of cash withdrawal tax. But, it is an area on which, 

I think, there is within the system, a very large consensus developing and he will 

certainly, I am sure, respect the wishes of that larger consensus and when he 

makes his own announcements later, he would like to withdraw that. 

SHRI C. RAMACHANDRAIAH: He has not imposed the tax; it is just a 

proposal. 

SHRIARUNJAITLEY: The Budget is always a proposal till the Finance Bill is 

passed. But, since he has made an indication yesterday, I am only supporting 

the sentiment of those who had made this suggestion.... (Interruptions)... 

The fringe benefit tax, I think, is an area on which he did not make any 

indication of a concession yesterday. There is a view to which I subscribe that 

the fringe benefit tax is really not only going to increase the tax burden, but the 

fringe benefit tax will also bring back the inspector raj. The fringe benefit tax will 

also become a tax on expenditure. And, therefore, the firnge benefit tax, itself, 

requires an element of reconsideration by the Finance Minister himself. 
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On the two cesses that he charges—one for education and one for national highway 

programme—I think, it will do, it will be a good precedent to start of, that how this cess has 

been consumed separately in both the cases, a transparent, clear statements is made 

every year and placed before the country through the Parliament, so that we know that 

since this is a cess we are paying for something, this is not to go into the Consolidated 

Fund of India and be used for other purposes; this is to be used for these purposes and, 

therefore, it is reduced. 

Another area, and I am conscious of the controversy around this area, is the area of 

retrospective taxation which has begun. I am not referring to the Ordinance that he brought 

about earlier this year. That itself is retrospective taxation. 

MR. DEPUTY CHAIRMAN: You have to conclude. 

SHRI ARUN JAITLEY: Sir, it will take just three or four minutes. Retrospective 

taxation in any developing economy, particularly when we attract investment, it destabilises 

the stable taxation regime. One of the great talking points that we have is that India has a 

very stable tax regime. We don't have an extraordinary taxation regime where people can 

be charged for what they did ten years ago, accounts have been settled, and costs have 

been passed on to the consumer. And therefore, there are a lot of difficulties which arise. 

There is already a debate going on which is not a part of the Finance Bill about this 

retrospective taxation. That is in the context of the Ordinance that the Finance Minister 

brought about because it upsets the tax planning of any investor itself. It is a bad 

indication, or a bad signal, that we give to potential investors, both domestic as well as 

international. But, I found that even in the present Finance Bill, there are, at least, three 

proposals which amount to, in my respectful view, a retrospective taxation. If the Finance 

Minister makes a note of clause 82, clause 83 and clause 87, some of these are to overcome 

the court judgements. These are the changes, the first one is the change to the Central 

Excise Rules of 1944. It is a retrospective taxation. It says that it has been amended 

retrospectively and it will be applicable for the period 1st August, 1996 to 30th June, 2001. The 

second is the retrospective taxation in 1983, to the CENVAT rules. The third is 

retrospective amendment to the Chapter 15 of the Schedule itself. Now, these are the 

areas which I think also require a reconsideration by the Finance Minister 
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because retrospective taxation in any growing economy itself destabilises the 

planning of any investor, and, therefore, as a rule we should avoid this practice to 

the extent it is possible. 

I have again a point to support my friend Subbarami Reddy on the question of 

increase in the steel duty to 16 per cent. Now, in most cases where the 

manufacturing sector uses it, I agree with what the Finance Minister said in his 

speech that it is 'modvatable'. But in the context of construction industry, where 

the eventual burden comes to the consumer himself, the steel that we buy for 

building our own houses—housing again being an important sector—would not be 

modvatable, and, therefore, the • 16 per cent higher rate for an item as basic as 

this, I think, is an issue which the hon. Finance Minister would have to consider. 

Sir, I have concerns about the non mentioning of—and, I am worried 

because you mentioned the irrigation issues for the long term—what is the 

Government's thinking on the interlinking of rivers proposal, what is the progress 

being made with regard to the Kisan Credit Cards which is one of the 

successful programmes that the Government has been implementing. These 

are all areas the Finance Minister would have to consider. (Time-Bell). 

Lastly, Sir, my suggestion to the hon. Finance Minister would be regarding 

the SEZs. Sir, the SEZs are going to be very important engines of growth. For the 

last few years, we have been debating to bring the SEZs under a Central 

legislation. But if the SEZs have to come under a Central legislation, the SEZs 

would require the kind of infrastructure, the kind of trade facilitation, and, also the 

kind of tax structures, which their competitors internationally have. Those who 

manufacture within the SEZs don't compete with domestic manufacturers, they 

compete with international manufacturers, and unless we can give them a 

regime in terms of infrastructure, in terms of interest rates, and, in terms of taxation 

measures which is competitive compared to the international players in the 

field, our SEZs really will not produce the same kind of results which SEZs, let us 

say, in China and other parts of the world have produced. 

I read in the newspaper that my friend Mr. Kamal Nath has been 

advocating a few more concessions in the SEZs proposed legislation. I would 

like to throw whatever support my voice has, behind the Commerce Minister for 

what the Finance Minister would like to give him. This is one 
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area where the SEZ proposals itself can be beneficial to the overall direction as far as 

the economy is concerned. (Time-Bell). Sir, my time has run out. There were a 

few more points but I leave it for my other colleagues to mention them. I am 

sure some of the concerns, which we have expressed, some for this Budget 

and some for the future, the Finance Minister will certainly bear them in mind. 

Once again, I thank you very much for giving me the opportunity to participate 

in this discussion. 

MR. DEPUTY CHAIRMAN: If the House agrees, I would like to ask Mr. 

Murli Deora to occupy the Chair for some time...(Interruptions)... Mr. 

Ramachandraiah... 

SHRI C. RAMACHANDRAIAH: Sir, I am not in the Panel. 

MR. DEPUTY CHAIRMAN: No member from the Panel of Vice Chairmen is here. 

That is why...(Interruptions)... Dr. T. Subbarami Reddy... (Interruptions)... 

[The Vice-Chairman (Dr. T. Subbarami Reddy) in the Chair] 

SHRI K. CHANDRAN PILLAI (Kerala): Sir, the other speaker of our' party 

made a maiden speech, so that time has to be allotted to me. I think so. 

THE VICE-CHAIRMAN (DR. T. SUBBARAMI REDDY): Okay, take a 

maximum of ten minutes. 

SHRI K. CHANDRAN PILLAI: Sir, while registering certain observations 

regarding this Budget, first of all, the focus, let me say, a democratic and 

determined focus, on the common man's issue, is indeed a welcome step. At the 

same time, I want to make an observation that the overall Budget proposals are 

moving through the economic reforms track itself. In a way, it is accelerating 

also. Actually, the Left Parties submitted a rmemorandum to the Government to 

consider the commitments made in the Common Minimum Programme. I think 

some aspects of the memorandum, submitted by the Left, are already appeared in 

the Budget. That much is appreciated. The Part I of this Budget mainly dealt with 

that objective only. ...(Interruptions)... I am taking that also. ...(Interruptions)... The 

Memorandum was of the Left Parties and the Common Minimum Programme 

was of the UPA; Left Parties were not signatory to that. Regarding 

employment, education, health, sanitation, drinking  water, 
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nutrition and marginal sections, considerations of SC and ST, they are all coming under Part 

I, naturally reflecting the aspirations of the last verdict. I think we can put it in the political 

compulsion category. I am registering certain apprehensions and concerns, which are 

appearing in the Budget proposals. In the Agriculture sector, there is a definite proposal 

for the credit facilities. I think agro-business and investments in the rural sector are 

focussed on that part. So the direct benefit to the poor sections is not at all ascertained. It 

has to be revisited. That is my one observation. 

Another point is that in the Common Minimum Programme, there was a commitment of 

2-3 per cent of the GDP for the health sector, which is actually between Rs. 70,000 crore to 

Rs. 1,05,000 crore, but the allocations are only to the tune of Rs. 10,000 crore plus. I think 

this deficiency is a major lacuna in the Budget. Health is a vital area, and there are 

contradictions between the commitment and the real allocation. It is disappointing also. 

Likewise, in the National Food-for-Work Programme, which is related to the National 

Employment Guarantee Scheme, a newly coming up scheme, the total allocation is only 

Rs. 11,000 crore and that again with added value of the grains which is supplementary-

nearly Rs. fifty lakhs. I think fora better imaginary programme for employment, you have to 

go through the National Sample Survey as well as the recent Census report. Our rural 

employment growth rate is too low as compared to the population growth rate. That is a 

reality. In such a situation, we are offering only targeted 150 districts and 100 days' work 

for each family member. 'Employment for all is the dream slogan, which all are celebrating. But 

we are now confining ourselves to a limited section only and the allocation is only Rs. 

11,000 crore. That allocation does not match the requirement of the real gravity of the 

problem, which we are confronting. According to some rough estimates, more than Rs. 25,000 

crore per annum for 100 day's employment was the commitment. That is not adequately 

addressed in the Budget. That has to be looked into further. All the tax proposals are 

aimed, with a strong direction, towards furtherance of economic reforms. Only two fresh 

initiatives are introduced in this Budget. One is the withdrawal tax and the other is fringe 

benefit question. Most likely that may be withdrawn according to the Finance Minister's 

reply yesterday. But I want to say, so many tax concessions are allowed this time in the 

Budget. In the corporate taxation, after all relaxations, the Finance Minister is 

expecting a 33 per cent increase because of the 
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concessions and an income-tax increase of 30 per cent again because of 

concessions. Again in excise duty, the Finance Minister is expecting a 21 per 

cent increase. I strongly believe, our past experiences are not so encouraging 

whenever tax concessions are allowed. Whenever tax concession is there, 

realisation is poor. Here an opposite thinking is coming up from the Finance 

Minister. I doubt whether the aspiration put up by the Finance Minister is going to 

materialise or not. And there is a strong protest to the corporate tax reduction. 

36 per cent is according to me unwarrantedly reduced to 30 per cent. 

Whatsoever be the argument, I can't find any logic in it. (Time-Bell) 

THE VICE-CHAIRMAN (DR. T. SUBBARAMI REDDY): Hurry up, a number 

of speakers are also there. Your time is over. I am just indicating. 

SHRI K. CHANDRAN PILLAI: In the Budget speech, Sir, imaginative ideas 

were there. FDI attraction by India is to go up to match with China. Not matching 

at present, but considering the advantage of China, we should also go up. That 

is one idea. But we have to see the manufacturing industries and the real situation 

also. China's GDP contribution through manufacturing industry is 54 per cent, 

according to my understanding, whereas our service sector is now contributing 

60 per cent. This is a disappointing situation. In such a situation manufacturing 

industry is getting a very bad treatment in this Budget. That is my argument. I 

mean manufacturing sector inclusive of small-scale industries. Well, almost 77 

items are de-reserved by this Budget Otherwise also, SSIs are in doldrums. Without 

properly addressing that area, now fresh attack is again launched by this 

Government. In the manufacturing sector, customs duty reduction to 15 per cent is 

going to affect them negatively. Capital goods permitted with reduced customs 

duty mean indigenous industries are going to suffer. So the point is not only we are 

losing our resources to the exchequer, but we are acting against the interest of 

the manufacturing sector of India which is coming down year by year overall GDP 

contribution-wise. Another point which I want to make is diversification proposal for 

agricultural products. I think this point is to be reviewed. At least the advices 

from towering personalities like Dr. M.S. Swaminathan have to be taken care of. 

Sir, the agriculture sector actually is demanding a protection. In the international 

regime, we are in a competitive world. With the total acceptance of that reality, I 

am saying India is an agriculture-predominant country, protection to the 

agriculturists is not adequate through this Budget. And the livelihood 
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of crores of people is also involved in it, food security is also involved in it. While 

diversifying from the present agricultural products, what will happen to our food 

security is a major problem which is to be looked into. Another question is a cess 

rise of 50 paise per litre on diesel and petrol. I think that will naturally go to escalate 

the prices overall in the economy. That has to be withdrawn. Another area is 

regarding the SLR and CRR removals. I don't think it is going to benefit our 

economy at large. I think, even the Reserve Bank of India has some reservation 

in that area. We are actually leading that activity to a speculative regime, which is 

not fair at all. That has to be reviewed. Another question is, when the 

withdrawal tax was introduced, it was mentioned that its main purpose is to 

control black money. (Interruptions) 

SHRI P. CHIDAMBARAM: Mr. Pillai, I am just referring to the statement made 

by you. The changes that are being proposed to CRR, SLR, the upper and 

lower limits, are proposed on the advice and recommendation of the Reserve 

Bank of India, and therefore, the statement that you made that the Reserve Bank 

of India is opposed to it, is not correct. 

SHRI K. CHANDRAN PILLAI: Sir, I stand corrected. Let me take up another 

point. In this Budget, certain major allocations are actually off-budget 

allocations. Such off-budget allocations are actually because of the political 

compulsions. But, these off-budget allocations are leading to a lesser allocation 

to the vital sectors. That is an area where we have to make some corrections. 

Now, I come to the question of the FDI permission to the mine sector as well 

as to the pension fund. I am just citing the example of Myanmar. After permitting 

Burma Shell... (Interruptions) 

THE VICE-CHAIRMAN (DR. T. SUBBARAMI REDDY): You have already taken 

twelve minutes. Kindly conclude. 

SHRI K. CHANDRAN PILLAI: Sir, let me complete the point which has been 

taken up by me. In the mine sector, if you are giving an entry to an MNC through 

an FDI route, the experience has been that we will exhaust our national resources 

in a very short span of time. Myanmar is the recent example. Now, that country is 

ranked fourteenth among the least-developed countries. So, the admission of the 

MNCs to the mine sector is totally unwarranted, and that has to be reviewed. 

Likewise, in the area of pension 
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fund also, why are you permitting the FDI and other agencies to work in this area? 

Ultimately, it will have a negative impact at the cost of the pensioners of this country. 

With these words, I conclude. 
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THE VICE-CHAIRMAN (DR. T. SUBBARAMIREDDY): Mr. B.J. Panda, you 

have 8 minutes. 

SHRI B.J. PANDA (Orissa): Thank you, Sir. I beg the same indulgence of the 

Chair that the other people with 8 minutes have also got. 

SHRI P. CHIDAMBARAM: How much time has he been given? 

THE VICE-CHAIRMAN (DR. T. SUBBARAMI REDDY): He has been given 8 

minutes. 

SHRI B.J. PANDA: Sir, last year, on the same occasion, I mentioned a cricket 

analogy where I said the hon. Finance Minister was the star batsman of the UPA 

Government, but was in the unusual position of facing bouncers from his 

Government's supporters rather than from the Opposition. I must say that he has 

negotiated those bouncers well and very deftly conducted 
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a balancing act in furnishing the Budget this year, and I compliment him for that. 

There are elements in this Budget this year, and I compliment him for that, there are 

elements in this Budget that even we in the Opposition must applaud and what 

must also be applauded is what is not stated explicitly in this Budget. Away from 

the spotlight of the Budget, decisions, which are a continuance of what has been 

done earlier, have been taken on VAT, FDI limits, disinvestment, etc., which are all 

to be congratulated. These are no bad things at all. Sir, many had been 

enthused, with the composition of this Government team, to imagine that this 

second coming of the original architects of reforms would lead to something larger. 

Many had also been expecting more because of the rhetoric of this UPA 

Government; the rhetoric of equitable development, the rhetoric of focusing on rural 

development. But on many important counts this Budget stops short of a big 

transition into the next generation of reforms. Let me describe that. I would describe 

that big transition as three basic points. One, big ideas but backed up with 

concrete plans; two, replacement of the plethora of programmes at the ground 

level with simple but targeted programmes and most importantly, three, jump 

starting capital expenditure particularly on infrastructure. To be fair, there has been 

one big ida which is backed up with concrete plans and that is education. We had 

passed a Constitutional amendment three years ago to make it mandatory and to 

provide resources to give free primary education to every child until the age of 14 

years, but we have never allotted enough resources for this. I compliment the 

Finance Minister for taking this big idea forward with concrete steps and with 

allocation. This is a step forward from what we had been trying to do in the NDA 

Government with 'Sarva Shiksha Abhiyaan' and I congratulate him on this. But the 

same enthusiasm has not been shown for other big ideas. The same 

enthusiasm, for instance, has not been shown on a focus on infrastructure. Why 

is this important? Let me spell it out. The World Bank says that for developing 

countries to get developed, seven per cent of the GDP must be devoted to 

infrastructure. Sir, in the NDA Government, we made a big push forward with huge 

investments in roads and in highways. But despite that refocusing on 

infrastructure, India's investment on infrastructure is barely three per cent or a 

little less than that of the GDP. Let us compare this with China. I compare this 

with China because we compare ourselves with China on many counts. We have 

often debated in this country whether democracy is slowing us down, whether we are 

paying something like a democracy tax in taking more time to make policy 
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decisions. It has been written in media all over the world that the single greatest 

diffentiatior between the economies of India and China is not the speed of 

decision-making, not the mode of governance, but investment in infrastructure. In 

his Budget speech, the hon. Finance Minister particularly mentioned the China's 

Finance Minister looking at him in talking about the Chinese getting 10 times more 

FDI into their country. Two weeks ago, the hon. Senator Hillary Clinton was in 

town. It was an occasion where many young MPs were interacting with her, In 

reply to a specific question as to why American and the Americans think that 

China deserves more FDI, she came up with this very succinct answer and said, 

"If I have to keep it down to one particular reason, the reason is Government 

investment in infrastructure. The Chinese Government over the last 20 years has 

made huge investments in ports, in roads and in airports which we simply have 

not even begun to scratch the surface as yet. The other most significant 

shortcoming of this Budget is on the fiscal deficit. Much has been talked about 

the fiscal deficit. But I want to get to the roots of this, why is the fiscal deficit 

and the management of it so important? Fiscal deficit is a fundamental measure 

of the health of our economy and it is a fundamental measure of the seriousness of 

this Government. I would like to cite India's sovereign rating in the international 

market. There are several agencies which rate our country's sovereign rating. 

Coming to the fundamental measure, when companies like Standard and 

Poors, Moody's, rate the country on the fundamental measure—and! have it from 

the horse's mouth-from these companies themselves, is fiscal deficit. The give 

far more weightage to the issue of fiscal deficit management and not to many other 

areas that we might think that they do. For example, we have very large foreign 

exchange reserves, it counts for much less. We have a very attractive GDP growth 

rate, it counts for much less. We have inflation that is not too bad really but that 

also counts for much less. What count significantly is the management of the 

fiscal deficit. Sir, it is for this reason that we in the NDA Government introduced 

and enacted the Fiscal Responsibility and Budget Management Act. Sir, it has 

worked so far. 

SHRI P. CHIDAMBARAM: You didn't notify. 

SHRI B.J. PANDA: We didn't have the time to notify it. Sir, the Fiscal 

Responsibility Act has worked. Sir, even during the last one year of this 

Government the Fiscal Responsibility and Budget Management Act has worked. 

In that, the reduction of fiscal deficit has been more than the 0.3 
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per cent per annum which has been mandated. That is why there is such a great 

disappointment that this year, all we have is a pious statement to say that we are perilously 

close to the limits of our profligacy. But we need more than words. We need concrete 

targeted measure of reduction of fiscal deficit, keeping in line with the Fiscal 

Responsibility and Budget Management Act. We are putting off for a future year or future 

years our obligation under the Act. Sir, this Budget is also relying on a surge in 

revenues to ensure that the fiscal deficit is kept under check. This I think we must take on a 

wing and a prayer. Also, most importantly, this has an adverse demonstration effect on our 

States. On the one hand the Centre is lecturing all the States to keep their fiscal deficit under 

check and it has an adverse effect in demonstrating that the Centre will do just the opposite. In 

other words, don't do what I do but do what I preach. There is another big idea which is the 

Rural Employment Guarantee Scheme which is not backed up with resources. Sir, we 

must get away from this tradition of trying to treat the symptom rather than the 

underlying cause. Sir, if we don't have the resources, if we don't concretely allocate the 

resources, then, the symptom is unemployment. That is not the cause. There are 

underlying causes and I have just talked about it, infrastructure for example. Let me give you an 

example from my own State of Orissa. Everybody in this House must have heard of 

Kalahandi, Bolangir and Koraput. The KBK districts which are synonymous with poverty, which 

are synonymous with malnutrition. But, Sir, I doubt how many people in this House know 

that Kalahandi is also known as 'the rice bowl of Orissa.'And the reason that rice is not 

competitive when it is grown in Kalahandi is that there is no road infrastructure. So that 

even moving that rice 50 kms. to the market is a non-starter. It is infrastructure which is 

required in Kalahandi which will really provide job opportunities for our people there and not 

noble sounding ideas which are not backed up by the funds. Sir, I am coming to the close. 

When we talk about equitable development, my home State Orissa stands out as a stark 

contrast. By any measure, Sir, we deserve special attention. We are at the bottom of the 

human development index. We are at the bottom when it comes to poverty. We have 

one of the highest tribal populations. Sir, I must point out to this House that for 50 years 

there has been reverse subsidisation from my State, from in fact, many Eastern States, 

from Bengal, from Jharkhand, from Orissa by way of such policies as freight equalization 

which ensured that economically viable mineral-related projects did not come up in our 

State. They came up elsewhere 
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although there was no economic logic. We had subsidised the rest of the country. 

We need a special helping hand to come out of the poverty trap. Sir, it is not just 

the negative side that I want to highlight. Sir, I want to highlight the positive 

side as well. Sir, the hon. Finance Minister on a recent trip to Orissa gave our 

Government a pat on the back for taking steps to reducing the fiscal deficit and 

to taking some concrete steps to improving our financial condition. This requires 

a tremendous amount of political will and a tremendous amount of courage. And 

this courage and political will deserves more than just a pat on the back. It 

deserves a special helping hand. This Government has introduced special 

packages for certain States. We do not grudge them. I think, areas that have 

been administered by some of the partners of this Government deserve special 

attention. We deserve special attention as well. This Budget provides nothing specific 

for our State. There are other contradictions in the Budget. My senior 

colleague, Mr. Arun Jaitley, and other hon. Members have talked about it. I will 

just mention one. Sir, on the one hand this Budget talks about Rs. 11000 

crores equity being pumped into the public sector and Rs. 3,500 crores of debt 

into the public sector, but separately, out of the Budget, the media has reported 

that the Government's objective is to raise Rs. 50,000 crores from disinvestment. 

And, I understand from a particular media Report, Rs. 7,000 crores would be in 

this year itself. Now, these appear to me to be contradictory. If we are going to 

go ahead with disinvestment, raise the resources and put them into rural 

employment or put them in infrastructure, let us do so. But, to do a little bit of this 

and a little bit of that is, perhaps, what is needed in this coalition and in this 

balancing act. I will, to that extent, suppot the hon. Finance Minister in his attempts. 

In conclusion, Sir, I would like to again use a cricket analogy. I said, 'last 

year the star batsman of the team has successfully negotiated the bouncers 

coming from his own side.' But this year, it has transitioned into a situation where 

we have a Budget that is full of googlies. 

SHRI TARIQ ANWAR (Maharashtra): And No Balls. 

SHRI B.J. PANDA: I don't know about No Balls. It is full of googlies. 

I would conclude by saying this that if it is a balancing act which is required 

to keep the big ideas away from the spotlight of detractors from within your own 

team; so be it, Sir, we will support you in that, but the end result must be there. 

Thank you. 
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DR. BIMAL JALAN (Nominated): Thank you Mr. Vice-Chairman, Sir, there is 

a lot to say on the Budget, naturally, for somebody with my background, but 

we do not have the time. I am aware of it. So, with your permission, I will just 

make seven or eight points in telegraphic language. I would not try to explain them. 

They may be somewhat incomprehensible but you will forgive me. I am doing so 

just to save the time of the House. 

SHRI P. CHIDAMBARAM: You can speak. Nobody is stopping you. 

DR. BIMAL JALAN: The first point is regarding the fiscal deficit that has been 

discussed. The point I wanted to make on the fiscal deficit is slightly different from 

the point just made by Mr. Panda and other speakers. 

Sir, all of us are aware that there is no country in the world which has grown or 

which has developed or which has done well on the basis of the fiscal deficit. 

There is no country. The primary reason is not what the Standard and Poors 

says or what the international rating agencies say are wrong so far as India is 

concerned. Because they are looking at the possibilities of default, they are 

rating default ratings, etc. They are simply wrong. I mean, India has not defaulted, 

India will not default and there is no question of India being in a position where it 

would default. It has now the lowest debt to GDP ratio. It has one of the highest 

reserves in the developing world. So, I would say that I would not go by what they 

are saying Mr. Panda. And I would say the same thing to the rest of the world. 

That is not the issue. 

The issue about the fiscal deficit, which the research shows, is essentially 

that there is a behavioural dynamics of soft Budgets. When the fiscal deficit 

increases then generally, it goes into soft subsidies, soft targets, soft areas rather 

than creation of jobs, development or infrastructure. This is the experience of the 

Latin America. This is the experience of African countries. And that is why the 

fiscal deficit is important and, across the party-line, I would say that when you have 

a high fiscal deficit and low capital expenditure as we are having now, you should 

attend to it. I think that the Finance Minister will be the first to agree that most of 

our fiscal deficit is revenue deficit which is going into salaries, which is going 

into revenue expenditure and is not creating jobs or creating infrastructure or 

creating things that we want. It is not that percentage of 4.2, 4.3 or 4.6 that is 

important. So, this is the first point. 
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The second point is this. It is also there in the President's Address and the hon. 

Prime Minister, a great economist, has also emphasised this. Mr. 

Chidambaram, a great thinker, also agrees with it. It is about the outlay and 

outcomes. I think nobody can disagree that we should have 'outcomes', and that 

the 'outlay' should be related to 'outcomes'. The one possible outcome that we 

should be careful about is 'no outlay and no outcome'. But if our administrative 

systems are such that you are not able to spend—and the Finance Minister is 

keeping an eye on 'outcome', and if there is no outcome, he will not give any 

money—and if the administrative bottlenecks and the clogging up of the arteries of 

administration are such that if you don't spend, there is no outcome, then, that 

is not what development is; that is not what our country wants. I have written to 

the Finance Minister; I have written to the Rural Development Minister on EGS. 

It is only for illustration. I have said that if you look at the way the whole 

Employment Guarantee Scheme has been conceived, if you look at the ten 

agencies, five State Government Ministries and five Central Government 

ministries—twenty agencies are involved in monitoring, evaluating, grievance 

redressing, and so on and so forth then, it is bound to be 'no outcome and no 

expenditure'. It is better than 'all expenditure and no outcome'. But, I think, this is 

not what our country wants. So, I would like to mention to the hon. Finance 

Minister that while we must watch outlay, the more important thing is to watch 

outcome and make it more positive. And, that can only be done if he is able to 

reduce the administrative bottenecks that we ourselves create. And, the EGS Bill, 

in my opinion, is a very good example extremely well-intentioned, extremely well 

done but you have created a system which, in my opinion, just cannot work. I 

would like to see after a year whether it works or it does not work. 

The third point that I want to make is regarding the need for simplification of return 

filing. Simplification is not just that what we articulate.Simplification is what you want 

the tax pay to do. Now, if simplification means that I have to file an income-tax 

return which requires me to hire a Chartered Accountant, then, I have not 

simplified it. This is the test. The test is not that I am dropping that; I am 

dropping clause 'C replacing it with clause 'D'. The test is that the Finance 

Minister should ask the department, with which I had been very closely 

associated. I have great respect for the officers. But it is not a problem of an 

individual; it is systemic. Take a sample of people, take the MPs, take the 

Members of the Rajya Sabha, can they fill their tax returns on their own? That 

is simplification. 
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(Interruptions) This was the point about simplification—can we do it without the help 

of a lawyer or an expert? And, this is the test. I am very happy that he has 

announced that is going to happen by the end of the year. He is going to bring in 

a new manual, or whatever it is, to simplify the return filing. But that should be 

the benchmark to test it. 

There are some great-sounding ideas and the economists are famous for it, 

something which sounds very nice and very good. But, on the ground, you find that 

it becomes so complicated that it cannot be implemented. There is a lot of talk 

about it, and, I think, the Finance Minister would know it. Let me say this about 

the Value Added Tax. It is a great idea. It is a fantastic thing. It has been tried 

very well in other countries. But I would request him to look at it as to whether it 

is a complex system, or, is it a system which can be followed by the shopkeepers, 

by people who are not very literate, by people who are not accountants, by 

people who are not very sophisticated, the common people. If it can be done, we 

must have it. If it cannot be done, we should look into it and see what can be 

done to make it better. This is my fouth suggestion to him. 

My next point is about the Tax Information Network. It is again a great idea. 

And, if we can succeed in doing what the Tax Information Network wants to do, I 

think the country would definitely be better off. But my suggestion to the 

Finance Minister is that the Tax Information Network should not be used to go 

after individuals. You should set up a research team, which would analyse the tax 

behaviour of different groups of people. For example, he has himself made the 

point that only 75,000 or 85,000 people declare income of more than Rs. 10 lakhs. 

(Interruptions) Sorry, on income of more than ten lakhs. What we need to do is 

to think of an incentive for payment of tax, rather than an incentive for avoidance 

of tax. This can only be done if full Tax information Network System is publicised 

what is the rate of taxation pertaining to groups of people, say, lawyers, doctos, 

traders in Khan Market and so on and so forth. What is the average rate of taxation? 

And Finance Minister should promise that if a person is paying 15 or 20 or 30 per 

cent more than the average tax for his class, he is not going to be scrutinised. 

Then, you create an incentive for the people to declare the tax, rather than the 

other way round. What I am saying, Sir, is that this is my next suggestion to him 

that please use the TIN for inducing people to pay tax and this can only be 

done if you look at it group-wise, rather than individual-wise. 
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The next point, Sir, again,is with regard to EET, EEE, TEE. There are these 

three alternative ways of taxing. And one of the ideas which is, in my sort of tribe, 

generally being propounded is, Exempt Exempt Tax. This has been discussed in the 

literature, this has been discussed in the newspapers and so on. I would strongly 

advise our Finance Minister against going for EET It is much better to go for TET... 

(Interruptions)., on the basis of the present value of what the tax should be when you 

withdraw 20 years later, people should know how much is that in our country. I 

may simply say just this. We will talk about it later. The idea of EET works in a country 

where incomes are rising for the average middle class person. So, the idea is, you pay 

tax when you withdraw it. In future, the incomes are much higher, so the incidence 

of tax is lower. I would suggest that if you want to tax savings, you should go for TEE, 

that tax at a lower rate, at the present value of what the future tax would be. But, 

anyway, this is a very complex subject. 

I would make just two final points. Sir, in taxation every action creates ' a 

reaction. This is a new point, something about which F.M. is very bored, the cash 

transaction tax. He has talked about it. The real interesting point about this is that 

you can discourage deposits. If there is a tax trail that he has talked about, if you 

don't want to leave a tax trail by withdrawal, the best thing is not to deposit. And is 

this what you want? I think that we must give incentives for deposits; rather, not 

create a system where doing business with a bank is less preferable than doing 

cash transaction. That is really the heart of the matter, and I am glad that he is 

looking into it. Now, last but one thing, is with regard to the fringe benefit tax. The 

problem I think is that we should try to avoid a new tax, if possible. It is a lot better to 

have a disallowance. You already have disallowances of various kinds. You can say 

that if anybody has more than 20, 25 or 30 per cent of salaries as fringe benefits, 

then that is a disallowance It is much better to use the existing system rather than to 

create a new system, because that new system always creates a new set of 

paraphernalias, forms and so on. 

Finally, and this is probably the most important point, that I look forward to a day 

when the Budgets are not about tax rates. But the Budgets are about what we are 

discussing here, Budgets are about the macro-economy, Budgets are about fiscal deficits, 

the Budgets are about capital expenditure, Budgets are about infrastructure, Budgets are 

about pattern of expenditure, Budgets are about business, Budgets are about growth, 

and Budgets are 
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about development. So, I look forward to his next Budget when he would have stablised the 

tax rates, when he would have done what needs to be done on the rates. It doesn't matter 

whether it is 35,30,32,31. Stablise it. Don't make changes, and let the Budget not be on front 

page. It would be very nice if you take it to page 3! Thank You. 
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)� (���� ��  ���6� 2�� 2#C ��9 � J�# ��9 ����2� "� ह� #�' =�# ��9 )� 2#C ��9 ����2� "� #�, 
D���" �� �P D��� �ह�,� �हE ह��� #�' �2 ������ (B )� ह�O# ���9� �$ 	� )� ���� 	� , ह� ��ह ��, 
���� 8��_� ��E, �� �P 	� ���� h��� ह� �� life expectancy 27 �� 32 ��� #� )� ���� h��� ह� �� 
(� �ह 23�� 65 �� 70 ह� @B ह� ' =�# ��9 �� �� ह�( ह�, ����� 2#C ��9 �$ ���� ��� �हE (B ����� (�� 
���ह" #�' �2 ह� A� ���� +��?�@ �� 2�� ���� ह*, �� �� 2g�� ह*, G@� �� ?��� �ह$ )� ���� ��F��F �ह� 
ह� �� ��B ��ह �हE ह� �� ��@ A� ���� +��?�@ �� ��A � ("� – �2 �� �ह j���� �हE ���� ��"@� �� �� 
����  ��?�@ ��DO= ह*, ���� ��F��F, ���� ह�O#, ����  F���-
��� �� Z��� �F� ��"@� ' 

 

�ह���, �* ��� ���� �� �� D���  ��" ��2���2�� ���� ��ह�� ह,� ��  Integrated Child Development 

Service �$ 	� (
�� j���� :� 23��� ह�, ����� �* ��H�� ह,� �� j���� :� ���$ �A� 	� 2ह�� �� ह�' ���� 
(
�� ��h��8� ह� �� D� ���7 �$ ����� 	� 
��� (
 �� ��$ , ����" ' ���� (
�� ��=-=� ��� :�1  ���� ह�, 
�ह 2ह�� GgM� ��� ह�, ����� (
 ��� GF2��7 �$ 
3�� ह*, �� ��=-=� ��� �$ �हE ��B ���
 ���� �ह� ह�, 
�हE ��B �M
��� ���� �ह� ह�, �हE, �0�-@�� F��� ���� �� �ह� ह�' D���" ���� D��� (
�� "� ��� ह� 
)� "�0(�0=�0 ����89� �� �� �* ��F,�@� ह�, ����� �* ��H�� ह,� �� �ह�� F��� 
���� ���� ह�, �ह ��A-
��#�� ��@ ��, ��ह���� ��@ ��, 2g�7 �� ���� ��" ' D���  ��" "� 1
�� ;�� 2g��, �* ��H�� ह,� �� �ह 2ह�� 
�� ह� )� D��� 23��� �� �1�� ह�' �2 (
�� "� ��� �� 2�0� �-��� ह� �� D��� 
,�� ��������� ��  
��# ���� ���ह" ' D�� �$ ���� "� ��� )� ह� �� �� (
 �� � �F�� ह*, ���� �@ह, �� 2g�� 
3�� ���� ह*, 
G@� ���� ���C F��� 2��"�@� �� �* ��H�� ह,� �� GgM� ��@ �� ���� 
��-
���� F��� ��� ���� ह�' 

 

 ����� ��� �* "J��O�� ��  2��� �$ �ह�� ��ह�� ह,� ' �* 2ह�� ��h��� �ह �ह� ह,�, ����� �ह�� 2ह�� 
��ह �ह� ह,� ' "J��O�� ��  2��� �$ �* �ह �ह�� ��ह�� ह,� �� ���� �� 2�H (2��� �� ��ह �� 23�� �� �ह� ह�, 
D���" =�D�b��A�� :� �� ���� ह� ह� )� ��� ��@ �� ह� �� �ह� ह*, �* ��H�� ह,� �� ���$ )� ��8�� ���� 
ह�' (� ��2ह ह� ह���� �V �W ���� �� ���2 �� �ह� #� �� ?ह��8��� A�7 )� �I\��7 ��  �r
��� �$ ���� �$ 
���$ = ���m89 �� %� ह�, ����� �� ;���?�@ ह* �ह 2 
��$9 �� S���� �हE ह�, D���" "��
�9C �ह� ह� ���� ' 
�� �ह �� ��2,� D���8%��� �� ह� �@ह 2�� ह�, ���� ह�$ ��H�� ���ह" ' ��H� F�:� ह� �� ��2,� 
D���8%��� ��  ��" @��C�$9 �� D� 2�9 �$ 2ह�� �� 2��$ �ह� ह� )� ह���� �ह�� ��2,� D���8%��� � ह��� 
��  ���Y (� �ह 
��:��� ह�' 
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"� )� 2�� �� D��$ �ह� @B ह* ��Do� D��@�:� �� , �* ��H�� ह,� �P ��  �ह��2 �� 2ह�� 
��� �� �ह �ह� @B, ����� ����  u
� 	� ����� �� ��� ह�, ��7�� �ह  global phenomenon 

ह� )� z��2� ;[\�� ह* ' ��� (
 journals ह� �$ 
3�� ह* �� G�=�J���= ��9� �� ��� ह� �ह� ह� 
)� ���� ��ह ���� �� �ह� ह� ' �� ���� ���$ G	� �� ह�$ ����� �F�� ���ह" )� ����  ��" 
)� S���� G���� �� ह��� ���ह" �� ��� ��ह �� ह� D� ��� �� (@� 23� ���� ह*' 

 

 �ह���, (
 	� ���� G�2 @" ह7@�, (
 ���F" �� �ह�� ��Do�  D��@�:� �� �� ���� 
deserts ��� (�� #�, (� �ह�� ��D" �� A�-A, �, �I\��7 ��  20�-2=� � 2�@�� ��� (�� ह* ' 
�� ���� ��Do� D��@�:� ��  ���" ह� ह�" ह* ' =�D�b��A�� :� �� 2�� �2 �* ���� ह,� �� �* ��H�� 
ह,� �� ��2,� D���D8%��� @���7 �$ ह��� ���ह" ' (� ������ �� ��� ;[\�_� ह�, ���� 
��H�� ���ह" ' �2 �� ���� %�?�@ �ह� � ह�, �2 �� �� M �ह� ह� ���� ह� ' (� ह���� 
����� suicide �� �ह� ह* ' �2 D� ��: ��  36 ���0 ��@7 ��  ��" F��� �हE #�, �ह� ����� 
(� "� G�2 �� S���� ��@7 �� �F�� �ह� ह� )� G@� �� ����� �� ह��� ह� �हE ��F$@�, 
���� �" �����  �हE ��H�"�@� )� ���� 
��:����7 �� �हE ��H$@�, �� �ह ��: �A� �� @��2� 
�� ��A 23�@�, ��7�� �ह �V �W ; �� ��: ह�' D��� S������ ���� D���[�� �V �W ��  ���" ह� 
ह�, �� ���� ��  2�H �� �� ���� ��  ��" =�D�b��A�� :� )� ����  G���� �� �� "J�-2�8= 
D�=8%�� ह�, ��9�� D�=8%�� ह*, �� ह� "� ��8�� ह� �ह F��� ���:� � ���" 	� �ह ��� ह� 
���� ह�'  

 

 "� )� 2�� �* ����C ��  2��� �$ �ह�� ��ह�� ह,� ' ��H� F�:� ह� �� ����C ��  2��� �$ D� 
2�9 �$ �ह� @�� ' ���� ��DA D�����$� �� 2�� �ह� @B ह�, ����  ह�O# D�������� �� 2�� �ह� 
@B ह� )� �V �W ��  2��, �� �2�� 20� ���@ ह� D� ��: ��, �ह ह�=�,� ���9� ह�' ह�=�,� �$ 
��F7, ���0� ��@ �@� ह�" ह* ����� ���� ����-��9� ���� ह� ' ����� (� ����C ��  ह���� 
��� ह�, (� 2���� �$ 	� ��@ ��B��D= ���� 
� (���� ह�' ��� ��ह �� (
 "�J���� �$ 
=���b��A�� :� �� 2�� ���� ह*, D�� ��ह �� (
�� 9���9�D� �$ 	� =���b��A�� :� �� 2�� 
���� ह�@� ' (� �ह� 
����� �����  ��� ( �ह� ह*, 2����� ��0� 2� �ह� ह* �� 2��� �ह$, ��ह� 
���� ��b�9 ह� �� � ह� ' (
 ���9���� 2���D", �� M )� ����D" ' D� ��ह �� (
�� Z��� 
���� ह�, �* 2ह�� ��2,� ह,�, ����� D���  u
� )� S���� Z��� ���� �� , )� D��� �=9�O� �$ 
���� �� �1�� ह�' ����� 2�� �� �* ��2���2�� ���� ��ह�� ह,� �� �
M�� ����B �$ A�D�$� 
����89� ��ह2 �� �ह� #� �� ह� ���� 2�?9@ �� 2�� ��$@� ' ��H� F�:� ह� �� (
�� D��� 
D69��w,� ���� ह� )� 
ह�� ��C2� ���� 2�9 �� 2�� �ह� @B ह�' ����� �* ������ ���� �� 
�� �ह�� ��ह,�@� �� D��$ �� "���� :� 2ह�� ह� �� ह�, A��9�� #���*= ��?#@, �� D���" 
�,��� (
�� :�1(� �� ह�, �* D� �A� �� M �ह�� �हE ��ह�� ह,� ' ����� 
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(
�� �ह "� 2ह�� GgM� ��� �-��� ह� ' (� D� ��: �$ D� ���� 2�?9@ �� �1�� 
ह� '  D���  ��" 	� �* (
�� :��o�� G�� ���� ��ह�� ह,� ' �*  �A� �ह �ह�� ��ह,�@� �� (
��  

 

(N� �	�
�� 
�-���� ह�") 
 

"�J�O�� ���9� �$ 	� �ह 2�� �ह� ह�, ��7�� ��-]
���9� 2*�7 �� 20� 	,���� ह��� ह�' 
ह���� S������ ��-]
���9� 2*� ��ह�� �$ �� M�9�-M�9� :ह�7 �$ ह�' �* ��H�� ह,� �� ���� �� 

ह�� ��C2� �� –]
���9� 2*��@ �� ��A ��S�ह �� ह�' (
�� G
�� 	�WY �$ �ह �ह� ह� �� 
(
�� 9[8� A��C 2��B ह� �� �� ��-]
���9� 2*�7 �� ;�\�_� ह�, ���� ��F$ ' �* ��H�� ह,� �� 
�ह 2ह�� GgM� 2�� ह� �� ���$ �� M (�02�0(B0 ��  ��@ 	� �ह$ ��7�� �� ���� 
[���9�� ��@7 
��  ह�#7 �$ �ह�� ह* ' D��$ �2�� 20� 
��:��� �����7 �� ह��� ह� ' �� (
�� D������ 
[����� 
ह�, ����  ��" )� ��ह�� ��  ��@7 ��  ��", D� �P �� 2*� "� ��2,� D6A�8%��� ह* ' �* ��H�� 
ह,� �� D��$ ��-]
���9� 2*� �� "� 2ह�� 	,���� ह��� ह�' (
�� �ह "� 2ह�� GgM� ��� 
�-��� ह� ' �* G@�� 2�� "���� :� ��  ������� �$ �ह�� ��ह�� ह,� �� (
�� �� �8�,�2� ������ 
�� 2�� �ह� ह�, �ह 	� "� 2ह�� GgM� 2�� ह� )� ���� 	� GgM� 2�� �ह ह� �� (
��  
����=$�:�� 8�, O� �0���7 ��  ��" ह* ' ����=$�:�� 8�, � �� "� 20� �हr� ह��� ह�'�ह���, 
��� �� 	� 2ह�� A���� ह��� ह� ' (
 �8�,�2� ��  ��� �� �� ������ F��$@�, ���$ G
�� (
 �� 
���� ���$ ("�@�, �� (� "� D���� ��  ��" �1�� ��� ह�' (� D� ��: �$ �ह�� ���� 2ह�� �� 
��@ 9,-��:6� �� ����� 2� 2�� ���� ह* ' �* ��H�� ह,� �� D� ��: �$ 9,  ��:6� �� ����� �� 2�� 
����, D� ��: ��  ��# 2�� ����, 20� 	��� ��-D���A� �� 2�� ���� ह�' ��7�� �ह�� D� ��: �$ 
ह���7 ���-�2����� ��  ��@ �ह�� ह* ' �* G@�� 2�� �ह �ह�� ��ह�� ह,� �� (
�� ��D����9�� ��  
��" 	� 2ह�� �� M �ह� ह�' ��H� F�:� ह� �� (
�� ���� 2�� �ह� ह� )� �� ह� ��@7 �� ���� ह�, 
����  �ह� (
�� �ह ���� ह�' �* ��H�� ह,� �� �ह 2�9 "� �,�-G���:� ��  ��#, "� ���� ��  
��# ह�' ��: �� F���Q� �� �� ��8��"� ����� ह� ह9���, D� ��: �� "� ��ह���� ���� �� 
���� ह*, D� ��: �� "� ��ह���� ��:� �� ���� ह* ' ��H� F�:� ह�, �� ��@ �ह �ह�� ह* �� D� 
��: �$ D6A�8%��� �� ��� ह�, ����� �A� 	� �* �ह �ह�� ह,� �� ��@ �ह �ह�� ह* �� ���J�� 
�9c 
�� D� ��: �� 22R� ���� ह�, �* �ह�� ह,� �� G@� ���J�� 
�9c �� �ह ���� �हE ह���, �ह �:O
 
�हE ह���, �ह ��:� �हE ह���, �,�-G���:� �हE ह��� �� (� D� ��: �$ � D6A�8%��� ह���, � 
D�=8%�� ह��� )� � ��: �,��� ��O� ��  ����2�� ��  ��" F0� ह��� ' D� :\�7 ��  ��#, �� (
�� 
2ह�� (	��  ;�9 ���� ह,� �� (
�� ��H� �Q�� ���� ' 

MR. DEPUTY CHAIRMAN: Shrimati Jaya Bachchan, absent. Shri N.K. 

Premachandran, absent. Shri R.S. Gavai. You have four minutes. Others have 30 

minutes and there are 12 persons. So, please, try to finish it within four 

minutes. 
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5.00 P.M. 

SHRI RS. GAVAI (Maharashtra): Sir, I will try my level best to finish as per 

your directions. At the outset, I welcome the Budget. It is the most balanced 

Budget. It is a Budget of welfare. Particularly, I would urge the hon. Finance 

Minister that more subsidies should be given to agriculture, credit firms, 

insurance, drinking water, electricity, housing and communication. I compliment 

the hon. Finance Minister for accepting the principle of the National Rural 

Employment Guarantee Scheme and incorporating it in the Budget. No doubt, 

it is a gigantic task, yet I would say that the Employment Guarantee Scheme, 

which is existing in Maharashtra since 1978, has gone on successfully and not 

only that, the outcome of the productive works is very much there. Therefore, 

despite all the gigantic problems, this Employment Guarantee Scheme should 

go ahead. Sir, the Common Minimum Programme of the UPA Government dealt 

with the social justice. I would like to mention some facts about the Ministry of 

Social Justice and Empowerment. Sir, the total allocation of the Central Plan 

outlay is Rs. 143,497 crore, out of which, the allocation for the Ministry of Social 

Justice and Empowerment is Rs. 1534 crore, which is hardly 1.6 per cent. 

And, the allocation for schemes for the Scheduled Caste development goes up to 

Rs. 1,039 crore, which accounts for 0.72 per cent. Sir, the hon. Finance Minister, 

on page 6 of his Budget speech, has said that the three ongoing scholarship 

schemes for SC/ST students under the Central Plan-per-matric scholarship, 

post-matric scholarship and merit-based scholarship-will confine. But, for the 

educational schemes like girls' hostel, boys' hostel, pre-matric scholarship, the Plan 

allocation of Rs. 1 lakh is there, which is a very nominal amount. It appears that 

the Plan allocation originally made under the Scheme, has been transferred to the 

State sector. Sir, to indicate the figures, I would like to say that the allocation for 

girls' hostel in 2004 was Rs. 22 crore; in this Budget, it is Rs. 1 lakh. For boys' 

hostel, allocation was Rs. 26 crore; now it is Rs. 1 lakh. For pre-matric 

scholarship scheme, allocation was Rs. 600 crore for the year 2004-05, and 

now it is Rs. 1 lakh. And, the surprise is that the National Scheme for Liberation 

and Rehabilitation of the Scavengers (NSLRI), there is no allocation of funds at 

all under this Scheme. Sir, for minor irrigation, as assurance was given in the 

Common Minimum Programme for the Scheduled Caste farmers, but that 

Scheme has been transferred and it has been dumoed; nobody is bothered. The 
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Ministry of Social Justice and Empowerment has ignored this responsibility, it does mean that 

we should not keep the assurances given by the Common Minimum Programme. Sir, 

may I mention, as per the thinking of the Planning Commission, in 1980, the Planning 

Commission had proposed to transfer a Central scheme for the educational development 

of the Scheduled Castes during the period of Sixth Five Year Plan. At that time, Shrimati 

Indira Gandhi interveded and retained it. Again, in 1986, the Planning Commission 

proposed to transfer some of the schemes to the State sector, then Shri Rajiv Gandhi, the 

youngest Prirrie Minister of India, and, the youngest Chairperson of the Planning Commission 

stopped the transfer. May I request the Finance Minister to reconsider it and not transfer the 

responsibility to the State Government? 

Sir, nearly one-and-a-half decade after the introduction of the structural reforms and the 

economic liberalisation, one would like to know what we have achieved. Sir, the Budget is 

an instrument for giving shape to the Plan programme. One would also like to know 

whether the Budget has successfully dealt with the problems faced by the people living 

in rural areas, small or marginal farmers, unorganised labour, those who constitute a major 

segment of the population. We have to ensure that the finances allotted, under different 

heads, are really spent and not go waste. I would like the Government to ask the National 

Institute of Public Finance to conduct a survey, study and come out with a status paper. 

MR. DEPUTY CHAIRMAN: Please conclude, Mr. Gavai. 

 SHRI R.S. GAVAI: Sir, I will put forth some points of bare reality before the hon. Minister of 

Finance for his further consideration. What is the present position with regard to the 

availability of the pulses, main protein supplement for the poor? Today, it has come down 

from 36 grams to 28 grams. The per capita availability of cereals has fallen and has come down 

by 20 per cent if compared to the corresponding period. Currently, 47 per cent of the child 

population is suffering from malnutrition, and, 74 percent is anaemic. As many as 36 per 

cent of the married women in the age group of 15 to 49 in the rural areas suffer from 

chronic energy deficiency. About 54 per cent has no access to education, and, about 50 per 

cent of the pregnant women suffer from malnutrition. These are some of the points, which I 

wanted to bring to the notice of Finance Minister for his further consideration. Once 

again I thank you very much for giving me the opportunity to speak on this 

important subject.  
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MESSAGES FROM LOK SABHA 

(I) THE APPROPRIATION (VOTE ON ACCOUNT) BILL, 2005 

(II) THE APPROPRIATION BILL, 2005 

 

SECRETARY GENERAL: Sir, I have to report to the House the following 

messages received from the Lok Sabha, signed by the Secretary General of the 

Lok Sabha:— 

(I) 

 "In accordance with the provisions of rule 96 of the Rules of Procedure and 

Conduct of Business in Lok Sabha, I am directed to enclose the Appropriation 

(Vote on Account) Bill, 2005, as passed by Lok Sabha at its sitting held on the 

17th March, 2005. 

The Speaker has certified that this Bill is a Money Bill within the meaning of 

article 110 of the Constitution of India". 

(II) 

 "In accordance with the provisions of rule 96 of the Rules of Procedure and 

Conduct of Business in Lok Sabha, I am directed to enclose the Appropriation 

Bill, 2005, as passed by Lok Sabha at its sitting held on the 17th March, 2005. 

 

The Speaker has certified that this Bill is a Money Bill within the meaning of 

article 110 of the Constitution of India". 

Sir, I lay a copy each of the Bills on the Table, 

THE BUDGET (GENERAL), 2005-2006 — Contd. 

MR. DEPUTY CHAIRMAN: Mrs. Jaya Bachchan, you have five minutes. 

 

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I will take only two 

minutes. First of all, I thank you very much for giving me the opportunity to speak 

on this subject. Sir, I am quite used to reading lines that have been written for me. I 

have made a maiden effort to write this for myself and I shall read it. 

Sir, presenting a Union Budget is a Herculean task. But I must compliment 

the Finance Minister for crafting a Budget in which each one of us has 

something to cheer about. Certainly, this is a forward looking balanced Budget 

which seeks to reconcile the long term requirement of 
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